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BEFORE THE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE

ORIGINALAPPLICATION NO. 10 of 2023

IN THE MATTER OF:

Federation of Rainbow Warriors &Anr ..... Applicants

Versus

Union of India & Ors. ...... Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 13LAKSHADWEEP

COASTAL ZONE MANAGEMENT AUTHORITY. DEPARTMENT OF

SCIENCE & TECHNOLOGY.

Most Respectfully Showeth:

I, Rajthilak S, lFS, S/O Selvaraj G, Aged about 39 years working as Deputy

Conservator of Forests cum Member Secretary, LCZMA in Lakshadweep Islands

having office at Office of the Department of Environment & Forests, Kavaratti,the

deponent herein do hereby solemnly affirm and state on oath as under: -

l. That I am competent to swear the present counter affidavit on behalf of

Lakshadweep Islands, Department of Environment and Forestsand I am

aware of the facts and circumstances of the case based on record.

have perused the contents of the above captioned O.A. and I am duly

to depose by way of the present affidavit.

C7 li.'t,.!.,: ,:t

l;l l,lo.'i7 i:.r,), rr;r,', I'.'
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That the instant original application OA. lOl2O23 has been registered on the

basis of petition filed by the Federation of Rainbow Warriors and Our River

Our Rights, a society registered under the Societies Registration Act, 1860.

Thatin exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section(2) of section 3 of the Environment (Protection) Act, 1986 read

with clause (d) of sub-rule (3) of rule 5 of the Environment (Protection)

Rules, 1986, the Ministry of Environment, Forest and Climate Change

(MoEF&CC) had notified the Coastal Regulation Zone Notification, 1991 on

19th February, 1991, which has been subsequently superseded by the Island

Protection Zone(IPZ)/Coastal Regulation Zone (CRZ) Notificati on, 2}ll,
notified vide S.O No. 20(E), dated 6th January,2}ll.

That as per Island Protection Zone(hereinafter referred as lPZ)lCoastal

RegulationZone (hereinafter referred as CRZ) Notification, S.O. 2O(B) dated

06.01.2011 and Notification S.O. 2558(E) dated 22.08.2013 issued by the

Ministry of Environment, Forest and Climate Change, the Environment

Management for the Union Territory of Lakshadweep Islands shall be

managed as follows:

i) The entire Islands of Lakshadweep, shall be managed as per Integrated

Island Management Plans (IIMps).

6. That for the purpose of implementation and enforcement of the provisions of
the CWIIPZ Notification, 2}ll, the Coastal Zone Management Plans

: (CZMPs)'dre statutorily required to be prepared by the respective coastal

State Goverriments or Union Territories by

J.

4.

5.

I

rep d and experienced
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scientific institution(s) or the agencies including the National Centre for

Sustainable Coastal Management (hereinafter referred to as the NCSCM) of

Ministry of Environment, Forest and Climate Changeand in consultation with

the concerned stakeholders.

As per the provisions of the IPZICRZ Notification, 2011, it is

obligatory upon the coastal StatesAlnion Territories (UTs) to submit the

CZMPs to the Ministry of Environment, Forest and Climate Change, and on

approval of the CZMPs by the said Ministry, the respective States/Union

Territories thereafter, shall notiff the same declaring areas permissible for

development along the coastal areas. Thus, all the Coastal States/Union

Territories were required to prepare the CZMPs and submit the same to

Ministry of Environment, Forest and Climate Changefor its concurrence and

approval.

7. That the UTL Administration entrusted National Centre for Earth Science

Studies (NCESS), Thiruvananthapuram for preparation of IIMPs. Mean time

Hon'ble Supreme court constituted at Expert committee (Justice

R.V.Raveendran Committee) compliance with the Orders of Hon'ble

Supreme Court in Civil Appeal No.4625-4626 of 2012 to monitor the

preparation and make recommendation for the preparation of IIMP.

Accordingly NCESS prepared and submitted the IIMPs of all the 10 inhabited

Island IIMPs where then submitted to the MoEF&CC for its approval and

notification by the Administration with the recommendation of LCZMA.

8. It is submitted that Ministry of MoEF&CC to complete the IIMPs by

cornpllarye to the above Urders, NCSCM completed t IIMPs by addressing

5 1747



.ti

I
I

the six gap areas and the same was presented to Lakshadweep Coastal Zone

Management Authority (LCZMA) on 12th October, z}ls.TheLCZMA after

considering the IIMPs and the Report of NCSCM addressing the six gap areas

recommended the same to MoEF&CC in 2015

9. That in compliance with the Orders of Hon'ble Supreme Court in Civil

Appeal No.4625- 4626 of 2012, taking into consideration the

recommendations made by Justice R.V.Raveendran Committee and the

recommendations made by Lakshadweep Coastal Zone Management

Authority (LCZMA) and National Coastal Zone Management Authority

(NCZMA), Ministry has approved the IIMPs of ten inhabited islands of

Lakshadweep [(i)Kavaratti; (ii)Agatti; (iii)Androth; (iv)Amini; (v) Kadmat;

(vi)Kalpeni; (vii)Chetlat; (viii)Kiltan; (ix)Bitra; and (x)Minicoyl prepared by

NCESS, Thiruvananthapuram along with the gap areas addressed in the

Reports submitted by National Centre for Sustainable Coastal Management

(NCSCM),Chennai with the following directions to the UTLA to strictly

comply with and the Same was published in Lakshadweep Gazette in 2016

10. That in the year 2019, the MoEF&CC in supersession of Island Protection

Zone Notification 2011 issued Island Coastal RegulationZone Notification

vide Notification No. S.O. 1242 (E) dated SthMarch, 2Ol9.In accordance with

the para 6 ofthe lcRzNotification20l9, all the coastal State Govt. and Union

Territory Administration are required to revise or update the coastal Zone

Management Plans (CZMPs) of their respective State or UT, as per the

provisions contained in the ICRZ Notification 2019.

'i

I l.That the Lakshadweep Administration had started revision/updation of

I ..lt:,i J,eep
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Amini, Androth, Kavaratti, Kalpeni, Chetlat, Kiltan, Bitra, Kadmat,

Minicoy and 4 uninhabited islands namely Cheriyam, Bangaram, Thinakkara

and Suheli was assigned to the National Centre for Sustainable Coastal

management (NCSCM), Chennai.

l2.A meeting was held on 14.05.2024 in which, NCSCM briefed the details of

ICRZ notification, 2019 and gave a detailed explanation on differences

between ICRZ and IIMPs classifications. It also highlighted the five

classification/zonation of IIMPs of Lakshadweep as (1) PreservationZone (2)

Conservation Zone, (3) No Development Zone (4) Regulated Development

Zone I and (5) Regulated Development Zone II. The pre- draft map for the

islands of Kadmat, Suheli and Minicoy was submitted by NCSCM vide email

dated 17.05.2024. As decided in the said meeting, the comments/ replies

received from respective stakeholder departments on the draft IIMPs were

forwarded to NCSCM vide email dated 24.05.2024.

l3.That the NCSCM, Chennai, after taking the final inputs, finalized the draft

IIMP report and maps for Kadmat, Suheli and Minicoy Islands and forwarded

to Department of Science & Technology on02.07.2024. The Integrated Island

Management Plans (IIMPs) for 3 Islands i.e., Kadmat, Minicoy and Suheli

was placed in public domain on 06.08.2024 for a minimum statutory period of

30 days for inviting comments, suggestions and objections from public. The

public hearing for Suheli, Kadmat and Minicoy Islands was held on

09 .09 .2024, 09 .09 .2024 and I L 12.2024 respectively.

during the public

were compiled
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in the prescribed format as suggested by NCSCM and placed before the

St

4l"'meeting of Lakshadweep Coastal Zone Management Authority (LCZMA)

which was held on24.12.2024.

15.That the compiled sheet along with the recommendation of the LCZMA was

forwarded to NCSCM, for incorporating in the final draft Integrated Island

Management Plans (IIMPs).

16.That the NCSCM, Chennai, vide its email dated 30.08.2024 submitted the

draft IIMPs of Agatti, Kalpitti, Amini, Androth, Kalpeni, Cheriyam,

Tilakkam East & West, Pitti, Kodithala and Kavaratti Islands and vide its

email dated t3.09.2024 submitted the draft IIMPs of Bangaram, Tinnakara

and Parali II &[I, Bitra, Chetlat and Kiltan Islands. A presentation on draft

IIMPs for the above islands was also held on 27.09.2024 in which all the

stakeholder departments of UTLA participated. Accordingly, all the

stakeholder departments of UTLA were requested to furnish the details of all

the developmental plans to incorporate the same in the draft IIMPs of the said

Islands. Accordingly, the comments/replies received from respective

stakeholder departments on the draft IIMPs were forwarded to NCSCM vide

email dated 01.t0.2024 and 4.10.2024. The NCSCM, Chennai forwarded the

draft Integrated Island Management Plan (IIMPs) along with respective maps

for the following Islands on 09.10.2024.

i. Agatti, Kalpitti, Amini, Androth, Kalpeni, Cheriyam, Tilakkam East &

West, Pitti, Kodithala and Kavaratti and

t

(
,,\,
ll:.. ..' i

iVCCATE & NOI'ARY

C\/T. 0i ii,lliA, Arca: LakshadweeP

3,cg. t'Jo: 1 7 1 55, Expiry Date: 22l 1012029
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Kiltanlslands.

lT.Thatthe draft IIMPs submitted on 09.10.2024 by the NCSCM, Chennai were

placed in the public domain on 15.10.2024 for a minimum statutory period of

30 days for inviting comments, suggestions and objections from public. The

public hearing for all the Islands were held between 27.11.2024 and

26.12.2024. The comments/suggestions/representation received during the

public hearing was compiled in the prescribed format as suggested by

NCSCM and placed before the 42"d meeting of LCZ}/rA held on 22.01.2025.

The compiled sheet along with recommendation of the LCZMA was

forwarded to NCSCM, for incorporating in the final draft Integrated Island

Management Plans (IIMPs) on 28.01 .2025.

l8.That the final draft of all the islands prepared by NCSCM, Chennai was

placed before the Technical Scrutiny Committee (TSC) constituted by

MoEF&CC, Govt. of India for the examination and the same was taken up by

the TSC in its 19th meeting held on 28.02.2025. The TSC after careful

examination requested to provide additional details and supporting

documents regarding any exemptions, permissions, clearances or

amendments granted for activities that are either prohibited or not specifically

mentioned under the ICRZ Notificati on, 2019. Accordingly UTLA provided

the required documents to the members of the TSC and NCSCM for further

review on22.03.2025. The NCSCM has submitted the maps with additional

details to TSC on 8th May, 2025.

19. That the TSC as per the Addendum to the minutes of thel9th meeting

._..-----Ip€-aqmends that action may be taken by NCSCM and UTLA as per the
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2O.Accordingly UTLA requested NCSCM, Chennai to submit the final report of

the IIMPs of Lakshadweep islands. As per the request, NCSCM Chennai

submitted the final draft of the Integrated Island Management Plan for the

Lakshadweep islands along with the IIMP maps on 26.05.2025.The same

were circulated to the Members of the LCZ}I4A and has recommended for

approval and notification of the same by MoEF&CC. Accordingly draft

IIMPs for UTL were forwarded to MoEF&CC for approval and notification

vide letter dated 11.06.2025.

2l.That in compliance of the order dated 24.04.2025 of this Tribunal, this

respondent submitting parawise reply to the instant petition of OA No. 10 of

2023 in tabular forms as follows:

Para no Reply
Para 1 to 3 Statement of record submitted by the applicant
Para 4 The averments made in the para is admitted to the extent of

facts borne by record and anything contrary to record is
denied and disputed.

Para 5 Statement of record submitted by the applicant
Para 6 It is submitted that for effective implementation of norms

of IPZIICRZ Notifications in the union Territory of
Lakshadweep Islands, LCZMA has constituted District
Level Committees (DLC). Annexure-Rl "colly"

ParaT No comments as the Para pertains to MoEF&CC
Para 8 to 9 Statement of record submitted by the applicant
Para 10 Para pertains to MoEF&CC and State of Goa
Para 1l The applicant has quoted the provisions of EPA, Act, 1986
Para 12 No comments as the Para pertains to MoEF&CC
Para-13 to l7

i' -

Preparation of CR.Z Notifications of 1991,2011 and
2019
No comments as the Para ains to MoEF&CC

101752



Para 18 Deficiencies in the impugned CRZ Notification of 2019

No comments as the Para pertains to MoEF&CC
Para 19 No comments as the Para pertains to MoEF&CC
Para20 No comments as the Para pertains to MoEF&CC.
Para20(a) No comments as the Para pertains to MoEF&CC.
Para 20(b) No comments at the para pertains to MoEF&CC.
Para20(c) Reduces CR.Z area for tidal influenced bodies

It is submitted that as per ICRZ notification}}l9,the ICRZ
area shall apply to the land area between HTL to20 meters.

The 20m line in ICRZ III has been designated as NDZ,
hence the ICRZ area is open for restricted development
with strict environmental safe guard.

Para 20(d) Reduced CR.Z area for islands
No comments as parapertains to State of Kerala and Goa.

Para 20(e)(i)

Changed definition of CRZ zone :

CRZ I Areas
No comments as parapertains to MoEF&CC and state of
Goa

Para 20(e)(ii)

\

CRZ II

The definition of ICRZII as mentioned in IPZ Notification
2011and ICRZ Notification 2019 is as follows:

Definition of ICRZ II as per
Notification 2011.

Definition of ICRZ II as

oer Notification 2019.
The areas that have been
developed up to or close to
the shoreline.
Explanation. - The
expression "developed area"
is referred to as that area
within the existing
municipal limits or in other
existing legally designated
urban areas which are
substantially built-up and
has been provided with
drainage and approach roads

The ICRZ-II shall
constitute the developed
land areas up to or close to
the shoreline, within the
existing municipal limits
or in other existing legally
designated urban areas,

which are substantially
built-up with a ratio of
built up plots to that of
total plots being more
than 50oh and have been
provided with drainage
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ttcollv".

It is submitted that in the 2oll IpZ Notification,
developed areas are described more generally, referring to
zones within existing municipal or other legaily designated
urban limits that are "substantialy built-up' 

"a equippea
with essential infrastructure like draina[e, roads, water
supply, and sewerage. However, this notifrcation did not
define a precise metric for what qualifies as "substantially
built-up." In contrast, the 2org lcRzNotification offers a
clearer and more quantifiable criterion by specifuing that a
developed area must have more than 506/o orptotr built up
relative to the total number of plots. while both
notifications aim to categorize and regulate urbanized
coastal zones, the 2019 notification impioves clarity and
specificity, promoting more effective coastar zone
management.

copy of the IPZ Notification, 2oll and ICRZ Notification,
2019 are annexed hereto and marked as Annexure-Rl

and other infrastructural
facilities, such as water
supply and sewerage mains

and approach roads and
other infrastructural
facilities, such as water
supply and sewerage
mains etc.

Para2}(exiii) CRZ III

Classification of ICRZ
pertains to mainland
Lakshadweep, ICRZ III

III area as mentioned in the para
coast, whereas as in UT of

area has not been categorized into
ICRZ IIIA & ICRZ IIIB

Para 20(e)(iv)

i-rt-1' 1.,

';l t l-

No Development Zone(ND z) in tm
The provision of rpz notification, 2orr and ICRZ
notification 2019 for creek/water influenced water bodies
are as follows:

Provisions of lpz
notification 20ll for
creek/water infl

Provisions of ICRZ
notificatio4 Z0l9 for

I influenced water
)
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t;

water bodies bodies
ICRZ shall apply to the
land area between HTL
to 100 mts or width of
the creek whichever is
less on the landward side
along the tidal
influenced water bodies
that are connected to the
sea and the distance upto
which development
along such tidal
influenced water bodies
is to be regulated shall
be governed by the
distance upto which the
tidal effects are

experienced which shall
be determined based on
salinity concentration of
5 parts per thousand
(ppt) measured during
the driest period of the
year and distance upto
which tidal effects are
experienced shall be

clearly identified and
demarcated accordingly
in the ICRZ Plan.
Explanation.- For the
purposes of this item the
expression tidal
influenced water bodies
means
the water bodies
influenced by tidal
effects from sea, in the
bays, estuaries, rivers,
creeks, backwaters and
lagoons.

The ICRZ shall apply to the
land area between HTL to 20
meters or width of the creek,
whichever is less on the
landward side along the tidal
influenced water bodies that
are connected to the sea and
the distance upto which
development along such tidal
influenced water bodies is to
be regulated shall be
govemed by the distance upto
which the tidal effects are

experienced which shall be
determined based on salinity
concentration of five parts per
thousand (ppt) measured
during the driest period of the
year and distance up to which
tidal effects are experienced
shall be clearly identified and
demarcated accordingly in
the Island Coastal Regional
Zone Plans (hereinafter
referred to as the ICRZ
Plans).
The ICRZ boundaries along
the creeks etc. as above shall
however be subject to
revision and final approval of
the respective ICRZ Plans as

per this Notification, framed
with due consultative process
and public hearing etc. and
environmental safeguards
enlisted therein. Till such
time the ICRZ Plans to this
notification is approved, the
limit of 100 meters or width
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It is submitted that the 2org notification adds a
provisional safeguard by stating that until the new rcLz
Plans are finalized and upp.ou.d 2orr shall continue to
apply.

The relaxation given in the 2olg notification is
iect to ensuring environmental safesuards.

of the creek whichever is less,
shall continue to apply.
Explanation: For the purposes
of this sub-paragraph the
expression tidal influenced
water bodies means the water
bodies influenced by tidal
effects from sea in the bays,
estuaries, rivers, creeks,
backwaters, lagoons and
ponds etc. that are connected
to the sea.

ADVOCATE

G0VT. 0F lNDlA, Area: LakshadweeP

?eg.No:1 71 55, Exprry Daie:22l10/2029
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Para 20(e)(v) CRZ IV

The classification of ICRZ IV is as follows:

ICZ IV as per IPZ
Notification 2011

ICRZ IV as per ICRZ
Notification 2019

(i) the water area from the
Low Tide Line to twelve
nautical miles on the
seaward side;

(ii) shall include the water
area of the tidal
influenced water body
from the mouth of the
water body at the sea upto
the influence of tide
which is measured as five
parts perthousand during
the driest season of the
year.

ICRZ- M.- The water area
and the sea bed area

between the Low Tide Line
up to twelve (12) nautical
miles on the seaward side

shall constitute ICRZ-IV A.

ICRZ- IVB.. ICRZ-IV B
areas shall include the water
area and the bed area

between LTL at the bank of
the tidal influenced water
body to the LTL on the
opposite side of the bank,
extending from the mouth of
the water body at the sea up
to the influence of tide, i.e.,
salinity of five parts per
thousand (ppt) during the
driest season of the year.

Para 20(f)(i)

Permits activities in CRZ areas which are prohibited at
present
It is submitted that the reclamation is a prohibited activity
in the ICRZ area as per Clause 3(vii) of the ICRZ
Notification,20Ig. However, reclamation is permitted in
the ICRZ-IA area only in exceptional cases for defence,
strategic pu{poses, and public utilities, subject to strict
environmental safeguards. Additionally, reclamation in
ICRZ-IB and ICRZ-IV is allowed as a permitted activity
for specific pu{poses where foreshore areas are required,
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not a permitted activity in 2Ol9
averments made by the applicant are without any basis and
false.

Para 20(f)(ii) It is submitted that,n" ra
provision allowing the removal of hills or other naturar
features for development activities. Mining of sand, rock,
and other substrata materials is explicitly Jaegorized as aprohibited activity under the noiification. F-urthermore,
sand dunes, being ecologically sensitive and playing a
crucial role in maintaining coastal integrity, u.. iiu.n the
highest level of protection and are designated rinder the
ICRZ-IA category. Hence, the averment made by the
applicant is factually incorrect and not supported by the
provisions of the notification hence false.

Para 20(f)(iii) It is submitted that as per
2011, there was a provision of phasingout of discharge. In
order to protect the coastal enviroiment, discharge of
untreated waste and effruents from industries, cities or
towns and other human settrements has been made a
prohibited activity in clause 3 (viii) of ICRZ Notification
20t9.

Para 20(f)(iv)

Therefore, robust safeguards fuve.been incorporated in the
notification to ensure the pr ctiollnd

It is submitted that i,
environment, discharge of untreated waste and effluents

-\'."'ri.\'///
\-"I//
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coastal environment.
Para 20(0(v)

It is submitted that the Drawl of groundwater is a

prohibited activity under Clause 3(xiv) of the ICRZ
Notification,2019. Accordingly, in the Union Territory of
Lakshadweep, groundwater extraction is strictly prohibited
within the ICRZ area. However, extraction of groundwater
for beach resorts or hotels located in the ICRZ-III area,

specifically beyond the ICRZ (i.e., from 200m to 500m),

may be permitted subject to the conculrence of the Central
or UT Ground Water Board. This provision ensures the

highest level of protection for the groundwater table and

aims to prevent the ingress of saline water into coastal

aquifers, thereby reinforcing the environmental safeguards

embedded in the ICRZ Notifi cati on, 2019 .

Therefore contention of the applicant is without any basis

and false.
Para 20(g)

L

The impugned notification gives carte blanche for
restriction in the name of strategy, defence, security,
public utility

It is submitted that Clause 4 (II) (c) of ICRZ Notification
2019 states as follows :

Construction of roads and roads on stilts, by woy of
reclamation in ICRZ-IA areqs, shall be permitted only in
exceptional cases for defence , strategic purposes and
public utilities, subject to a detailed mqrine or terrestrial
environment impact assessment or both, to be

recommended by the Coastal Zone Management Authority
(CZMA) and approved by the Ministry of Environment,

| _-

rr'. :. uor+.rv
- 1.r'"|-'.:'l:,j',1'I
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is not granted for defen
projects. only a limited set of activities is permitted, ani
that 

. 
too strictly subject to environmental safeguards

specific to the ICRZ-IA area. These provisions are
designed to ensure that ecological sensitivity is not
compromised under any circumstance. Thus, the
contention of the applicant is without any basis and false.

Para 20(h)(i)

The impugned notification
sustainable livelihood

The applicant's statement is based on the applicant,s own
assumption and completely false and wrong. 

-

Para 20(h)(ii) It is submitted that Clause 4
2019 states as follows :

etc.

and

'Y, 4S

Para 2O(hxiii) It is submitted that th. pu
ICRZ Notificati on Z0l9 states as follows :

schools, and the like, shall be indicated on the cadastral
:qle maps. States shall prepare detailed plans for long
rm housing needs of coastar fisher communities in view

ion and other needs,prywisions of basic services

ii,: g. ltl o.'1 i i 55, rx ;- i ry D.i,.e. l2l lC i 2J29
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including s anitation, s afety, and dis as ter prepar ednes s.

Thus lcRzNotification very much recognizes and secures

fishing villages, and common properties of the fishermen
communities. Thus the contention of the applicant is

without any basis and false.

Para 20(h)(iv)

up on the seaward side of the road.

Further para 4 (V) (b) (viii) of ICRZ notification states as

follows:

Tbmporary tourism facilities shall be permissible in the

NDZ and beaches in the ICRZ-Lil areas and such
temporary facilities shall only include shacks, toilets or
washrooms, change rooms, shower panels; walk ways
constructed using interlocking pover blocks and the like,
drinking water facilities, seating qruangements, facilities
as s oc iated fo, w ater sports activitie s etc. and s uch facilities
shall however be permitted only subject to the tourism plan

featuring in the approved ICRZ Plan as per this
Notification framed with due consultative process and
public hearing etc. and further subject to maintaining a
minimum distance of I0 meters from HTL for setting up of
suchfacilities and environmental safeguards enlisted in the
ICRZ Plans.

Hence, eco-tourism is allowed in NDZ subject to inclusion
in the approved ICRZ Plan. However, while permitting
eco-tourism activities, the environmental safeguards

outlined in the notification and the ICRZ PIan shall be

,strictly followed. Thus statement of applicant is without
iany basisand false.

Para 20(h)(v) It is submitted that as per Paru 2 (") (2) of 2019
notification, NDZ for development of eco-tourism
activities shall be 20 m and the Lakswade6DXlminis ion
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shall ensure that the concems of the fishing co-mrrrity u..
fully protected. Further as per Para 4 (IV (vi), 4 (II) (a) and
4 (V) (viii) eco-tourism plan be formulated with due
consultative process and public hearing. In addition to this,
Para4 (V) (c) (iii) states that the local ng
fishermen can be permitted to facil gh
home stay without changing plinth ar of
existing houses. Hence concerns raised by the applicant for
the fishing community are fully protected in 2}lg
notification.

Para 20(i)(i)

The impugned notification favours industrial activities
at the coast of coastal ecology and biodiversity

It is submitted that new activities have been introduced in
the ICRZ-IB areas which were not in IpZ Notification,
2011. However, while granting cRZ clearance for such
activities, the project proponent shall be required to comply
with all applicable environmental norrns and safeguards as
prescribed in the current notification. So the contention of
the applicant is completely false and wrons.

Para 20(i)(ii) It is submitted that as per para D@
Notification 2011, laying out of pipelines, conveying
systems including transmission lines were permitted
activities. Thus inclusion of these activities ln ICRZ
Notification 2019 is not new. Hence the claim of the
applicant is not tenable and false.
It is subffiities risted in the para are
permitted activities subject to cRZ clearance from the
competent authority prior to commencement of work.
while granting cP.Z clearance, it is ensured that the project
Proponent has to comply with all the environmental
safeguard norms.
It is .rU-
project, port, breakwater, power by non-conventional
energy sources, storage, pipeline, conveying system
including transmission lines are made permissibt! in Icnz
IB area subject to cRZ clearance from the competent
authority. However no blanket permission for facilities for

n the Notification.

Para 20(i)(iii)

Para 20(i)(iv)

. :-*," ,') ,-\.\
\

t
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Only facilities required for discharge oftreated waste water
or cooling water from thermal power plant is permitted in
conformity with the environmental standard.

With regard to conversion of salt pan into real estate for
industries in ICRZ IB area, it is to submit that no such
provision exists in the notification.

Para 20(i)(v) It is submitted that the Para a.II(c) of ICRZ notification,
2019 states as follows:

Construction of roads and roads on stilts, by way of
reclamation in ICRZ-IA areqs, shall be permitted only in
exceptional cases for defence , strategic purposes and
public utilities, subject to a detailed marine or teruestrial
environment impact assessment or both, to be

recommended by the Coastal Zone Management Authority
(CZMA) and approved by the Ministry of Environment,
Forest and Climate Change; and in case construction of
such roads passes through mangrove areas or is likely to
damage the mqngroves, ct minimum three times the

mangrove area affected or destroyed or cut during the

construction process shall be taken up for compensatory
plantation of mangrov es.

From the above para, it is evident that construction of roads

and roads on stilt is a permissible only for defence,
strategic and public utility subject to strict compliance of
environmental norrns.

Further as per Para E of Annexure I, no activity shall be

permitted in and around the turtle nesting ground including
those causing light and sound pollution except for those

required for conservation and protection of these sites.

Therefore, provisions are in place for protecting and

conservine the eco-sensitive areas.

Para 20( i)
-\

The applicant has not given any specific
complaint/grievance.

Para 20(i)( ii)
i

Applicant has made
complainVqrievance.

a general statement with no specific

I

/'{,X{,||{til+f,T
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2019, even a permissible u
clearance prior to commencement of work with strict
environmental safeguard compliance as outlined in the
notification.

Para20Q) The impugned notification plomotes ur,rurtuinubl.
construction& land use changes by destroying
sustainable fisheries :.

Applicant has made a general statement with no specific
complaint/grievanceand the contention applicant is false and

Para 20O(i) It is submitted that as per puru
reclamations perrnitted for foreshore facilities like ports,
harbor, jetties etc.; project of defence, strategic; erosion
control measures; maintenance of& clearing oiwaterways,
channel &. ports; measures to prevent sand bars etc.
Reclamation for industries, memorial and monuments as
claimed by the applicant has not been listed in the list of
permissible activities.

However, as per ICRZ Notification 2}lg, even a
permissible activity has to obtain cRZ clearance prior to
commencement of work with strict environmental
safeguard compliance. Further Notification contains
various stringent provisions for environmental safeguard,
in para 4 (II) (a),4 (IV) (vi), 4 (V) (c) etc

Para 20$(ii) It is submitted that as per ICRZ
terrestrial component shall be the part of EIA study [para g(i) (a) & (b)1.

Further, even a permissible activity has to obtain cRZ
clearance prior to commencement of work with strict
environmental safeguard compriance. Further Notifi cation
contains various stringent provisions for environmental
safeguard, in 1{I) (a), 4 (IV) (vi), 4 ry) (c) etc.

Para 20(k) Not NCSCM, but unbiased,
demarcate tide lines in
communities:

scientific institutes should
consultation with local

to MoEF&CC.No comments as oaraoertai
Decentralization of c rance'procpdures:

f ',-
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It is submitted that as per Para 7 of 2019 notification, all
projects in ICRZ I and IV and projects in ICRZ II and III
that traverse through ICRZ I and IV which are

regulated/permitted shall be dealt by MoEF&CC for
clearance based on the recommendation of the concern
CZMA. All category B projects under EIA notification
2006, the SEIAA shall grant combined EC&CRZ
clearance on the recommendation of CZMA, whereas all
the category A projects shall be dealt by MoEF&CC.
CZ}I4A can only grant clearance for standalone project
falling in ICRZ II and II area. Hence there is no complete
decentral ization of clearance procedure.

Further as per paraT (vi) of ICRZ notification,2019, only
for self-dwelling units up to a total built up area of 300 sq.

meters, approval shall be accorded by the concerned local
Authority, without the requirement of recommendations of
the CZMA. Such authorities shall, however, examine the
proposal from the perspective of this Notification, before
according approval. Remaining portion of Para pertains to
state of Goa.

Para 20(m) The impugned notification removes special
considerations:
No comments as parapertains to state of Goa and Kerala.

Para 20(n) The impugned notification fails to consider demands to
demarcate livelihood spaces:
No comments as para oertains to state of Goa.

Para 20(o) The impugned notification fails to respond to
environmental crisis:
No comments as parapertains to MoEF&CC and state of
Goa

Para 20(p) The impugned notification permits expansion of fish
processing units in CRZ I:
No comments as para pertains to MoEF&CC

Para 20(q) Waste treatment plants:
It is submitted that as per para 3 (viii), discharge of
untreated waste and effluents from industries, cities or
towns and other human settlements are prohibited activity
in ICRZ area. Further, as per para I (viii) and 2 (xiii) of
Annexure III, necessary arrangements for reatmefi of

'/, . u,i.,,., nl,jJ
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the effluents and solid wastes must b. ffi
ensured that the untreated effluents and solid wastes are not
discharged into the water or on the beach; and no effluentor
solid waste shall be discharged on the beach. Therefore,
provisions for saving the coastal and marine eco-system
from untreated waste have been made in the notification.

Para 20(r) The impugned notification allows .o*r*r.ial sr,alt
production in lieu of traditional salt production:
The impugned notification allows commercial salt
production in lieu of Traditional salt production: Salt
harvesting and associated facilities has been made a
permissible activity in 2019 notification. However, there is
no provision for opening of salt pan to commercial giants
for private profit and displacing the local traditional salt
farmers.

Para 20(s) The impugned notification liberalizes construction
norms for CRZ II:
No comments as para pertains to MoEF&cc and state of
Maharastra.

Para 20(t)

Para B (1) to
(7)

Para C (l)

'I'he impugned notification drastically increases the
validity of CRZ clearances:
No comments as para pertains to MoEF&CC
The impugned notification has been issued ,iolation of
the EP Act , 1986, which is the parent act and is, here
fore, bad in law:

No comments as the para pertains to MoEF&CC
The impugned notification vitiates the pu"p*" of the
mandate of issuing notice under rule 5(3)(A) because it
is substantially different from the draft notification put
out for public comments and objection
No comments as para pertains to MoEF&CC

Para C (2) (a)
to (i)

No comments as para pertains to MoEF&CC

No comments as para pertains to MoEF&CC

Da'T\-11\ \)..dI4 u \L ) he impugned notification violates tn. niot,ogi.ut
iversity Act,2002
o comments as para pertains taj\f,oH RI.CC.

.i\t'at"a
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Para E (l) to
E(2\

The impugned notification requires updating the
CZMPs thereby, making it a tool to regularize activities
that were otherwise illegal under the CRZ notification,
2011.

No comments as parapertains to state of Goa

Para E (3) It is submitted that in respect of Lakshadweep Islands, the

ICZMPs for 14 islands namely Kavaratti, Minicoy,
Androth, Kalpeni,Kadmat,Amini, Agatti, Kiltan, Chetlat,

Bitra, Bangaram, Thinnakara, Cheriyam, Suheli has been

prepared as per IPZ Notification 2011. Hence the

provisions of IPZ Notification 20ll are currently
applicable in above 14 islands.

IIMP for 23 islands ie, Kavaratti, Minicoy, Viringili,
Androth, Kalpeni, Cheriyam, Tilakkam East, Tilakkam
West, Pitti, Kodithala, Kadmat,Amini,Agatti,Kalpitti,
Bangaram,Tinnakara,Parali II, Parali III, Kiltan,
Chetlat,Bitra, Suheli Cheriyakara, Suheli Valiyakara
prepared and submitted to MoEF&CC under ICRZ
Notificati on 2019

Copy of the letter for CZMP approval as per 2011

notification is annexed hereto and marked as

Annexure-R3 t'colly".

Para E (4) Applicant has a general comments on preparation of
ICZMPs as per IPZ Notification 2011.

Para F (1)(a to
e) &Para F(2)

No comments as para pertains to MoEF&CC.

Para G (1) to
@)

The impugned notification violates the principle of non
regression.
No comments as para pertains to MoEF&CC

Para G (5) , The para contains statement of the applicant on its own
assumption.

:Para G (6) No comments as para pertains to oEF&CC

S0Vi ('r tt:'
'Lr'1: l.; j
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Pr* G (?) I No comments as statement of facts submitted by the

icants.

2l.That the present Reply by way affidavit may kindly be taken on record and

into consideration and the Hon'ble Tribunal may pass appropriate order(s),

direction(s) as deemed fit and proper under the facts and circumstances of the

present case.

Z2.Thatthe Answering Respondent seeks leave to make additional submissions,

if required, during the course of the proceedings as and when directed by this

Hon'ble Tribunal.

Member Secretary (LCZMA)
U.T of Lakshadweep

Kavaratti

GOVT, 0F lliDiA, Arc:: Lakshadweep

Reg,No:1 71 55, Expiry Date:22i 1012029
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Verification

Verified at Kavaratti, Lakshadweep , on this l7'h day of July, 2025 and that the

contents ofthe above paragraphs which are true to my own knowledge and/or are in

the nature of legal submissions which I believe to be true and no material has been

suppressed herewith.

Member S ecretary (LCZMA)
U.T of Lakshadweep

Kavaratti

1 i,-r
', '\. lj: z'.\*

N

GOVT. 0F lllDlA, Area: La

Reg.No:1 71 55, Expiry Date:22i 10/2019
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6OVT. Or INDIA
LAKSI{ADWEEP ADMINI STI{.A.TION

Lslshndrveep Coastaf 
,?o.nu lvtgleoTent Authoriry

Kavaratri Island .Og2 iSS

N'r'rFrcArror! t*
. Wherc the Minisrry of Ervironment and Forests (MoEF), Govsrnment of India, NewDelhi in exercise of Power confened by sub-section (l) and rruurr fvi"rrri"r.ii", fzi"rscction 3 ofthe Environment (Protection) Act, 1986 (2g of 1986) had declared coastal srretches

as coastal Rcgulation Zone and imposed restrictions on industries, operations and processes inthc coasral arpas, vide notification pubrished in s.o. r g (E) dated 06.0 r .20 r r .

' And whereas' the MoEFpgblished the coastal Regulation zone Notification rvith a viewto srsure livelihood security to thi fishermen communitts and other tocal communiries tivingin the coastal aBas to conserve and protect coastal areas, itr urqu, .nvironment, and its marinearca and to promote development tt rough susainable manner.

And whereag 
.us 

pjr the provision, 6 (c) of cRZ Notification, l0l I, the suteGovernment or the union Tenitory coastat lgr ffi;;r;';;,'il;':ffi; ;r#,responsible for enforcing and monitoring rhe cRz Nomition ioii]uro to assist in this task,the stale covernment and. union Tenitiry shall constiturc u oisirirl Level committee underthe chairmanship of Dixrict Magistrare concerned consisting oitl,". ,.pr...nratives of locattraditional Coastal Cornmunities inctuding fisher folk.

Now, rhercfore in pursuance of the provision 6 (c) of cRz Notifioation, 20r r, the union

;:ilf| 
of Lalahadwcep Administration hereby.onrtitutrrin. riiriri" Level committee as

{' l. District Magistrate/ Distriu Cofiecror
2. Deputy $uperintendent ofpotice (HO)
3. Assistant Director Fisherics
4. Assistant Director, panchayat
5. Range Forcst Officer
$. Reprcsentative of traditional Coastat

Cornmunities including fisher folk
(3 members) to be nominated by
District Collector

7. Scientist, Expert in Coastat issues
Dept. of $cience & Technology

8. Assistmt Director, Dept. of Science &
, ecxnology

- Chairman

- Member
- Member
- Member
- Member
- Member

- Meorber

- Member Secretary

EElcurscanner

re"
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Porrers antr tr'unctionq of tbc Dlstrict Levcr committee
l' The committcc.shall have the po'ers to takc rne'sures for protccting and improvingtlre quarity of trre coastal .nrironr.n, .il fr;;;.n,ire, abating, and conrrolingenvironmental pollution in the coostar nrcas or*re concernii region,2' The committee shall take time bound steps ro, tt,.-i,r.oiiniorion of violations of rheprovisions of cRZ Notification r99r,0il onu ir,. ;;;; czMp rhereunder, forinitiation of action under the Environment (protection) Act, t qgo.
3' The committee.shall identify violation in citZ areas wirtriiitreir respeotive juriscliction

and initiate action under section t9 of the Environment gniotectionl Act t$g6, under
the porvers delegated to District collector under Environrnent (protection) Act lgg6 in
the respective jurisdiction or refcr such cases to Lakshadweep Coastal Zone
Management Authority for issuing dinctions under section 5 of ihe Environment
(Protection) Act 1986 or initiate action under rny other law which is relatable to the
objects in rhe CRZ Notification.

4. The Commisee shall send a monthly report on thc details of the identified violations
including action taken to the Lakshadweep Coastal Zone Management Authority.

5. The Committee shall be responsible forthe removal ofenuoacliment and unauthrorized
structures in CRZ artas, and if necessary, the District Cotlector being the chairman of
the comminee shall use polvers as vested in him to levy penalties or to recover costs
from unauthorized construction.
The Committee shall also identi$ the areas which need special conservation and
protection mcasures under is juridiction and recommend them to the Lakhadrveep
Coastal Zone Maragcment Authority and the Deparrment of Science & Technology for
further necesmry aciion. If required the committce may consult or obtain the opinions
of Expert agencies, lnstitutes, universities, etc. in the field in this regard.
The Committee shall also monitor compliance of the conditions stipulated in the
Clearance accorded under the provisions of Coastal Regulation Zone Notification, 201 [
to the Projects and submit thc dctails in the monthly report to the Lakshadrveep Coastal
Zone Management Authority.
The Member Sccretary of the Committee will be responsible for maintain all records of
the Committee.

The Committee will also take on priority tho issueVcomploints of coastal communities
including fisherman and if desires so, msy recommend the matter to the concerned
department in thc UTL Administration for appropriate action.

10. The Committee shall undertake review ofcases involving violation of lhe provisions of
the said Act and the rules made thereunder or under any oth€r larv rvhich are relared ro
the objects ofthe said Act, and if found necessnry may mfer such cases, rvith comment\
for review to the Lakrhadweep Coastal Zone Management Authority.

I l. The Committee shall takc up cases suo molo or on the basis of complaints mnde by an
individual or rcprssentltive body through newspaper rsport or through LCZIv{A or an
organization or any ntember of lhe Commhtee.'fhe Committee may reler cases ro the
concemcd authoriticldepanments in the region for approprinte legal uction, if neeele4.
Committee shall submit its oction taken report on complalnts to Lakshadyeep Constgl
Zone Management Authority every month.

6.

7.

@

8.

9.

f

EElcu*scanner
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l2' The committee shall idcntily ecologlcnlly scnsrrive nrcns rn cRZ ond formurare arcaspecific m'n'gemenr pron ro,r rr.rr-r"or*incd nrcns for onrvanr
- - UTL Admlnistration. _--_.. .-vrrr,.su urcas ror onrvard recommenclation to the
13' AnY marier wrn:u.lt not fouing rvitrr[ 

]1 scopc and jurrsdrction of ths corumiuee
il":i 

*onstiluted shail bc aeutt rviltr uy'r,nru,ory ,r,rr"rr,.i.r'""rcerned u,he regronal
l4' Regionar porice auilrorities rvi, ossrst the cornrnrtree to herp in rcmovingencroachment un1l,j:ryl 

lnJiir.fristructures from.ourtoir.grtarion zone areas.l5' The materiats and assers rorreirco iio?rnr.*tr,r f;;il;sitJorriotation can be keprin the custodv of rhe. foresi d.dffi; pot ice oef a rt;il;;;rremed rn rhe mafte r,16' Anv sppcel against thc decis-i"oir 
"iiir. 

prui.t r.riri i.r*itiec srra, be prefened tothe chairman oftrrc Lakshil;;ll*, zone Managcment Authority.
'' Hi,t:ll:'-*::fi :;ffi JiI xff 

IIJI r,,, i,tu,." ;;; ;;ii coo,a i nutu i n prepari n g
coastar arcas as per the iireci;;;;;;. iliff,offil1,:lixx'#r?lllritff#ilil8'District Lever ionrmitr.. siuii;;; reasr once in three monrhs to review thecompliance ofthe compraints ano orh; ilsks entrust.a ," iirJormittee, The MemberSecrctary of the Committ.e ,f,uiiorgani*,t. meeting regutarly.

" Xffnl,l*:iil::lilt'r"i'i i'.'"*ilo *n* ua"",,,p c",1, t zone M an a gem en t
20' Lakshadweep coastai 70ne Managemell.{uth-ority- sha, pubrish art the minutes,

ffiX[];t[!,recommendations 
orlhe District rrrl Coriitl, in its rvebsite on

This is issued with the approval ofcompetent Authority.

Member Secretary,
Lakshadweep Coastal zon* M on;;;;;;; ffifiI;

GH cu*scanner
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vlk/kj.k 

EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (ii) 

PART II—Section 3—Sub-section (ii) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY 

la- 1106] ubZ fnYyh] 'kqØokj] ekpZ  8] 2019@iQkYxqu 17] 1940 

No.  1106] NEW DELHI, FRIDAY,  MARCH  8,  2019/ PHALGUNA 17,  1940 पया�वरण, वन और जलवायुपया�वरण, वन और जलवायुपया�वरण, वन और जलवायुपया�वरण, वन और जलवायु    प�रवत�न मं�ालयप�रवत�न मं�ालयप�रवत�न मं�ालयप�रवत�न मं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 8 माच
, 2019     का.आ. का.आ. का.आ. का.आ. 1242124212421242(अ).(अ).(अ).(अ).———— त� कालीन पया
वरण और वन मं�ालय म� भारत सरकार क� अिधसूचना सं  या का.आ. 20 (अ) तारीख 6 जनवरी, 2011 (िजसे इसम� इसके प& चात 'ीप संर(ण (े� अिधसूचना, 2011 कहा गया ह)ै 'ारा क� 0ीय सरकार ने पया
वरण (संर(ण) अिधिनयम, 1986 क� धारा 3 के अधीन अंडमान एवं िनकोबार और ल('ीप के कुछ तटीय (े�8 को 'ीप संर(ण (े� (इसम� इसके प& चात आइपीजेड कहा गया ह)ै घोिषत �कया था;  और पया
वरण, वन और जलवायु प>रवत
न मं�ालय को सम0ुी तथा तटीय पा>रि?थितक�य तं�8 के @बंधन एवं संर(ण, तटीय (े�8 म� िवकास, पा>रि?थितक�य-पय
टन, तटीय (े�8 म� रहने वाले समुदाय8 क� जीिवका के िवक� प8 तथा वहनीय िवकास इ� या�द के संबंध म� आइपीजेड अिधसूचना, 2011 म� कुछ उपबंध8 के बारे म� अB य पणधा>रय8 के अित>रC त, ल('ीप और अंडमान एवं िनकोबार संघ राD य (े�8 से अE यावेदन @ाF त Gए हH; और िविभB न पणधा>रय8 ने पया
वरण, वन और जलवायु प>रवत
न मं�ालय से आइपीजेड अिधसूचना, 2011 के संदभ
 म� तटीय पया
वरण और वहनीय िवकास से संबंिधत IचंताJ का िनराकरण करने का आKह �कया ह;ै पया
वरण, वन और जलवायु प>रवत
न मं�ालय ने आइपीजेड अिधसूचना, 2011 के संबंध म� िविभB न मLु8 तथा तटीय राD य8/संघ राD य (े�8 और िविभB न पणधा>रय8 क� IचंताJ क� जांच पड़ताल करने और उC त अिधसूचना म� समुिचत प>रवत
न �कए जाने क� िसफा>रश करने के िलए डॉ. शलेैश नायक क� अS य(ता म� एक सिमित का गठन �कया था;  डॉ. शैलेश नायक 'ारा @? तुत क� गई >रपोट
 क� मं�ालय म� जांच क� गई ह ैऔर इस संबंध म� िविभB न पणधा>रय8 के साथ परामश
 �कए गए हH; 
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 अत: अब पया
वरण (संर(ण) अिधिनयम, 1986 क� धारा 3 क� उपधारा (2) क� उपधारा (1) और खंड (v) 'ारा @द� त शि[य8 का @योग करते Gए और 'ीप संर(ण (े� अिधसूचना 2011, सं  या का.आ. 20 (अ), तारीख 6 जनवरी, 2011 का अिध\मण करते Gए, ऐसे अिध\मण से पूव
 �कए गए या करने से रह गए काय
 के िसवाए, केB 0ीय सरकार तटीय (े�8 म� मछुआरा समदुाय8 और अB य ? थानीय समुदाय8 क� आजीिवका क� सरु(ा और @ाकृितक जोिखम8, _ लोबल वा`मaग के कारण समु0 ? तर म� वृिb के खतर8 को S यान म� रखते Gए वैcािनक िसbांत8 पर आधा>रत सतत िवकास को बढ़ावा दनेे के अित>रC त, तटीय (े�8 और समु0ी (े�8 के अि'तीय पया
वरण के सरं(ण और सुर(ा के उLे& य से एतद'ारा अंडमान एवं िनकोबार म� आठ बड़ ेमहासागरीय 'ीप8 अथा
त् मS य अंडमान, उ� तरी अंडमान, दि(णी अंडमान, Kेट िनकोबार, बारातांग, हवेलॉक, िल>टल अंडमान, कार िनकोबार, नील और लfग 'ीप दशे के तटीय (े�8 और दशे क� (े�ीय जल सीमा तक के जल (े� को 'ीप तटीय िविनयमन (े� (यहां इसके बाद आइसीआरजेड के gप म� िनhद
i ट) के gप म� िनj नवत घोिषत करती ह:ै (i) समूह-I 'ीप समूह8 के िलए उk च D वार रेखा (िजस ेइसम� इसके प& चात् एचटीएल के gप म� िनhद
i ट) से लेकर समु0 तट के समानांतर भिूम क� ओर अिभमुख 200 मीटर का भ-ू(े� और समूह-II 'ीप समूह8 के िलए समु0 तट के समानांतर भिूम क� ओर अिभमुख 100 मीटर का भ-ू(े�। (ii) अंडमान और िनकोबार (आईसीआरजेड 'ीप समूह8) म� आठ बड़ े महासागरीय 'ीप8 को िनj निलिखत समूह8 म� रखा जाएगा;  समूह-I:  1000 वग
 �क.मी. से अिधक भौगोिलक (े�फल वाले 'ीप जैस ेदि(णी   अंडमान, मS य अंडमान, उ� तरी अंडमान और Kेट िनकोबार।  समूह-II:  100 वग
 �क.मी. से अिधक oकंतु 1000 वग
 �क.मी. स ेकम भौगोिलक (े�फल   वाले 'ीप जैस ेबाराटांग, िल>टल अंडमान, हवैलोक और कार-िनकोबार।  ? पi टीकरण -इस अिधसूचना के उLे& य हतुे, एचटीएल से भिूम पर वह रेखा अिभ@ेत ह ैजहां तक उ� पB न होने वाले D वार के दौरान उk चतम जल रेखा पGचंती ह,ै जैसा�क िनधा
>रत @�\याJ के अनुसार राi pीय सतत तटीय @बंधन केB 0 (एनसीएससीएम) या पया
वरण, वन और जलवायु प>रवत
न मं�ालय 'ारा अिधकृत �कसी अिभकरण 'ारा सीमां�कत �कया गया ह।ै   (iii) (क)  आइसीआरजेड समु0 से जुड़ े उन भ-ू(े�8 पर लागू होगा जो D वारीय @भाव वाले जल  िनकाय8 के �कनारे भिूम क� ओर अिभमुख भाग पर एचटीएल स े 20 मीटर या सकंरी  खाड़ी (\�क) क� चौड़ाई, जो भी कम हो, के बीच ि?थत भ-ू(े� हH तथा िजस दरूी तक ऐस े @भाव वाले जल िनकाय8 के �कनारे िवकासा� मक काय
कलाप8 को िविन यिमत �कया जाना ह,ै उसका आकलन उस दरूी, जहां तक D वार के @भाव, िजसका िनधा
रण वष
 क� शुi कतम अविध के दौरान मापी गई पांच @ित हजार (पीपीटी) भाग8  क� लवणीय सां0ता के आधार पर �कया जाएगा, महसूस �कए जाते हH, के अनुसार  �कया जाएगा और िजस दरूी तक D वारीय @भाव महसूस �कए जाते हH उसे तदनुसार 'ीप तटीय (े�ीय जोन योजनाJ (इसम� इसके प& चात् आइसीआरजेड योजनाJ के gप म� उि�लिखत) म� ? पi ट gप से अिभcात तथा सीमां�कत �कया जाएगा। 
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 (ख) D वार @भािवत जल िनकाय8 से सटे आइसीआरजेड क� इस @कार िनधा
>रत दरूी को तदनसुार 'ीप तटीय जोन @बंधन योजनाJ (िजस ेइसम� इसके बाद आइसीआरजेडपी के gप  म� िनhद
i ट) म� सीमां�कत �कया जाएगा।  (ग) तथािप, यथोC त \�क इ� या�द स े लगी आइसीआरजेड सीमा, इस अिधसूचना, िजसे उिचत परामशq @�\या/जनसुनवाई इ� या�द के साथ तैयार �कया गया ह,ै के अनुसार संबंिधत आइसीआरजेड योजनाJ के सशंोधन तथा अिBतम अनुमोदन और इसम� सूचीबb पया
वरणीय सुर(ोपाय8 के अS यधीन होगी। इस अिधसूचना क� आइसीआरजेड योजनाJ का अनुमोदन होने तक, 100 मीटर या \�क क� चौड़़ाई क� सीमा, जो भी कम हो, लागू होगी।  ? पi टीकरण :- (क) इस उप पैरा के @योजनाथ
 D वार @भािवत जल िनकाय8 का अथ
 है खाड़ी, नदी महुाना, नदी, \�क, बैकवाटर, लैगून और तालाब इ� या�द म� सम0ु के D वारीय @भाव8 से @भािवत जल िनकाय। (iv) अंतर-D वारीय (े� अथा
त् एचटीएल तथा िनj न D वारीय रेखा (िजसे इसम� इसके बाद एलटीएल कहा गया ह)ै के मS य ि?थत भूिम (े�। (v) D वार से @भािवत जल िनकाय8 के िलए, समु0 और जल के मामले म� एलटीएल स े(े�ीय जल सीमा (12 समु0ी मील) के मध्  य जल एवं तल (े� और  भ-ू(े� के �कनारे पर एलटीएल के बीच के (े� �कनारे क� िवपरीत �दशा म� एलटीएल तक का तल (े�। 2.2.2.2.    आइसीआरजेड का वग�करण आइसीआरजेड का वग�करण आइसीआरजेड का वग�करण आइसीआरजेड का वग�करण –––– तटीय (े�8 और समु0ी जल के संर(ण और सुर(ा के @योजनाथ
 आइसीआरजेड (े� को िनj नवत वगqकृत �कया जाएगा, अथा
त् :-  (i)    आइसीआरजेड आइसीआरजेड आइसीआरजेड आइसीआरजेड ----।।।। (े� पया
वरण क� दिृs से सवा
िधक संवेदनशील हH और इB ह� आगे िनj नवत् वगqकृत �कया जाएगा: (ii) (ii) (ii) (ii) ----    आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड----I I I I क: क: क: क:     (क) आई-सीआरजेड-।क म� पा>रि?थितक� क� दिृs से संवेदनशील (ईएसए) और भ-ूआकृित क� िवशेषताJ वाले िनj निलिखत (े� शािमल ह8गे, जो तट क� अखंडता को बरकरार रखने म� भूिमका िनभाते हH अथा
त् :  (i) कk छ वन? पित । य�द कk छ वन? पित (े� 1000 वग
 मीटर स ेअिधक ह ैतो कk छ वन? पित के �कनारे 20 मीटर के (े� को बफर (े� के gप म� उपलt ध कराया जाएगा और ऐसे (े� म�   सीआरजेड-I क भी शािमल होगा। (ii) @वाल और @वाल िभिu;  (iii) बालू के टीले; (iv) जैिवक gप से स�\य नमभिूम (मडvलैट); (v) जैवमंडल >रजवw सिहत वB यजीव (संर(ण) अिधिनयम, वन (संर(ण) अिधिनयम या पया
वरण (संर(ण) अिधिनयम के उपबंध8 के अB तग
त राi pीय उxान, समु0ी पाक
 , अभयारy य, >रजव
 वन, वB यजीव पया
वास और अB य संरि(त (े�; (vi) लवणीय दलदल; (vii) कछुआ @जनन ? थल; (viii) हॉस
-शू केकड़े का पया
वास; 
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 (ix) समु0ी घास का मदैान; (x) समु0ी शैवाल;  (xi) पि(य8 के @जनन का ? थान; (xii) पुराताि�वक मह� व के (े� या संरचनाएं और धरोहर ? थल । (ख) अनुबधंअनुबधंअनुबधंअनुबधं----।।।। म� यथािनिहत और आइसीआरजेड म� एक�कृत �दशािनदzश8 के आधार पर राi pीय सतत तटीय @बंधन केB 0 (एनसीएससीएम) 'ारा यथा मानिचि�त संबंिधत (े�8 म� ऐस ेपा>रि?थितक� क� दिृs से संवेदनशील (े�8 के िलए संघ राD य (े�8 'ारा एक िव? तृत पया
वरण @बंधन योजना बनाई जाएगी। (iii)    सीआरजेडसीआरजेडसीआरजेडसीआरजेड----।।।।    ख:ख:ख:ख:    अंतर-D वारीय (े� अथा
त् िनj न D वार रेखा और उk च D वार रेखा के बीच का (े�  आइसीआरजेड-।ख म� शािमल होगा ।     (iv)    आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड----।।।।।।।।    (क) आइसीआरजेड-।। म� िवxमान नगरीय सीमाJ या अB य िवxमान कानूनी gप से अिधकृत शहरी (े�8 जो िब� टअप F लॉट8 से 50 @ितशत से अिधक होते Gए कुल F लॉट8 के अनपुात के साथ पया
F त िब� टअप ह8 और जहां {ेनेज तथा सj पक
  सड़क8 और अB य अवसंरचना� मक सुिवधाएं जैस ेजलापू|त
 और मल-} ययन आ�द क� } यव? था क� गई हो, के अB दर तटरेखा तक या इसके समीप िवकिसत भिूम (े� शािमल ह8गे। (ख) आईसीआरजेड II म� ि?थत सकंरी खाि़डय8 (\�क8) या D वार के @भाव वाले जल-िनकाय8 के �कनारे ि?थत भ-ू(े�8 को भी आईसीआरजेड II के gप म� िचिBहत �कया जाएगा और िजस दरूी तक D वारीय @भाव वाले जल िनकाय8, जो समु0 से जुड़ ेहH, के �कनारे भूिम क� ओर अिभमुख भाग पर एचटीएल से 20 मीटर या सकंरी खाड़ी (\�क) क� चौड़ाई, जो भी कम हो, के बीच ि?थत भ-ू(े� के gप म� आईसीआरजेड का आकलन �कया जाना ह ैऔर िजस दरूी तक ऐस ेD वारीय @भाव वाले जल िनकाय8 के �कनारे िवकासा� मक काय
कलाप8 को िविन यिमत �कया जाना ह,ै उसका आकलन उस दरूी, जहां तक D वार के @भाव, िजसका िनधा
रण वष
 क� शुi कतम अविध के दौरान मापी गई पांच @ित हजार (पीपीटी) भाग8 क� लवणीय सां0ता के आधार पर �कया जाएगा, महसूस �कया जाते हH, के अनुसार �कया जाएगा और िजस दरूी तक D वारीय @भाव महसूस �कए जाते हH उसे तदनुसार 'ीप तटीय (े�ीय जोन योजनाJ (इसम� इसके प& चात् आइसीआरजेड योजनाJ के gप म� उि�लिखत) म� ? पi ट gप से अिभcात तथा सीमां�कत �कया जाएगा। (v)(v)(v)(v)    आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड----।।।।।।।।।।।।    ऐसे भूिम (े� जो अपे(ाकृत अह? त(ेिपत (अथा
त Kामीण (े� इ� या�द) हH और जो  आइसीआरजेड-।। के अB तग
त नह~ आते हH, आइसीआरजेड-।।। म� शािमल ह8गे।     समूह I 'ीप समूह8 के िलए:  ? पi टीकरण -  भिूम क� ओर वाल ेभाग पर एचटीएल से 100 मीटर तक के (े� को ‘नो डवेलपम�ट जोन (एनडीजेड)’ के            gप म� िनधा
>रत �कया जाएगा।  परंतु यह �क पा>रि?थितक�य-पय
टन काय
कलाप के िवकास के िलए एनडीजेड 50 मीटर होगा और अंडमान एवं िनकोबार @शासन यह सिुनि�त करे �क मछुआरा समुदाय के िहत8 क� पूण
त: र(ा हो। समूह II 'ीप समूह8 के िलए: भिूम क� ओर वाले भाग पर एचटीएल से 50 मीटर तक के (े� को ‘नो डवेलपम�ट जोन (एनडीजेड)’ के gप म� िनधा
>रत �कया जाएगा।  
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 परंतु यह �क पा>र-पय
टन काय
कलाप के िवकास के िलए एनडीजेड 20 मीटर होगा और अंडमान एवं िनकोबार @शासन यह सुिनि�त करे �क मछुआरा समदुाय के िहत8 क� पूण
त: र(ा हो। (vi) आईसीआरजेड III म� ि?थत एचटीएल से 20 मीटर तक या \�क क� चौड़ाई जो भी कम हो, के भ-ू(े� को भी एनडीजेड के gप म� िचिBहत �कया जाएगा और िजस दरूी तक D वारीय @भाव वाले जल िनकाय8, जो समु0 से जुड़ ेहH, के �कनारे भूिम क� ओर अिभमुख भाग पर एचटीएल से 20 मीटर या सकंरी खाड़ी (\�क) क� चौड़ाई, जो भी कम हो, के बीच ि?थत भ-ू(े� के gप म� एनडीजेड का आकलन �कया जाना ह ैऔर िजस दरूी तक ऐसे D वारीय @भाव वाले जल िनकाय8 के �कनारे िवकासा� मक काय
कलाप8 को िविन यिमत �कया जाना ह,ै उसका आकलन उस दरूी, जहां तक D वार के @भाव, िजसका िनधा
रण वष
 क� शुi कतम अविध के दौरान मापी गई पांच @ित हजार (पीपीटी) भाग8 क� लवणीय सां0ता के आधार पर �कया जाएगा, अनुभव �कये जाते हH, के अनुसार �कया जाएगा और िजस दरूी तक D वारीय @भाव अनुभव �कए जाते हH उस ेतदनुसार 'ीप तटीय (े�ीय जोन योजनाJ (िजस ेइसम� इसके प& चात् आइसीआरजेड योजनाJ कहा गया ह)ै म� ? पi ट gप से अिभcात तथा सीमां�कत �कया जाएगा। �ट� प�ट� प�ट� प�ट� पणणणण    ::::  एनडीजेड अिधसिूचत बंदरगाह क� क� सीमाJ के अदंर आने वाले (े�8 पर लागू नह~ होगा।  (vii) (vii) (vii) (vii) आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड----IVIVIVIV::::    आइसीआरजेड-IV म� जल (े� शािमल ह8गे और इB ह� आगे िनj नवत वगqकृत �कया जाएगा:    (viii)(viii)(viii)(viii)    आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड----IV IV IV IV क क क क ----    समु0 क� ओर वाले भाग पर बारह (12) समु0्ी मील तक िनj न D वार रेखा के बीच जल (े� और समु0 तल (े� आइसीआरजेड-IV क म� शािमल ह8गे।    (ix)    आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड----IV IV IV IV खखखख    ----    सीआरजेड-IV ख (े�8 म� D वार स े@भािवत जल िनकाय8 के �कनारे पर एलटीएल और D वार के @भाव अथा
त् वष
 के शुi कतम मौसम के दौरान पांच भाग @ित हजार (पीपीटी) क� लवy यता तक समु0 म� जल िनकाय के मुहाने से िव? तृत होकर �कनारे क� िवपरीत �दशा म� एलटीएल के बीच जल (े� और तल (े� शािमल ह8गे।     3.3.3.3.    आइसीआरजेड के भीतर  ितआइसीआरजेड के भीतर  ितआइसीआरजेड के भीतर  ितआइसीआरजेड के भीतर  ितिष#िष#िष#िष#    $%याकलाप $%याकलाप $%याकलाप $%याकलाप ----    सामाB यत: िनj निलिखत �\याकलाप को पूरे आसीआरजेड म� @ितिषb �कया जाएगा। तथािप, इनके अपवाद तथा िविनhद
i ट सीआरजेड �िेणय8, जैसे आईसीआरजेड-।, ।।, ।।। और IV म� अनुम� य/ िविनयिमत अB य �\याकलाप को इस अिधसूचना के पैरा 5 के अधीन उपबंध8 के 'ारा शािसत �कया जाएगा।      (i) @वाल8 का नi ट �कया जाना। (ii) @वाल (े�8, ? थानीय तथा संकटापB न @जाितय8 के आवास तथा @जनन ? थल8 म� और इनके आस-पास रेत का  खनन । (iii) @वाल8 के समु0 क� ओर वाले भाग पर तट संर(ण काय
 (पC का िनमा
ण)। (iv) नये उxोग8 क� ? थापना और िवxमान उxोग8, @चालन8 या @�\याJ का िव? तार।  (v) पया
वरण, वन और जलवायु प>रवत
न मं�ालय क� अिधसूचना म� यथा िविनhद
i ट, तेल का िविनमा
ण या हथालन, खतरनाक पदाथw का भंडारण या िनपटान।  (vi) नई म� ? य @सं? करण इकाइय8 को ? थािपत �कया जाना।  (vii) भिूम सुधार, समु0ी जल के ? वभािवक @वाह पर बंध लगाया जाना या उसम� बाधा डालना। (viii) उxोग8, शहर8 या नगर8 तथा अB य मानवीय बि?तय8 से अशोिधत अपिशi ट और बिह:�ाव8 का छोड़ा जाना।  
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 (ix) भिूम-भराव के @योजन स े सि�मा
ण का मलबा, औxोिगक ठोस अपिशi ट, vलाईएश सिहत शहर या नगर के अपिशs का डलाव।  (x) तट के अिधक कटाव वाले (े�8 म� बंदरगाह और पोता�य।  (xi) रेत, च�ान8 तथा िनचली सतह8 म� अB य सामिKय8 का खनन। (xii) स�\य रेत टील8 क� छंटाई या उनम� बदलाव।  (xiii) जल @णाली और समु0ी जीव जीवन क� सुर(ा के िलए तटीय जल (े�8 म� F लाि?टक का िनपटान @ितिषb �कया जाएगा। आइसीआरजेड म� F लाि?टक सामKी के @बंधन और िनपटान के िलए पया
F त उपाय �कये जाएंगे। (xiv) भ-ूजल का िनi कासन।  4444....    आइसीआरजेड म& अनु(ये $%याकलाप का िविनयमनआइसीआरजेड म& अनु(ये $%याकलाप का िविनयमनआइसीआरजेड म& अनु(ये $%याकलाप का िविनयमनआइसीआरजेड म& अनु(ये $%याकलाप का िविनयमन    (i)(i)(i)(i)        आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड----। । । ।     (ii)(ii)(ii)(ii)    आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड————। क । क । क । क ----    यह (े� पा>रि?थितक gप से अ� यिधक संवेदनशील हH और सामाB य gप स ेआइसीआरजेड-। क (े�8 म� िनj निलिखत अपवाद8 सिहत, कोई �\याकलाप नह~ �कया जाएगा:     (क) इस अिधसूचना के अनुसार, अनुमो�दत आइसीआरजेड म� िनhद
i ट, ऐसी पा>र-पय
टन योजना के अS यधीन,अिभcात (े�8 म� कk छ भिूम �मण, वृ( कुटीर, @ाकृितक माग
 इ� या�द जैसे पा>र- पय
टन  �\याकलाप, िजB ह� उिचत परामशq @�\या/ जन सुनवाई के प& चात तैयार �कया गया हो  और आइसीआरजेड योजना म� यथा सूचीबb, पा>रि?थितक gप से संवेदनशील (े�8 से संबंिधत पया
वरणीय सुर(ोपाय8 और सावधािनय8 के अS यधीन।  (ख)  कk छ भिूम बफर (े� म� केवल ऐसे �\याकलाप जैसे पाइप लाइन8, पारेषण लाइन8 का िबछाया  जाना,  वाहन @णािलय8/ तं�8 तथा खंभ8 इ� या�द पर सड़क का सि�मा
ण, िजनक� जन  उपयोिगताJ म� आव& यकता पड़ती ह,ै क� अनुमित दी जाएगी। (ग)  आइसीआरजेड-। क (े�8 म� सधुार के 'ारा सड़क8 और खंभ8 पर बनायी जाने वाली सड़क8 क� अनुमित केवल आपवा�दक मामल8 म� र(ा, रणनीितक @योजन8 और जन उपयोिगताJ के   िलए, एक t यौरे-वार समु0ी या पृ� वी पया
वरण @भाव आकलन या दोन8 के अS यधीन दी जाएगी िजसक� िसफा>रश तटीय (े� @बंधन @ािधकरण (सीजेडएमए) 'ारा क� गई हो और िजसक�  पया
वरण, वन और जलवायु प>रवत
न मं�ालय 'ारा ? वीकृित दी गयी हो और य�द ऐसी सड़क8 का िनमा
ण कk छ भूिम (े�8 से होकर गुजरता ह ैया उससे कk छ भूिमय8 को,सि�मा
ण @�\या  के दौरान, कम स ेकम तीन बार (ित पGचंने क� सभंावना हो, तो @भािवत या (ितK? त या कटाईK? त कk छ भूिम (े� पर @ितपूरक वृ(ारोपण @ारंभ �कया जाएगा।  ((((iiiiiiiiiiii))))    आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड----। ख । ख । ख । ख ––––        आइसीआरजेड-।ख (े�8 म� �\याकलाप8 को िनj न @कार से िविनयिमत/या अनुcात �कया जाएगा:  (i) भिूम सुधार और बंध िनमा
ण इ� या�द क� अनुमित केवल ऐसे �\याकलाप के िलए दी जाएगी जैसे: 
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 (क) तटाK सिुवधाएं, जैसे बंदरगाह, जै�ी, घाट, जहाज घाट, F लेटफाम
, जलावतरण मंच, पुल, तटर(ा के िलए होवर पोट
 और समु0ी बंध इ� या�द।  (ख) र(ा, रणनीितक और सुर(ा @योजन8 के िलए प>रयोजनाएं;   (ग) िवxमान उk च D वार रेखा तक, खंभ8 पर सड़क बशतz ऐसी सड़क8 को, भूिम क� तरफ वाले (े� के िवकास क� अनुमित के िलए @ािधकृत नह~ �कया जाएगा।  परंतु यह और �क सुधार क� गयी भूिम के उपयोग क� अनुमित केवल जन उपयोिगताJ, जैसे सामूिहक, � व>रत या बGिवध प>रवहन @णाली, सभी आव& यक सहबb जन उपयोिगताJ के िनमा
ण और ? थापना तथा ऐसी प>रवहन @णाली के @चालन के िलए आधारभूत संरचना िजसम� िवxुत या इलैC pोिनक िस_ नल @णाली, अनुcा@ाF त िडजाइन8 के प>रवहन िव�ाम ? थल; �कसी औxोिगक @चालन, मरj मत तथा अनुर(ण को छोड़कर, के िलए दी जाएगी।  (घ) कटाव के िनयं�ण के िलए उपाय। (ङ) जलमागw, चैनल8 और बंदरगाह8 और तटर(ा के िलए होवर पोटw का अनुर(ण और सफाई  (च) रेत बाधाJ को रोकने, D वारीय िविनयामक8 क� ? थापना, वषा
जल नाल8 का बनाया जाना या लवणता के @वेश के िनवारण हतुे संरचना और ताजा जल का पुन: भराव के िलए उपाय।  (ii) जलाK से संबंिधत �\याकलाप या बंदरगाह8 तथा पोता�य, घाट8, F लेटफामw, जहाज घाट8, कटाव िनयं�ण उपाय8, �ेकवाटस
, पाइप लाइन8, लाइट हाउस8, नौचालन सुर(ा सुिवधाएं, तटीय पुिलस ? टेशन8, भारतीय तट र(ा ? टेशन8 और इसी @कार के अB य �\याकलाप जैसी @� य( gप से आव& यक समु0 तटाK सुिवधाएं।   (iii) गैर परj परागत ऊजा
 �ोत8 'ारा िवxुत तथा सहबb सिुवधाएं।  (iv) खतरनाक पदाथw को, पोत8 स ेबंदरगाह8, ट|म
नल8 और प>रi करिणय8 को ? थानाB त>रत  �कया जाना और िवपय
येन } यव? था।  (v) पेpोिलयम और @ाकृितक गैस मं�ालय म�, तेल उxोग सुर(ा िनदशेालय 'ारा जारी �दशािनदशे8 और एमओईएफएy डसीसी 'ारा जारी �दशािनदशे8 सिहत सुर(ा िविनयम8 के काया
B वयन के अS यधीन, अनुबंध-।। म� िविनhद
i ट अनुसार पेpोिलयम उ� पाद8 और तरलीकृत @ाकृितक गैस क� @ाि� और भंडारण के िलए सुिवधाएं, परंतु यह �क ऐसी सुिवधाए ंउव
रक8 जैसे अमोिनया, फा? फो>रक एिसड, गंधक का तेजाब, शोरे का तेजाब इ� या�द जैसी उव
रक8 के िलए आव& यक कk ची सामिKय8 क� @ाि� और भंडारण के िलए हो।  (vi) अिधसूिचत बंदरगाह8 म� गैर खतरनाक कागw अथा
त खाx तेल उव
रक8 और खाxाB न8 का भंडारण। (vii) हचैरी और मछिलय8 को @ाकृितक gप से सुखाया जाना। (viii) िवxमान म� ? य @सं? करण इकाइया ंिनj निलिखत शतw के अS यधीन आधिुनक�करण @योजन8 के िलए, 25 @ितशत अित>रC त िपIलंथ (े� (केवल अित>रC त उप? कर8 और @दषूण उपाय8 के िलए) का उपयोग कर सकती हH:  (क) ऐसे पुन|न
मा
ण का एफएसआई, जो नगर और Kाj य आयोजन के प>र} यापी िविनयम8 के अनुसार अनुम� य एफएसआई से अिधक न हो।   
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 (ख) अित>रC त िपIलंथ (े� का सि�मा
ण केवल भूिम (े� क� तरफ ही हो।  (ग) संबb एसपीसीबी/ पीसीसी का अनुमोदन।  (ix) अपिशi ट और बिह:�ाव8 के िलए शोधन सुिवधाएं और शोिधत बिह:�ाव8 का संवहन।  (x) वषा
 जल के िलए िनकास। (xi) प>रयोजनाएं, िजB ह� साम>रक, र(ा स ेसंबंिधत प>रयोजनाJ और परमाणु ऊजा
 िवभाग क� प>रयोजनाJ के gप म� वगqकृत या अिभcात �कया गया ह।ै  (xii) अB तD वा
रीय (े� म�, खनन और खिनज (िवकास) अिधिनयम, 1957 क� @थम अनुसूची के भाग ख के अधीन अिधसूिचत परमाणु खिनज8 का, उसी gप म� या एक या अB य खिनज8 के साथ, परमाण ऊजा
 िवभाग 'ारा अनुमो�दत खनन योजना के अनुसार परमाणु ऊजा
 िवभाग 'ारा पर ा्िधकृत अिभकरण8 'ारा ह? तचािलत खनन। परB तु यह �क अंतD वा
रीय (े� के भीतर ह? त चािलत खनन काय
 ऐस े} यि[य8 को िनयोिजत करके �कया गया हो जो अंतD वा
रीय अय? क या खिनज के संKहण के िलए टोक>रय8 और हाथफावड़8 का @योग करते ह8 और जो अनुमो�दत खनन योजना के अनुसार अंतD वा
रीय (े� म� भेदन और िव? फोट या हवैी अथ
 मIूवंग मशीनरी का @योग �कये िबना कराया गया हो।  (xiii) तेल और @ाकृितक गैस क� खोज और िनi कष
ण तथा उससे संबंिधत सभी �\याकलाप और सिुवधाएं।  (xiv) पया
वरण, वन और जलवायु प>रवत
न मं�ालय 'ारा अिधसिूचत पया
वरणीय मानक8 और क� 0ीय @दषूण िनयं�ण बोड
 (सीपीसीबी) या राD य @दषूण िनयं�ण बोड
 (एसपीसीबी) या @दषूण िनयं�ण सिमित (पीसीसी), जो भी ि?थित हो, के संबb �दशा-िनदशे8 के अनुgप, कk चे माल के प>रवहन के िलए तटाK अपेि(त सुिवधाएं, ठंडा करने वाले जल क� @ाि� हतुे सुिवधाएं, िनल
वणीकरण संयं�8 इ� या�द के िलए जल क� @ाि� और शोिधत अपिशi ट जल को बाहर िनकालने या तापीय िवxुत सयं�8 से ठंडा करने वाले जल को बाहर िनकालने के िलए मुहाने जैसी सुिवधाएं होनी चािहए।  (xv) पारेषण लाइन8 सिहत पाइप लाइन और संवहन @णािलयां।  (xvi) च\वात8 क� पूव
 सूचना क� िनगरानी के िलए मौसम रडार महासागर @े(ण मंच, संचलन और सहबb सुिवधाएं।  (xvii) नमक एक�ण और सहबb सुिवधाएं।  (xviii) िनल
वणीकरण सयंं� और सहबb सुिवधाएं। (xix) संिनमा
ण @योजन8 के िलए रेत का खनन: परंतु यह �क रेत के खनन क� अनुमित महासागर @बंधन सं? थान (आइओएम), चेB नई 'ारा यथा िचिB�त गैर-पा>रसंवेदी और अनुमो�दत स्  थल8 म�, अy डमान और िनकोबार सीजेडएमए 'ारा दी जाएगी, जो िनj निलिखत के अS यधीन होगी:  (क) खनन योजनाJ म�, @वाल िभिuय8, कछुJ, मगरमk छ8, पि(य8 'ारा घोसला बनाने के ? थल8 तथा अB य संरि(त (े�8 सिहत संवेदनशील तटीय पा>र-@णाली क� (ित को रोकने के िलए पया
F त सरु(ोपाय क� शत� रखी जाएंगी।   (ख) खनन �कये जाने वाले रेत क� कुल मा�ा >रट यािचका (िसिवल स.ं 1995 क� 2002) म� माननीय उk चतम B यायालय के तारीख 7 मई, 2002 के आदशे को S यान म� रखते Gए िनयत क� जाएगी।  
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 (ग)  रेत के खनन क� िनगरानी अंडमान और िनकोबार 'ीप समूह के उपराD यपाल 'ारा ग>ठत सिमित 'ारा क� जाएगी, िजसम� (1) मु  य सिचव, अंडमान और िनकोबार, (2) सिचव, पया
वरण िवभाग (3) सिचव, जल संसाधन िवभाग (4) सिचव, अंडमान ओर िनकोबार लोक िनमा
ण िवभाग (5) पया
वरण, वन और जलवायु प>रवत
न मं�ालय के (े�ीय काया
लय, भुवने& वर का @ितिनिध और (6) अंडमान और िनकोबार म� ि?थत �कसी एनजीओ का एक @ितिनिध शािमल ह8गे।  (iv) (iv) (iv) (iv)     आईसीआरजेडआईसीआरजेडआईसीआरजेडआईसीआरजेड----।।।।।।।।    (i) आइसीआरजेड-। ख म� अनुcात �\याकलाप, यथा @योD य आइसीआरजेड-।। म� भी अनुcात ह8गे।  (ii) आवासीय @योजन8, िवxालय8, अ? पताल8, सं? थाJ, काया
लय8, साव
जिनक ? थल8 इ� या�द के िलए भवन8 के सि�मा
ण क� अनुमित, िवxमान सड़क के भिूम क� तरफ वाले (े� पर या िवxमान @ािधकृत िनधा>रत सरंचनाJ के भूिम क� तरफ वाल े(े� पर दी जाएगी; परB तु यह �क ऐसी �कसी नई सड़क, जो �कसी िवxमान सड़क के समु0 क� ओर वाले (े� पर बनाई गई हो, के भिूम क� तरफ वाले (े� पर भवन8 के सि�मा
ण क� अनुमित नह~ दी जाएगी।  (iii) ऊपर (ii) म� यथा अनुcा@ाF त भवन, समय-समय पर लागू होने वाले ? थानीय नगर और Kाj य आयोजन िविनयम8 और इस अिधसूचना के राजप� म� @कािशत होने क� तारीख को लागू फश
 ? थान सूचकांक या फश
 (े� अनुपात के िलए लागू मापदडं8 के अS यधीन ह8गे और इस अिधसूचना के राजप� म� @काशन क� ितिथ के प& चात् एफएसआई के संशोधन क� आव& यकता होने के मामले म�, शहरी ? थानीय िनकाय अथवा संघ राD य (े� @शासन संघ राD य (े� के तटीय (े� @बंधन @ािधकरण (सीजेडएमए) के माS यम से पया
वरण, वन और जलवायु प>रवत
न मं�ालय स ेसपंक
  करेगा और संबंिधत सीजेडएमए इस मामल ेअपनी राय दतेे Gए उस @? ताव को राi pीय तटीय (े� @बंधन @ािधकरण (एनसीजेडएमए) के पास अKेिषत करेगा तथा तदपुरांत, एनसीजेडएमए जन-सिुवधाJ, पया
वरण सुर(ोपाय8 आ�द क� उपलt धता जैसे िविभB न पहलJु क� जांच करेगा और यह सुिनि�त करना संबंिधत शहर आयोजना @ािधकरण का उ� तरदािय� व होगा �क ठोस अपिशi ट8 का हथालन संबंिधत ठोस अपिशi ट िनयम8 के अनुसार �कया जाता ह ैऔर �कसी @कार के अशोिधत मल-जल को तट पर या तटीय जल म� नह~ बहाया जाता ह।ै  (iv)  @ािधकृत भवन8 का पुनिनमा
ण, वत
मान भिूम उपयोग म� प>रवत
न �कए िबना समय-समय पर लागू ? थानीय नगर और Kाj य आयोजना संबंिधत िविनयम8 और इस अिधसूचना क� ितिथ को मौजूदा vलोर ? पेस इंडCे स अथवा फश
 (े� अनुपात के अS यधीन अनुमत �कया जाएगा और इस अिधसूचना के राजप� म� @काशन क� ितिथ के प& चात् एफएसआई के संशोधन क� आव& यकता होने के मामले म�, शहरी ? थानीय िनकाय अथवा संघ राD य (े� @शासन संघ राD य (े� के तटीय (े� @बंधन @ािधकरण (सीजेडएमए) के माS यम से पया
वरण, वन और जलवायु प>रवत
न मं�ालय से संपक
  करेगा और संबंिधत सीजेडएमए इस मामले अपनी राय दतेे Gए उस @? ताव को राi pीय तटीय (े� @बंधन @ािधकरण (एनसीजेडएमए) के पास अKेिषत करेगा तथा तदपुरांत, एनसीजेडएमए जन-सिुवधाJ, पया
वरण सुर(ोपाय8 आ�द क� उपलt धता जैस े िविभB न पहलुJ क� जांच करेगा और यह सुिनि�त करना संबंिधत शहर आयोजना @ािधकरण का उ� तरदािय� व होगा �क ठोस अपिशi ट8 का हथालन संबंिधत ठोस अपिशi ट िनयम8 के अनुसार �कया जाता ह ैऔर �कसी @कार के अशोिधत मल-जल को तट पर या तटीय जल म� नह~ बहाया जाता ह।ै  
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 (v)   अनुबंध-III म� दी गई शतw/�दशािनदzश8 के अS यधीन समु0 तट पर >रजोट
स/होटल8 पय
टन िवकास प>रयोजनाJ के िनमा
ण के िलए नामािभिहत (े�8 म� खाली पड़ ेGए भ-ूखंड8 का िवकास।  (vi)   समु0 तट8 पर अ? थायी पय
टन सुिवधाएं अनुमत क� जाएंगी िजनम� केवल कुटीर, शौचालय या ? नानगृह, कपड़ ेबदलने के िलए क(, शावॅर पैन� स, इंटरलौ�क� ग पेवर t लॉक जैसी सामKी का उपयोग करते Gए िन|म
त �कए गए आवागमन माग
, पेयजल सुिवधाएं, बैठने क� } यव? थाएं, जल-\�ड़ा काय
-कलाप8 से संबb सिुवधाएं आ�द ही शािमल ह8गे और ऐसी सुिवधाएं इस अिधसूचना के अनुसार केवल उिचत परामशq @�\या और जन-सुनवाई आ�द 'ारा तैयार क� गई अनुमो�दत आइसीआरजेड म� दशा
ई जा रही पय
टन योजना के अS यधीन और आगे ऐसी सुिवधाJ के सृजन हेतु एचटीएल से 10 मीटर क� B यूनतम दरूी रखते Gए आइसीआरजेड योजनाJ म� सूचीबb पया
वरणीय सुर(ोपाय8 के अS यधीन अनुमत क� जाएंगी।  (vii) सीजेडएमए 'ारा समु0 तटीय पुिलस ? टेशन8 के िलए आधारभूत सुिवधाJ के िनमा
ण या मरj मत क� अनुमित मामल-ेदर-मामले के आधार पर दी जा सकती ह।ै  (viii) खान और खिनज (िवकास एव ं िविनयमन) अिधिनयम, 1957 (1957 का 67) क� पहली अनुसूची के भाग-ख के अधीन अिधसूिचत परमाणु खिनज8 के उसी gप म� खनन या परमाणु ऊजा
 िवभाग, भारत सरकार 'ारा @ािधकृत ऐसी एज�िसय8 'ारा एक या एक से अिधक खिनज8 के साथ परमाण ु खिनज अB वेषण और अनुसंधान िनदशेालय 'ारा तैयार क� गई खनन योजना के अनुसार खनन।  (v)(v)(v)(v)    आइसीआरजेडआइसीआरजेडआइसीआरजेडआइसीआरजेड----IIIIIIIIIIII    (क) आईसीआरजैड-I ख म� अनुcेय �कए गए काय
कलाप8 को यथा@योD य सीआरजैड-III म� भी अनुcात �कया जायेगा। (ख)  एनडीजडेएनडीजडेएनडीजडेएनडीजडे म� काय
कलाप8 का िविनयमन::::    एनडीजेड म� िनj निलिखत को अनुcात/िविनयिमत �कया जायेगा:     (i)  आइसीआरजेड-III म� एनडीजेड के भीतर, इस अिधसूचना के तहत अनुमेय काय
कलाप8 के िलए, आव& यक आपदा @बंधन @ावधान8 और उिचत ? वk छता क� } यव? थाJ को शािमल करते Gए, मछुवारा समुदाय और परj परागत तटीय, समुदाय8 क� आवासीय इकाईय8 के िनमा
ण/पुनिनमा
ण और काय
कलाप8 के िलए अिनवाय
 सुिवधाJ सिहत, पूव
 म� मौजूद @ािधकृत संरचनाJ, िजनम� vलोर ? पेस इy डCे स, मौजूदा IFलंथ ए>रया एवं मौजूदा घन� व पहले से अिधक न ह8, क� मरj मत या पुन
|न
मा
ण को छोड़कर, �कसी भी िनमा
ण काय
 को अनुमत नही �कया जाएगा।  (ii) कृिष, उxान -कृिष , उxान8, चरागाह, पाक
 , खेलने के िलए मैदान और वािनक�। (iii) सीजेडएमए 'ारा मामला-दर-मामला आधार पर ? थानीय िनवािसय8 के िलए आव& यक औषधालय8, िवxालय8, वषा
 जल से बचाव हतुे साव
जिनक आ�य ? थल, सामदुाियक शौचालय, पुल, सड़क, जलापू|त
 } यव? था, जलिनकास @णाली, वािहत मल के िनकास, शवदाहगृह, क�गाह और िवxुत सब-? टेशन8 का िनमा
ण। (iv) संबंिधत @दषूण िनयं�ण बोड
 अथवा सिमित के पूव
 अनमुोदन स े घरेलू वािहत मल, उपचार और िन? तारण के िलए बनाई जाने वाली इकाइय8 या संबंिधत िनकाय8 का िनमा
ण।  
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 (v) ? थानीय मछुआरा समुदाय8 के िलए अपेि(त सुिवधाएं जैसे मछली सुखाने के @ांगण, नीलामी के िलए हॉल, जाल क� मरj मत के िलए @ांगण, परj परागत नौका िनमा
ण @ांगण, बफ
  संयं�, बफ
  तोड़ने वाली इकाइया,ं मछिलय8 के संसाधन क� सुिवधाएं इ� या�द।  (vi) जहां भी आइसीआरजेड-III (े�8 के एनडीजेड स ेराi pीय अथवा राD य राजमाग
 गुजर रहे हH, वहां सड़क के समु0 क� ओर वाली �दशा म� अ? थायी पय
टन सुिवधाएं जैसे शौचालय, चेB ज gम, पेयजल सुिवधा और अ? थायी कुटीर िन|म
त क� जा सकती हH।  (vii) एनडीजेड म� ऐसी सड़क8 क� भिूम क� ओर वाली �दशा म� >रस�ट/होटल और सहबb सुिवधाJ क� अनुमित दी जाएगी। तथािप, ऐसी सुिवधाJ क� अनुमित केवल इस अिधसूचना के अनुgप अनुमो�दत आईसीआरजेड योजनाJ म� पय
टन योजना के समावेश तथा अनुबंधअनुबंधअनुबंधअनुबंध----।।।।।।।।।।।। म� दी गई शतw और �दशािनदzश8 के अS यधीन दी जाएगी। (viii) आईसीआरजेड-III म� एनडीजेड तथा समु0 तट8 पर अ? थायी पय
टन सुिवधाएं अनुमत क� जाएगंी और ऐसी अ? थायी सुिवधाJ म� केवल कुटीर, शौचालय या ? नानगृह, कपड़ े बदलने के िलए क(, शावॅर पैन� स, इंटरलौ�क� ग पेवर t लॉक जैसी सामKी का उपयोग करते Gए िन|म
त �कए गए आवागमन माग
, पेयजल सुिवधाएं, बैठने क� } यव? थाए,ं जल-\�ड़ा काय
-कलाप8 से संबb सुिवधाए ंआ�द ही शािमल ह8गे और ऐसी सुिवधाएं इस अिधसूचना के अनुसार केवल उिचत परामशq @�\या और जन-सुनवाई आ�द 'ारा तैयार क� गई अनुमो�दत आइसीआरजेड म� दशा
ई जा रही पय
टन योजना के अS यधीन और आगे ऐसी सुिवधाJ के सृजन हतुे एचटीएल से 10 मीटर क� B यूनतम दरूी रखत े Gए आइसीआरजेड योजनाJ म� सूचीबb पया
वरणीय सुर(ोपाय8 के अS यधीन अनुमत क� जाएंगी। (ix) खान और खिनज (िवकास एव ं िविनयमन) अिधिनयम, 1957 (1957 का 67) क� पहली अनुसूची के भाग-ख के अधीन अिधसूिचत परमाणु खिनज8 के उसी gप म� खनन या परमाणु ऊजा
 िवभाग, भारत सरकार 'ारा @ािधकृत ऐसी एज�िसय8 'ारा एक या एक से अिधक खिनज8 के साथ परमाण ु खिनज अB वेषण और अनुसंधान िनदशेालय 'ारा तैयार क� गई खनन योजना के अनुसार खनन। (ग)(ग)(ग)(ग)    एनडीजडे स ेबाहर आइसीआरजेडएनडीजडे स ेबाहर आइसीआरजेडएनडीजडे स ेबाहर आइसीआरजेडएनडीजडे स ेबाहर आइसीआरजेड----III III III III )�े* के िलए काय�कलाप* )�े* के िलए काय�कलाप* )�े* के िलए काय�कलाप* )�े* के िलए काय�कलाप* को अनुको अनुको अनुको अनु(� त(� त(� त(� त    और िविनयिमत और िविनयिमत और िविनयिमत और िविनयिमत िविनयमन िन, निविनयमन िन, निविनयमन िन, निविनयमन िन, न     कार स े$कया जाएगा कार स े$कया जाएगा कार स े$कया जाएगा कार स े$कया जाएगा: : : :     (i) अनुबंध-III म� दी गई शतw/�दशा-िनदzश8 के अS यधीन समु0 तट पर >रस�ट/होटल8/ पय
टन िवकास प>रयोजनाJ के िनमा
ण के िलए िनhद
i ट (े�8 म� खाली पड़ ेGए F लाट8 का िवकास, (ii) आवासीय इकाइय8 का िनमा
ण अथवा पुनिनमा
ण जब तक �क वह पारंप>रक अिधकार8 और gि़ढगत उपयोग जसेै �क मौजूदा मछुआरा समुदाय के गांव8 आ�द क� प>रिध के अंदर ह।ै ऐस ेिनमा
ण अथवा पुन िनमा
ण हतुे िनमा
ण अनुमित केवल दो तलो (भतूल+एक तल) सिहत अिधकतम 9 मीटर तक क� समK ऊँचाई सिहत ? थानीय नगर और शहर आयोजना िनयम8 क� शत
 के अS यधीन होगा। (iii) मछुआर8 सिहत ? थानीय समुदाय8 को मौजूदा मकान8 के IFलंथ (े�/िडजाइन अथवा अKभाग म� प>रवत
न �कए िबना ‘होम ? टे’ के माS यम स ेपय
टन को सुकर बनाने के िलए अनुमत �कया जा सकता ह।ै  

41 1783



12    THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] 

 (iv) वषा
 जल से बचने के िलए साव
जिनक वषा
 आ�य ? थल8, सामुदाियक शौचालय8, जल आपू|त
 } यव? था, वािहतमल िन? तारण, सड़क8 और पुल8 का िनमा
ण।  (v) सीजेडएमए 'ारा अलग-अलग मामल8 के आधार पर समु0 तटीय पुिलस ? टेशन8 के िलए अवसरंचना� मक सुिवधाJ के िनमा
ण अथवा मरम्  मत करने हतुे अनुमेय �कया जा सकता ह।ै   (घ) भ-ूगभqय जल का िनi कष
ण और उससे संबिंधत िनमा
ण को उन (े�8 म� जहां, ? थानीय समुदाय िनवास करते हH और जो केवल उनके उपयोग के िलए ह,ै को छोड़कर एचटीएल से 200 मीटर तक के (े� म� @ितषेिधत �कया जाएगा। एचटीएल के 200-500 मीटर तक के उन (े�8 म�, भ-ूगभqय जल का िनi कष
ण को पेयजल, बागवानी, कृिष और म� ? यन आ�द के िलए साधारण कँुJ के माS यम से शारी>रक �म 'ारा अनुमत �कया जा सकता ह,ै जहां जल का कोई अB य �ोत उपलt ध न हो। समु0 जल के @वेश 'ारा @भािवत (े�8 म� संघ शािसत @दशे @शासन 'ारा नामो�Li ट @ािधकरण 'ारा ऐस ेिनi कष
ण पर @ितबंध लगाया जा सकता ह।ै  (ङ) परमाणु खिनज अB वेषण और अनुसंधान िनदशेालय 'ारा खनन योजना के अनुसार, परमाणु ऊजा
 िवभाग, भारत सरकार 'ारा यथा @ािधकृत ऐसे अिभकरण8 'ारा खान और खिनज (िवकास और िविनयमन) अिधिनयम, 1957 (1957 का 67) क� पहली अनुसूची के भाग-ख के अंतग
त अिधसिूचत इस @कार अथवा एक अथवा अB य खिनज8 के gप म� पाए जाने वाले परमाणु खिनज8 का अB वेषण और खनन।   
VI.    आइआइआइआइसीआरजेडसीआरजेडसीआरजेडसीआरजेड----IVIVIVIV    सीआरजेड IV (े�8 म� िनj निलिखत काय
कलाप8 को अनुcात और िविनयिमत �कया जाएगा:  (i)  ? थानीय समदुाय8 'ारा पारj प>रक gप से �कए जाने वाल ेम� ? य पालन और संबb काय
कलाप।  (ii)  केवल िनj निलिखत काय
कलाप8 के िलए भ-ूउbार और पु& ता िनमा
ण आ�द को अनुcात �कया जाए, जैसे; (क) अKतट सुिवधाJ जैस ेप� तन, बंदरगाह, जे�ी, घाट, तटबंध, ि?लपवे, पुल, समु0 Iलकं और तट र(क के िलए होवर प� तन आ�द।  (ख) तट र(क सिहत र(ा, रणनीितक और सरु(ा @योजन के िलए प>रयोजनाएं। (ग) (रण के िनयं�ण के िलए उपाय।  (घ) जलमागw, चैनल8 और बंदरगाह8 का रखरखाव और उनका िनम
लन।  (ङ) बालूिभिuय8 को बनने स ेरोकने, D वार िविनयामक8 का सं? थापन, वषा
 जल @वाह नािलय8 को िबछाने या लवणीयता अB तग
मन के और ? वk छ जल के >रचाज
 के िनवारण हतुे सरंचना के िलए उपाय।  (iii)  प� तन8 और बंदरगाह8, जे�ी, घाट8, तटबंध8, (रण िनयं�ण उपाय8, तंरगरोध8 (�ेकवाटस
), पाइपलाइन8, नौवहन सुर(ा सिुवधाJ जैसे तटीय नगर भाग अथवा @� य( gप से आव& यक अKतट सुिवधाJ से संबंिधत काय
कलाप। (iv)  गैर-परj परागत ऊजा
 �ोत8 और सहबb सुिवधाJ आ�द 'ारा िवxुत।  (v)  पोत8 स ेप� तन8 तक खतरनाक पदाथw का अंतरण।  (vi)  अिधसूिचत प� तन8 म� खाx तेल, उवर
क8 और खाxाB न जैसे गैर-प>रसंकटमय ? थोरा का भंडारण।  
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 (vii)  जलमाग� म� उपचा>रत बिह�ाव8 के िन? सरण के िलए सिुवधाएं।  (viii)  तटर(क तटीय सुर(ा नेटवक
  सिहत रणनीितक और र(ा संबंधी प>रयोजनाJ के gप म� वगqकृत प>रयोजनाएं।  (ix)  परमाणु ऊजा
 िवभाग क� प>रयोजनाएं।  (x)  तेल और @ाकृितक गैस क� खोज और िनi कष
ण तथा इससे सहयुC त सभी �\याकलाप और सिुवधाएं। (xi)  खान और खिनज (िवकास और िविनयमन), अिधिनयम, 1957 (1957 का 67)  क� पहली अनुसूची के भाग-ख के अधीन अिधसूिचत इस @कार अथवा अB य खिनज (खिनज8) के सहयोग से और ऐसे सहयुC त खिनज (खिनज8) के gप म� पाए जाने वाले परमाण ुखिनज8 क� खोज और खनन।  (xii) ऐसा अKतट िजसम� कk चे माल के प>रवहन क� सुिवधाएं, शीतलन जल के अB तK
हण तथा ताप िवxुत संयं�8 से उपचा>रत अपिशi ट जल अथवा शीतलन जल के िन? सारण हतुे मुहाने क� सुिवधाएं अपेि(त होती हH। पया
वरण, वन और जलवायु प>रवत
न मं�ालय 'ारा अिधसूिचत पया
वरणीय मानक8 और क� 0ीय @दषूण िनयं�ण बोड
 (सीपीसीबी) अथवा राD य @दषूण िनयं�ण बोड
 (एसपीसीबी) अथवा @दषूण िनयं�ण सिमित (पीसीसी) के संगत िनदेश8 के अनुgप, कk चे माल के प>रवहन हतुे सुिवधाJ क� अपे(ा शीतलन जल का उपयोग करने के िलए सिुवधाएं तथा ताप िवxुत संयं� से उपचा>रत अपिशi ट जल अथवा शीतलन जल के िन? सरण हतुे मुहाने क� सुिवधाएं अपेि(त होती हH।   (xiii)  पाइपलाइन, पारेषण लाइन8 सिहत संचार @णािलयां।  (xiv)  च\वात के पूवा
नुमान, महासागर सं@े(ण F लेटफाम
, संचलन और सहयुC त सुिवधाJ क� िनगरानी हतुे मौसम रडार।  5555....    -ीप -ीप -ीप -ीप तटीय िविनयमन )े� योजना (आईसीआरज़ेडपी)तटीय िविनयमन )े� योजना (आईसीआरज़ेडपी)तटीय िविनयमन )े� योजना (आईसीआरज़ेडपी)तटीय िविनयमन )े� योजना (आईसीआरज़ेडपी)        (i)  इस अिधसूचना के उपबंध8 के अनुसार, अंडमान और िनकोबार @शासन आईपीज़ेड अिधसूचना, 2011 के अधीन बनाई गई अपनी संबंिधत 'ीप तटीय िविनयमन (े� योजना (आईसीआरज़ेडपी) को सशंोिधत अथवा अxतन करेगा और इसे शी�तम अनुमोदनाथ
 पया
वरण, वन और जलवायु प>रवत
न मं�ालय को @? तुत करेगा। उन सभी प>रयोजना काय
कलाप8, िजनको इस अिधसूचना के उपबंध लागू होते हH, का मू� यांकन इस अिधसूचना क� अxतन आईसीआरज़ेड योजनाJ के अनुसार �कया जाना अपेि(त होगा। जब तक इन योजनाJ को इस @कार संशोिधत/अxतन नह~ �कया जाता ह,ै तब तक इस अिधसूचना के उपबंध @भावी नह~ ह8गे और ऐसी प>रयोजनाJ के मू� यांकन और सीआरज़ेड ? वीकृित के िलए आईपीज़ेड अिधसूचना, 2011 के उपबंध8 के अनुसार तैयार क� गई योजना का अनुसरण �कया जाता रहगेा; (ii) @िति�त तथा अनुभवी वैcािनक सं? था (सं? थाJ) या पया
वरण, वन और जलवायु प>रवत
न मं�ालय के राi pीय सतत तटीय @बंधन केB 0 (िजसे इसम� इसके प& चात् एनसीएससीएम कहा गया ह)ै सिहत अB य अिभकरण8 को अिभिनयोिजत करके तथा संबंिधत पणधा>रय8 के साथ परामश
 करके आईसीआरज़ेड योजनाJ को तैयार/अxतन �कया जा सकेगा;  (iii)  (क) @ाgप योजनाJ को अिधसूचना के उपाबंधउपाबंधउपाबंधउपाबंध----IVIVIVIV म� �दए गए �दशा-िनदzश8, िजनम� आम जनता स ेपरामश
 करना भी शािमल ह,ै के अनुसार संबिधत राD य (े�8 के अंदर आईसीआरज़ेड (े�8 को अिभcात और वगqकृत करत े Gए 1:25,000 माप के मानिच� म� तैयार �कया जाएगा; 
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   (ख) इस अिधसूचना म� सूचीबb सम? त िवकासा� मक काय
कलाप8 को जैसा भी मामला हो, संघ राD य (े� @शासन, ? थानीय @ािधकरण या संबंिधत सीज़ेडएमए 'ारा इस अिधसूचना के उपबंध8 के अनुसार ऐसी अनुमो�दत आईसीआरज़ेड योजनाJ, के काय
ढांचे के अंदर िविनयिमत �कया जाएगा; (iv) @ाgप योजनाJ को पया
वरण (सरं(ण) अिधिनयम, 1986 म� अिधकिथत @�\या(J) के अनुसार, उपयुC त परामशw तथा िसफा>रश8 के साथ मू� यांकन के िलए अंडमान और िनकोबार सीज़ेडएमए के सम( @? तुत �कया जाएगा; (v) तदपुरांत पया
वरण, वन और जलवायु प>रवत
न मं�ालय योजनाJ पर िवचार करेगा और उनका अनुमोदन करेगा। (vi) आईसीआरज़ेड योजनाJ को सामाB यतया पांच वष
 क� अविध स ेपहले संशोिधत नह~ �कया जाएगा, िजसके बाद संबंिधत संघ राD य (े� @शासन पुनरी(ण करने पर िवचार कर सकेगा। 6666....    िवशेष 4प से िवचार $कए जाने के िलए अपेि)त )े� : अंडमान और िनकोबार के छोटे -ीप समूह तथा ल)-ीप: िवशेष 4प से िवचार $कए जाने के िलए अपेि)त )े� : अंडमान और िनकोबार के छोटे -ीप समूह तथा ल)-ीप: िवशेष 4प से िवचार $कए जाने के िलए अपेि)त )े� : अंडमान और िनकोबार के छोटे -ीप समूह तथा ल)-ीप: िवशेष 4प से िवचार $कए जाने के िलए अपेि)त )े� : अंडमान और िनकोबार के छोटे -ीप समूह तथा ल)-ीप:     (i) आईसीआरज़ेड @वगw के अधीन सूचीबb आईसीआरजेड @वगw को छोड़कर अंडमान और िनकोबार के सभी छोटे-छोटे 'ीप8 तथा ल('ीप को भी इस अिधसूचना के अंतग
त शािमल �कया जाएगा।  (ii) इन छोटे-छोटे 'ीप8 का @बंधन संबंिधत एक�कृत 'ीप @बंधन योजनाJ (िजB ह� इसम� इसके प& चात् आईआईएमपी योजनाएं कहा गया ह)ै के माS यम स े�कया जाएगा। एक�कृत 'ीप @बंधन योजनाएं (आईआईएमपी), अनुबंधअनुबंधअनुबंधअनुबंध----IVIVIVIV    म� अंत|व
i ट �दशा-िनदzश8 के अनसुार ऐसे सभी 'ीप8 के िलए संबंिधत संघ राD य (े�8 'ारा तैयार क� जाएंगी और अनुमोदन के िलए पया
वरण, वन और जलवायु प>रवत
न मं�ालय को शी�ाितशी� @? तुत क� जाएंगी। आईआईएमपी तैयार होने तक इस अिधसूचना के उपबंध लागू नह~ ह8गे और आईपीज़ेड अिधसूचना, 2011 के उपबंध8 के अनुसार, आईआईएमपी का अनुपालन जारी रहगेा। (iii) इन 'ीप-समूह8 क� अि'तीय तटीय @णािलय8 तथा ? थान सीमाJ के दिृsगत, भिूम क� ओर एचटीएल स े20 मीटर का गैर िवकास (े� (एनडीज़ेड) ऐसे 'ीप-समूह8 के िलए समान gप से लागू होगा और उसके काय
कलाप िनj नानुसार िविनयिमत �कए जाएंगे :- (क) इन 'ीप8 के ? थानीय समुदाय8 के िवxमान आवासीय एकक8 क� मरj मत या इनका पुन|न
मा
ण एचटीएल से 20 मीटर के अंदर �कया जाएगा और तथािप, इस (े� म� �कसी नए िनमा
ण क� अनुमित नह~ होगी। (ख) अKतट सुिवधाएं जैसे मछली पकड़ने के िलए जे�ी, मछली सुखाने के िलए ? थान, जाल क� मरj मत के िलए याड
, पारंप>रक ढंग8 स े �कया जाने वाला म� ? य @सं? करण, नौका िनमा
ण का याड
, बफ
  संयं�, नौका क� मरj मत और इसी @कार के अB य काय
, उिचत पया
वरणीय सुर(ोपाय8 के अS यधीन एनडीज़ेड सीमाJ म� �कये जाएंगे। (ग) तटीय जल (े�8, अंतर-D वारीय (े� और पा>रि?थितक�य दिृs से संवेदनशील (े�8 म� �कए जाने वाले काय
, इस अिधसूचना के पैरा 4 के अंतग
त आईसीआरज़ेड-। और आईसीआरज़ेड-IV (े�8 के अनुसार ही अनुcात या िविनयिमत �कए जाएंगे। (घ) इन 'ीप समहू8 म� एचटीएल के 20 मीटर से परे िवकास संबंिधत आईआईएमपी और यथा लागू ? थानीय िविनयम8 'ारा शािसत होगा।  
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 7777....0000    अनु(येअनु(येअनु(येअनु(ये/िविनयिमत काय�कलाप* के िलए आईसीआरज़े/िविनयिमत काय�कलाप* के िलए आईसीआरज़े/िविनयिमत काय�कलाप* के िलए आईसीआरज़े/िविनयिमत काय�कलाप* के िलए आईसीआरज़ेड ड ड ड अनापि= ाअनापि= ाअनापि= ाअनापि= ा---- > या > या > या > यायोजनयोजनयोजनयोजन    (i) इस अिधसूचना के उपबंध8 को लागू होने वाली सभी अनुcात/िविनयिमत प>रयोजना �\याकलाप8 को उनके @ारंभ करने से पूव
 आईसीआरज़ेड अनापिu @ाF त करनी अपेि(त होगी। (ii) आईसीआरजेड-I और आईसीआरजेड-IV (े�8 म� सभी िवकासा� मक �\याकलाप8 अथवा प>रयोजनाJ, जो इस अिधसूचना के अनुसार िविनयिमत/अनुcेय हH, के संबंध म� पया
वरण, वन और जलवायु प>रवत
न मं�ालय 'ारा संबंिधत सीजेडएमए क� िसफा>रश के आधार पर कार
वाई क� जाएगी। (iii) इस अिधसूचना के अनुसार अB य सभी अनुcेय और िविनयिमत �\याकलाप8, जो िवशुb gप से आईसीआरजेड-II और आईसीआरजेड-III (े�8 म� आते हH, के िलए संबंिधत सीजेडएमए 'ारा आईसीआरजेड अनापिu @दान करने के संबंध म� िवचार �कया जाएगा। आईसीआरजेड-II और III म� संचािलत ऐसी प>रयोजनाJ, जो आईसीआरजेड-I और/या आईसीआरजेड IV (े�8 म� भी आती हH, को आईसीआरजेड अनापिu दनेे के संबंध म� सीजेडएमए क� िसफा>रश8 के आधार पर केवल पया
वरण, वन और जलवायु प>रवत
न मं�ालय 'ारा िवचार �कया जाएगा। (iv) ऐसी प>रयोजनाJ अथवा �\याकलाप8 िजनको इस अिधसूचना के उपबंध और साथ-साथ ईआईए अिधसूचना, 2006 के उपबंध भी लागू होते हH, उनके संबंध म� संबंिधत अनुमोदनकारी @ािधकरण 'ारा संबंिधत सीजेडएमए क� सं? तुितय8 के आधार पर, @� यायोजन8, अथा
त् @वग
 ‘ख’ और @वग
 ‘क’ के िलए \मश: राD य पया
वरणीय @भाव आकलन @ािधकरण (िजसे इसम� इसके प& चात् एसईआईएए कहा गया ह)ै और पया
वरण, वन और जलवायु प>रवत
न मं�ालय, के अनुसार ईआईए अिधसूचना, 2006 के तहत सम�ेकत पया
वरणीय और आईसीआरजेड अनापिu के िलए कार
वाई क� जाएगी। (v) भवन और िनमा
ण प>रयोजनाJ, िजनम� ईआईए अिधसूचना के उपबंध8 को लागू करने के िलए िनधा
>रत अिधकतम सीमा से कम िन|म
त (े�फल हो, के मामले म�, इन प>रयोजनाJ को संबंिधत ? थानीय संघ राD य (े� आयोजना @ािधकरण8 'ारा इस अिधसूचना के अनुसार सीजेडएमए क� सं? तुितयां @ाF त करने के उपरांत अनुमो�दत �कया जाएगा।  (vi) केवल कुल 300 वग
 मी. के िन|म
त (े� तक क� ? व-आवासीय इकाइय8 के िलए, सीजेडएमए क� सं? तुितय8 क� अपे(ा के िबना संबंिधत ? थानीय @ािधकरण 'ारा अनुमोदन @दान �कया जाएगा। तथािप, ऐसे @ािधकरण अनुमोदन @दान करने से पूव
 इस अिधसूचना के प>र@े� य म� @? ताव क� जांच कर�गे। 8888....0000    अनु(ेयअनु(ेयअनु(ेयअनु(ेय    और और और और िविनयिमत काय�कलाप* के िलए आईसीआरजेड ? वीिविनयिमत काय�कलाप* के िलए आईसीआरजेड ? वीिविनयिमत काय�कलाप* के िलए आईसीआरजेड ? वीिविनयिमत काय�कलाप* के िलए आईसीआरजेड ? वीकृित  ा� तकृित  ा� तकृित  ा� तकृित  ा� त करन ेकA  $%या करन ेकA  $%या करन ेकA  $%या करन ेकA  $%या    (i)  प>रयोजना @? तावक, आईसीआरजेड अिधसूचना के तहत पूव
 अनापिu @ाF त करने हतुे िनj निलिखत द? तावेज8 के साथ संबंिधत संघ राD य (े� के तटीय (े� @बंधन @ािधकरण को आवेदन @? तुत कर�गे:  (क) अिधसूचना के उपाबंधउपाबंधउपाबंधउपाबंध----VVVV के अनुसार प>रयोजना सारांश का t यौरा।  (ख) भवन िनमा
ण प>रयोजनाJ या आवासीय ? क�म8 को छोड़कर सामु�0क और @ादिेशक घटक, जैसा लागू हो, सिहत � व>रत ईआईए >रपोट
।  (ग) इस अिधसूचना के तहत तैयार क� गई आईसीआरजेडपी के अनुसार, य�द प>रयोजनाएं कम और मS यम कटाव वाले भ-ूभाग8 म� अब ि?थत ह8 (ईआईए अिधसूचना के उपबंध8 को लागू करने हतुे िनधा
>रत 
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 अवसीमा से कम िन|म
त (े� वाली भवन िनमा
ण प>रयोजनाJ/आवासीय योजनाJ को छोड़कर), तो प>रयोजनाJ के िलए संचयी अS ययन8 के साथ िव? तृत ईआईए। (घ) जोिखम मू� यांकन >रपोट
 और आपदा @बंधन योजना, ईआईए अिधसूचना के उपबंध8 को लागू करने हतुे िनधा
>रत अवसीमा से कम िन|म
त (�े वाली भवन िनमा
ण प>रयोजनाJ/आवासीय योजनाJ को छोड़कर।   (ड.)  पया
वरण, वन और जलवायु प>रवत
न मं�ालय के तारीख 14 माच
, 2014 के काया
लय आदेश सं  या ज-े17011/8/92-आईए-III के तहत अिभcात अिभकरण8 म� से �कसी अिभकरण 'ारा 1:4000 माप म� तैयार �कया गया आईसीआरजेड मानिच�, िजसम� एनसीएससीएम 'ारा �कए गए सीमांकन के अनुसार एचटीएल या एलटीएल का उपयोग �कया गया हो। (च)  इस अिधसूचना के अधीन अनुमो�दत आईसीजेडएमपी के अनुसार, प>रयोजना सीमाJ और प>रयोजना के अव? थान क� आईसीआरजेड @वग
 को सE यकत: स े दशा
ते Gए उपयु
C त मानिच� पर अS यारोिपत प>रयोजना क� gपरेखा।  (छ) आईसीआरजेड मानिच�, िजसम� सामाB यत: प>रयोजना के आस-पास के 7 �कलोमीटर } यासाध
 को शािमल �कया गया हो और अB य अिधसूिचत पा>रि?थितक�य दिृs से संवेदनशील (े�8 सिहत आईसीआरजेड-I, II, III और IV (े�8 को भी दशा
या गया हो।  (ज)  औxोिगक बिह�ाव और मल-जल के उपचा>रत िन? सरण वाली प>रयोजनाJ के िलए संबंिधत राD य @दषूण िनयं�ण बोडw अथवा संघ राD य (े� क� @दषूण िनयं�ण सिमितय8 स े“? थािपत करने क� सहमित’’ या अनापिu @माणप�। य�द, @दषूण िनयं�ण बोड
 अथवा @दषूण िनयं�ण सिमित क� पूव
 सहमित @ाF त नह~ क� गई ह ैतो प>रयोजना का िनमा
ण �\याकलाप शुg होने से पहले @? तावक 'ारा इस अिधसूचना के अधीन ? वीकृित @ाF त करना सुिनि�त �कया जाएगा।   (ii) अंडमान और िनकोबार सीजेडएमए, यथा ि?थित, अनुमो�दत आईसीआरजेड योजना या आईआईएमपी के अनुसार तथा आईसीआरजेड अिधसूचना के अनुपालन म� उपयु
C त (i) म� द? तावेज8 क� जाचं करेगा और पूण
 आवेदन क� @ाि� क� तारीख स ेसाठ �दन8 क� अविध के अंदर िनj निलिखत क� िसफा>रश�   करेगा :-  (क) उन प>रयोजनाJ या काय
कलाप8 के िलए भी, िजनको ईआईए अिधसूचना, 2006 लागू होती ह,ै ईआईए अिधसूचना के अधीन समK अनापिu @ाF त करने के िलए @वग
 ‘क’ और @वग
 ‘ख’ प>रयोजनाJ हतुे सीजेडएमए अपनी िसमा>रश� पया
वरण, वन और जलवायु प>रवत
न मं�ालय या एसईआईएए को अKेिषत करेगा।  परंतु, आईसीआरजेड-I या आईसीआरजेड-IV (े�8 म� अवि?थत ऐसी @वग
 ‘ख’ प>रयोजनाJ के िलए भी आईसीआरजेड अनापिu हतुे अिंतम िसफा>रश केवल पया
वरण, वन और जलवायु प>रवत
न मं�ालय 'ारा संबंिधत एसईआईएए को क� जाएगी ता�क वह उस @? ताव के संबंध म� समK पया
वरणीय अनापिu और आईसीआरजेड अनापिu @दान कर सके।  (ख) आईसीजेडएमए अपनी िसफा>रश� पया
वरण, वन और जलवायु प>रवत
न मं�ालय को उन प>रयोजनाJ/काय
कलाप8 के िलए अKेिषत करेगा, िजB ह� ईआईए अिधसूचना, 2006 म� शािमल नह~ �कया 
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 गया ह ैoकंतु उन को आईसीआरजेड अिधसूचना लागू होती ह ैऔर जो सीआरजेड-I या सीआरजेड-IV (े�8 म� अवि?थत हH।      (ग) उन प>रयोजनाJ/काय
कलाप8, िजB ह� ईआईए अिधसूचना, 2006 म� शािमल नह~ �कया गया ह ैoकंतु उन को आईसीआरजेड अिधसूचना लागू होती ह ैऔर जो आईसीआरजेड-II या आईसीआरजेड-III (े�8 म� ि?थत हH, पर संबंिधत आईसीजेडएमए 'ारा @? तावक से पूण
 @? ताव @ाF त होने के साठ �दन8 के भीतर िवचार �कया जाएगा। (घ) उन िनमा
ण प>रयोजनाJ, िजन को सीआरजेड अिधसूचना लागू होती ह ैपरंतु ईआईए अिधसूचना, 2006 के उपबंध8 को लागू करने हतुे िनधा
>रत अवसीमा से कम िन|म
त (े� होता ह,ै के मामले म� ऐस े@ािधकरण8 'ारा अनुमोदन @दान करने को सुिवधाजनक बनाने के िलए सीजेडएमए अपनी िसफा>रश8 को संघ राD य (े� के आयोजना @ािधकरण8 को अKेिषत करेगा।  (iii)  पया
वरण वन और जलवायु प>रवत
न मं�ालय आईसीजेडएमए क� िसफा>रश8 के आधार पर साठ �दन8 क� अविध के अंदर पूण
 प>रयोजना @? ताव8 को आईसीआरजेड अिधसूचना के तहत अनापिu @दान करने पर िवचार  करेगा। (iv)  य�द आईसीजेडएमए उनके पुनग
ठन अथवा �कB ह~ अB य कारण8 से �\याशील न ह8, तो यह सघं राD य (े� @शासन के पया
वरण िवभाग, जो आईसीआरजेड योजनाJ या आईआईएमपी के अिभर(क हH, का दािय� व होगा �क वह उC त अिधसूचना के उपबंध8 को S यान म� रखते Gए @? ताव8 पर >टF पणी द ेऔर उन पर िसफा>रश� करे।  (v)  (क) इस अिधसूचना के अधीन प>रयोजनाJ को दी गई अनापिu सात वषw क� अविध के िलए िविधमाB य होगी, बशत� �क िनमा
ण संबंधी �\याकलाप ऐसी अनापिu जारी करने क� तारीख से सात वषw के अंदर पूरे हो जाएं और @चालन आरंभ हो जाए।ं  (ख) वैधता को अिधकतम तीन वषw क� अविध के िलए और िव? ता>रत �कया जा सकता ह,ै बशतz �क आवेदक 'ारा वैधता क� अविध के अंदर सबंंिधत सघं राD य (े� तटीय (े� @बंधन @ािधकरण 'ारा अनापिu क� वैधता के िव? तार हतुे क� गई िसफा>रश के साथ-साथ संबंिधत @ािधकरण को आवेदन @? तुत �कया जाए।  (vi)  प& च अनापिu िनगरानी :- (क) प>रयोजना @? तावक के िलए यह अिनवाय
 होगा �क वह @� येक कलHडर वष
 क� 1 जून और 31 �दसj बर क� तारीख को संबंिधत िविनयामक @ािधकरण8 को हाड
 और सॉvट @ितय8 म� पया
वरणीय अनापिu क� िनधा
>रत िनबंधन8 तथा शतw के संबंध म� अध
वा|ष
क अनुपालन >रपोट
 @? तुत करे और प>रयोजना @? तावक 'ारा @? तुत क� गई ऐसी सभी अनुपालन >रपोटw को पिt लक डोमने म� @कािशत �कया जाएगा तथा संबंिधत सीजेडएमए को आवेदन करने पर उसक� @ितया ं�कसी भी } यि[ को उपलt ध कराई जाएगंी।        (ख) अनुपालन >रपोट
 को संबंिधत िविनयामक @ािधकरण क� वेबसाइट पर भी @द|श
त �कया जाएगा।  (vii) सीजेडएमए क� काय
@णाली म� पारद|श
ता बनाए रखने हतुे, सीजेडएमए का यह दािय� व होगा �क वह एक सम|प
त वेबसाइट का सृिजत करे और उस पर काय
सूची, काय
वृ� त, �कए गए िविन& चय8, अनापिu प�8, उ� लंघन8, उ� लंघन8 पर क� गई कार
वाई तथा माननीय B यायालय के आदशे8 सिहत B यायालय मामल8 और संबंिधत सघं राD य (े� के 'ीप समूह क� अनुमो�दत आईसीआरजेड योजनाJ अथवा आईआईएमपी को अपलोड कर�।  
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 9999....    आईसीआरजेड अिधसूचना का  वत�नआईसीआरजेड अिधसूचना का  वत�नआईसीआरजेड अिधसूचना का  वत�नआईसीआरजेड अिधसूचना का  वत�न    ::::    (i) पया
वरण (संर(ण) अिधिनयम, 1986 के अधीन इस अिधसूचना के उपबंध8 के काया
B वयन और @वत
न तथा उसके अंतग
त िनयत शतw के अनुपालन के @योजन के िलए, शि[यां या तो मूल gप से अथवा @� यायोिजत gप म� पया
वरण, वन और जलवायु प>रवत
न मं�ालय, संघ राD य (े� @शासन, एनसीजेडएमए और एससीजेडएमए के पास उपलt ध हH;   (ii) एनसीजेडएमए और राD य सरकार या संघ राD य (े� के सीजेडएमए क� सरंचना, काय
काल और अिधदशे को पया
वरण, वन और जलवायु प>रवत
न मं�ालय 'ारा माननीय उk चतम B यायालय 'ारा 1993 क� >रट यािचका 664 म� �दए गए आदशे8 के अनुसार पहले ही अिधसिूचत �कया जा चकुा ह।ै   (iii)  संघ राD य (े� क� सीजेडएमए, इस अिधसूचना के @वत
न और िनगरानी हतुे तथा इस काय
 म� सहायता करने हतुे मु  य gप से उ� तरदायी होगी तथा संघ राD य (े� संबंिधत िजला मिज? pेट क� अS य(ता म� िजला ? तरीय सिमितय8 का गठन कर�गी िजसम� मछुआर8 सिहत ? थानीय परंपरागत तटीय समदुाय8 के कम से कम तीन @ितिनिध शािमल ह8गे। संघ राD य (े� @शासन संबंिधत िजला मिज? pेट के ? तर पर इस अिधसूचना के @वत
न के िलए अित>रC त @� यायोजन पर िवचार कर सकती ह।ै  (iv) मछुआर8 सिहत परंपरागत तटीय समुदाय8 क� आवास इकाइय8, िजनको आईपीज़ेड अिधसूचना 2011 के उपबंध8 के अंतग
त अनुमित @ाF त थी, ले�कन उनके संबंध म� उपयु
C त अिधसूचना के अंतग
त संबंिधत @ािधकरण8 से औपचा>रक अनुमोदन @ाF त नह~ �कया गया ह,ै उन पर संबंिधत संघ राD य (े� के सीजेडएमए 'ारा िवचार �कया जाएगा और आवास इकाइय8 को िनj निलिखत शतw के अS यधीन िविनयिमत �कया जाएगा, अथा
त् :  (क) इनका उपयोग �कसी वािणिDयक �\याकलाप के िलए नह~ �कया जाएगा।  (ख) इB ह� �कसी गैर-परंपरागत तटीय समुदाय को िव\�त अथवा अंत>रत नह~ �कया जाएगा।  [फा.सं. 12-14/2018-आईए-।।।] >रतेश कुमार Iसंह,  संयुC त सिचव अनुबधंअनुबधंअनुबधंअनुबधं----IIII    पा�रि?थितकAय संवेदी )े�* (ईएसए) के िलए सरं)णपा�रि?थितकAय संवेदी )े�* (ईएसए) के िलए सरं)णपा�रि?थितकAय संवेदी )े�* (ईएसए) के िलए सरं)णपा�रि?थितकAय संवेदी )े�* (ईएसए) के िलए सरं)ण, , , , सरु)ा और  बंधन ढांचासरु)ा और  बंधन ढांचासरु)ा और  बंधन ढांचासरु)ा और  बंधन ढांचा    तटीय और समु0ी पा>रि?थितक�य संवेदी (े� (ईएसए) और भ-ूgपा� मक िवशेषताएं, तट के कायw को बनाए रखने म� मह� वपूण
 भिूमका िनभाती हH। कk छ वन? पित, समु0 तट, @वाल िभि� त  इ� या�द, तटीय कटाव, तटरेखा प>रवत
न, खारे पानी के @वेश को, िनयंि�त करने म� सहयोग दतेे हH और तटीय खतर8 जैसे तूफानी लहर8, च\वात8 और सुनािमय8 के िवgb @ाकृितक र(क के gप म� काय
 करते हH। ईएसए, तटीय आजीिवका के िलए @� य( और अ@� य( पा>र-@णाली सेवाएं @दान करके तट क� जैिवक अखy डता को बनाए रखता ह।ै इसके अित>र[, अनेक बGमू� य पुराताि�वक और िवरासत ? थल भी तट के पास ि?थत होते हH। अत:, उपरोC त (े�8/िवशेषताJ/? थल8 का संर(ण और सुर(ा करना आव& यक हो जाता ह।ै  1.1.1.1.    सामाE यसामाE यसामाE यसामाE य उपाय उपाय उपाय उपाय        (i) उपKह आंकड़8 का @योग करके एनसीएससीएम 'ारा सभी ईएसए क� पहचान क� जाएगी और सीमा-रेखा िनधा
>रत क� जाएगी।  
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 (ii) ईएसए के संर(ण और सरु(ा का उ� लेख करते Gए, अिधसूचना म� िनिहत �दशा-िनदzश8 के अनुसार राD य/संघ राD य (े� सरकार�, @ािधकृत एज�िसय8 के माS यम से सीजेडएमपी तैयार करेगी।   (iii)  इस अिधसूचना के तहत अनुcेय काय
कलाप8 को सीजेडएमपी म� शािमल �कया जाएगा।  @� येक ईएसए के संर(ण, सुर(ा और @बंधन के िलए अपनाई गई िविशi ट शत� िनj निलिखत हH :-  1.11.11.11.1    कF छकF छकF छकF छ वन? प वन? प वन? प वन? पितितितित     : : : :    (i) कk छ वन? पित को वन सरं(ण अिधिनयम, 1980 के तहत वन के gप म� घोिषत �कया गया ह।ै  इस अिधसूचना म� िनिहत �कसी अB य बात के होने पर भी, संबंिधत संघ राD य (े� @शासन8 या क� 0 सरकार 'ारा ऐसी कk छ वन? पित को वन (सरं(ण) अिध िनयम, 1980 के तहत वनभिूम के gप म� घोिषत �कया गया ह ैिजन पर केवल वन (संर(ण) अिध िनयम,1980 के उपबंध ही लागू ह8गे। (ii) वन संर(ण अिधिनयम, 1980 के तहत घोिषत नह~ क� गई कk छ वन? पित।  (क) सरकारी भूिम म� कk छ वन? पित को संबंिधत राD य/सघं राD य (े� क� सरकार8 'ारा तैयार क� जाने वाली िव? तृत योजना के आधार पर सरंि(त �कया जाएगा। य�द कk छ वन? पित (े� 1000 वग
 मीटर से अिधक ह ैतो कk छ वन? पित (े� क� प>रिध के साथ-साथ 20 मीटर का बफर (े� उपलt ध कराया जाएगा। 20मीटर के इस बफर (े� का उपयोग, उxान िवकिसत करने, कk छ वन? पित जैव-िविवधता से संबंिधत अनुसंधान सुिवधाJ, संर(ण के िलए सुिवधाJ और इसी @कार के अB य कायw के िलए जन-सुिवधाJ हतुे �कया जा सकता ह।ै (ख) िनजी भिूम म� कk छ वन? पित के िलए बफर (े� क� आव& यकता नह~ होगी।  1.2 1.2 1.2 1.2      वाल और  वाल िभिGयां और संबं# जैविविवधता:  वाल और  वाल िभिGयां और संबं# जैविविवधता:  वाल और  वाल िभिGयां और संबं# जैविविवधता:  वाल और  वाल िभिGयां और संबं# जैविविवधता:     (i) @वाल और @वाल िभिuय8 और उनके आस-पास के (े�8 को नi ट करना @ितबंिधत काय
कलाप ह।ै  (ii)   केवल अनुसंधान @योजनाथ
 अपेि(त कम मा�ा म� @वाल और @वाल िभिuय8 को छोड़कर सभी को सुरि(त रखा जाएगा।  (iii) @वाल और @वाल िभिuय8 का @� यारोपण काय
कलाप जब भी पुनg�व हतुे आव& यक हो, वB यजीव (संर(ण) अिधिनयम 1972 के तहत आव& यक अनुमोदन @ाF त करने के प& चात माB यता @ाF त अनुसंधान सं? थान8 से �कया जाएगा।  (iv)  मृत और/अथवा िवनi ट �कए गए @वाल (े�8 का जीव�bार और पुन? था
पन �कया जाएगा। @वाल और @वाल िभिuय8 का संर(ण और सुर(ा िनj नवत क� जाएगी:  (क) अिभcात और िनgिपत क� गई स�\य और सजीव @वाल और @वाल िभिuय8 को पया
वरण (संर(ण) अिधिनयम, 1986 के तहत पा>रि?थितक�य gप से संवेदनशील (े� के gप म� घोिषत और अिधसिूचत �कया जाएगा।  (ख)  यह सिुनि�त �कया जाएगा �क @वाल8, @वाल िभिuय8 और इसके संबंb जैविविवधता के ? वा? � य के िलए हािनकारक कोई भी काय
कलाप जैसे खनन, बिह�ाव और मलजल का िन? सारण, िनकष
ण, बैला? ट जल का िन? सारण, पोत क� धुलाई, अB य पारj प>रक gप स ेगैर िवनाशकारी म� ? यन से इतर 
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 म� सयन, िनमा
ण काय
कलाप और उसके अनुgप काय
कलाप @वाल (े�8 के भीतर और उनके आसपास नह~ �कए जाएंगे।  1.31.31.31.3   वB यजीव (संर(ण) अिधिनयम, 1972 (1972 का 53), वन संर(ण अिधिनयम, 1980 (1980 का 69) अथवा पया
वरण (संर(ण) अिधिनयम, 1986 (1986 का 29) के @ावधान8 के तहत घोिषत �कए गए राI JीराI JीराI JीराI Jीय उLाय उLाय उLाय उLानननन,,,,    समMुवत� उLान*समMुवत� उLान*समMुवत� उLान*समMुवत� उLान*,,,,    अभयारN यअभयारN यअभयारN यअभयारN य,,,, आरि(त वन8, वB यजीव वास-? थल8 और अB य सुरि(त (े�8 सिहत बायो? फेयर >रजवw को िनj नवत संरि(त और सुरि(त �कया जाएगा;  (i)  उपरोC त सूचीबb �कए गए (े�8 का संर(ण और सुर(ा, संबंिधत अिधिनयम8/अिधसूचनाJ/ �दशािनदzश8 के उपबंध8 के अनुसार �कया जाएगा।   (ii)  बढ़ते Gए तूफान8, D वार-भाट8 और बाढ़8 से जान और माल क� (ित के िनवारण के िलए तटीय (े� म� वन (े� म� वृिb करने के िलए @यास �कए जाएंगे।  (iii)   संबंिधत राD य सरकार�/संघ शािसत @दशे शे� टर बे� ट पौध रोपण अथवा अव? थान के िलए अनुकूल सामKी रोिपत करने के अथवा जैव-ढाल बनाने हतुे ऐसे उपाय करने के िलए पया
F त िनिधयां @दान कर�गे।  1111....4444    लवणीय दलदललवणीय दलदललवणीय दलदललवणीय दलदल    ::::    लवणीय दलदल का संर(ण और सुर(ा िनj नवत क� जाएगी:  (i) लवणीय दलदल के (े�8 को संरि(त और सुरि(त �कया जाएगा और लवणीय दलदल म� ? थािनक जैविविवधता का संवध
न करने के िलए @यास �कए जाएंगे। (ii) केवल ओवरहडे कB व�एग/pांसिमशन केब� स और pांसिमशन लाईन केब� स को भिूमगत िबछाने के िलए आव& यक काय
कलाप8 को ही अनुमत �कया जाएगा।  (iii) पारj प>रक gप से मछली पकड़ना लवणीय दलदल (े� म� अनुमेय ह।ै  (iv) लवणीय दलदल (े�8 के आसपास अ? थायी पय
टन सिुवधाJ पर �दशािनदzश8 म� िनधा
>रत �कए गए कड़ ेमानदंड8 के अनुपालन करने क� शत
 के अS यधीन िवचार �कया जा सकता ह।ै  (v) एनसीएससीएम 'ारा अिभcात और सीजेडएमपी 'ारा सीमाकंन �कए गए कम जैविविवधता वाले कितपय लवणीय दलदल (े�8 पर सा� ट पैन काय
कलाप8 के िलए िवचार �कया जा सकता ह।ै  1.51.51.51.5    कछुO -ारा अंडा देने वाली भिूम को िन, नकछुO -ारा अंडा देने वाली भिूम को िन, नकछुO -ारा अंडा देने वाली भिूम को िन, नकछुO -ारा अंडा देने वाली भिूम को िन, नवत सरुि)त और संरि)त $कया जाएगा।वत सरुि)त और संरि)त $कया जाएगा।वत सरुि)त और संरि)त $कया जाएगा।वत सरुि)त और संरि)त $कया जाएगा।    (i)  संबंिधत राD य8/संघ शािसत @दशे8 'ारा अिभcात क� गई कछुJ 'ारा अंडा दनेे वाली भिूम को 1972 के वB यजीव (संर(ण) अिधिनयम के अनुसार सुरि(त �कया जाएगा। (ii)  कछुJ 'ारा अंडा दनेे वाली भिूम म� और उसके आस पास @काश और S विन @दषूण उ� पB न करने वाले काय
कलाप सिहत कोई भी काय
कलाप इन ? थल8 के संर(ण और सुर(ा के िलए अपेि(त काय
कलाप को छोड़कर अनुमत नह~ �कए जाएंगे।  (iii)  संबंिधत राD य/संघ शािसत @दशे8 के @ािधकरण8 'ारा कछुJ 'ारा अंडा दनेे वाली भिूम को सुरि(त रखने के िलए कड़ी @बंधन योजनाए ंशgु व काया
िBवत क� जाएगी।      

501792



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 21 

 1.61.61.61.6    नाल केकड़ा आवासनाल केकड़ा आवासनाल केकड़ा आवासनाल केकड़ा आवास----? थ? थ? थ? थल* को िन, नल* को िन, नल* को िन, नल* को िन, नवत सरुि)त और संरि)त $कया जाएगा: वत सरुि)त और संरि)त $कया जाएगा: वत सरुि)त और संरि)त $कया जाएगा: वत सरुि)त और संरि)त $कया जाएगा:     (i) अिभcात वास-? थल8 पर सरं(ण और सरु(ा हतुे काय
 �कया जाएगा  (ii) इन वास-? थल8 म� और उनके आसपास ऐसा कोई काय
कलाप नह~ �कया जाएगा जो नाल केकड़ा क� पा>र@णाली को @भािवत करे।    1.7  1.7  1.7  1.7      समMुी घास R यासमMुी घास R यासमMुी घास R यासमMुी घास R या�रयो को िन, न�रयो को िन, न�रयो को िन, न�रयो को िन, नवत सुरि)त और सरंि)त $कया जाएगा।वत सुरि)त और सरंि)त $कया जाएगा।वत सुरि)त और सरंि)त $कया जाएगा।वत सुरि)त और सरंि)त $कया जाएगा।    (i) अिभcात समु0ी घास C या>रयो को सुरि(त और संरि(त �कया जाएगा।  (ii) ऐसा कोई िवकासा� मक काय
कलाप, िजसका समु0ी घास C या>रय8 पर @ितकूल @भाव हो, शुg नह~ �कया जाएगा।  (iii) राD य8/संघ शािसत @दशे8 'ारा जहां भी संभव हो, तटीय जल (े�8 के साथ-साथ समु0ी घास C या>रय8 का संवध
न करने के िलए @यास �कए जाएंगे C य8�क यह काब
न Iसकं के gप म� काय
 करता ह।ै  1.81.81.81.8    पि)य* -ारा घ*सला बनाने वाली भिूम को िन, नपि)य* -ारा घ*सला बनाने वाली भिूम को िन, नपि)य* -ारा घ*सला बनाने वाली भिूम को िन, नपि)य* -ारा घ*सला बनाने वाली भिूम को िन, नववववत सुरि)त और सरंि)त $कया जाएगात सुरि)त और सरंि)त $कया जाएगात सुरि)त और सरंि)त $कया जाएगात सुरि)त और सरंि)त $कया जाएगा:  (i) पि(य8 'ारा घ8सला बनाने वाली भिूम सिहत उनके ? थानीय @वासी माग
 क� सरु(ा क� जाएगी। पवन च��य8 का िनमा
ण, पारेषण लाइन8 को िबछाने, िवकासा� मक काय
कलाप, सिहत कोई भी िजनका ? थानीय (े�8 म� पि(य8 'ारा घ8सला बनाने वाली भिूम और @वास के मागw पर @ितकूल @भाव हो सकता ह,ै को शुg नह~ �कया जाएगा।  (ii) वन आवरण और लवण दलदल भिूम और अB य तटीय जल िनकाय8 क� जैविविवधता समृb बनाने सिहत वन आवरण और मHKोव आवरण म� वृिb करने के िलए @यास �कए जा�गे, ता�क पि(य8 के िलए उपयुC त पया
वास उपलt ध हो सके।   1.91.91.91.9    भूभभूूभू----आकृित िव(ान कA दिृS से मह> वआकृित िव(ान कA दिृS से मह> वआकृित िव(ान कA दिृS से मह> वआकृित िव(ान कA दिृS से मह> वपणू� )े�* को िन, नपणू� )े�* को िन, नपणू� )े�* को िन, नपणू� )े�* को िन, नवत सुरि)त और  बंिधत $कया जाएगा: वत सुरि)त और  बंिधत $कया जाएगा: वत सुरि)त और  बंिधत $कया जाएगा: वत सुरि)त और  बंिधत $कया जाएगा:     (i)  अिभcात रेत के टील8 को िनj नवत संरि(त और सुरि(त �कया जाएगा। (क) अिभcात रेत के टील8 को पया
वरण (सरं(ण) अिधिनयम, 1986 के तहत अिधसूिचत �कया जाएगा;  (ख) पैदल माग
, तj बुJ और अनुgप का ि?ट� ट पर पा>रि?थितक�य-दिृs से अनुकूल अ? थायी पय
टन सुिवधाएं @दान करने को छोड़कर कोई िवकासा� मक काय
कलाप अनुमत नह~ �कया जाएगा  (ग) रेत के टील8 से अवशेष अथवा अB य अनुकूल रेत का @योग करके उिचत तरह से पुन:भरकर दलु
भ धरती खिनज8 को हटाने को छोड़कर रेत के टील8 से रेत का खनन @ितबंिधत काय
कलाप है।   (घ) रेत के टील8 पर ऐसा कोई काय
कलाप नह~ �कया जाएगा िजसके प>रणाम? वgप रेत के टील8 का अपरदन/िवनाश हो।  (ड.)  रेत क� टील8 पर केवल दशेज वन? पित जात से वनीकरण �कया जाएगा।  (च)  राD य/संघ शािसत @दशे सीमां�कत �कए गए रेत के टील8 के िलए @बंधन योजनाएं तैयार कर�गे।    (ii)(ii)(ii)(ii)    रेतील ेसमुM तटरेतील ेसमुM तटरेतील ेसमुM तटरेतील ेसमुM तट:  (क) टेIलं_ स अथवा उपयुC त रेत का @योग करके उिचत तरह स ेपुन:पू|त
 करके परमाणु खिनज8 के हाथ से खनन को छोड़कर रेतीले सम0ु तट8 पर खनन @ितबंिधत ह।ै  
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 (ख) जब अनुमेय िवकासा� मक काय
कलाप समु0 तट8 पर �कए जाते हH, तब य�द समीपवतq (े�8 म� सम0ु तट को (ित अनुमािनत होती ह,ै तब (ित के िलए @ितपू|त
 करने के िलए प>रयोजना @ािधकरण8 'ारा समु0 तट8 पर आव& यक समु0 तटीय पुनभ
रण �कया जाएगा और इसका दीघा
विध अनुर(ण उनके 'ारा सुिनि�त �कया जाएगा।  (ग) राD य/संघ शािसत @देश सीमां�कत �कए गए समु0 तट8 के िलए @बंधन योजनाएं तैयार कर�गे।  (iii) (iii) (iii) (iii)     जैवीयजैवीयजैवीयजैवीय    4प से स$%य पंकभिूम4प से स$%य पंकभिूम4प से स$%य पंकभिूम4प से स$%य पंकभिूम    (क) राD य/सरकार/संघ शािसत @देश @शासन के सहयोग से एनसीएसपीएम, चेB नै 'ारा जैवीय gप से स�\य पंकभिूम अिभcात क� जाएगी।    (ख) राD य/संघ शािसत @दशे ऐसे सीमां�कत �कए गए जैवीय gप से स�\य पंकभिूम के िलए @बंधन योजनाएं तैयार कर�गे।  1.101.101.101.10    पुरात> वपुरात> वपुरात> वपुरात> व मह> व मह> व मह> व मह> व कA संरचनाएं और धरोहर मह> व कA संरचनाएं और धरोहर मह> व कA संरचनाएं और धरोहर मह> व कA संरचनाएं और धरोहर मह> व ? थ ? थ ? थ ? थल अथवा )े�ल अथवा )े�ल अथवा )े�ल अथवा )े�    : : : :     (i) पुरात� व अिभकरण, संबंिधत अिधिनयम8/अिधसूचनाJ/�दशािनदzश8 के उपबंध8 के अनुसार भारतीय पुरात� व सवz(ण 'ारा अिभcात क� गई सभी पुरात� व संरचनाJ और धरोहर ? थल8 के संर(ण और सुर(ा के िलए उ� तरदायी ह8गे।   (ii) ऐसा कोई काय
कलाप, जो अिभcात (े�8 अथवा पुरात� व और धरोहर मह� व क� संरचनाJ के िलए हािनकर हो, को अनुमत नह~ �कया जाएगा।  (iii) यह सिुनि�त �कया जाएगा �क इन संरचनाJ अथवा (े�8 को प>ररि(त �कया जाए और ऐसी संरचनाJ के अKभाग/IFलंथ को िबना प>रव|त
त �कए काय
कलाप �कए जाए। ऐसी संरचनाJ को बाहरी वा? त ुअिभक� पना को प>रव|त
त �कए िबना आंत>रक भाग क� सावधानीपूव
क अिभक� पना करने के प& चात संगत मानक8 के अनुसार उपयोग करने हतुे िवचार �कया जा सकता है।  अनुबंधअनुबंधअनुबंधअनुबंध----IIIIIIII        आआआआईसीआरजेडईसीआरजेडईसीआरजेडईसीआरजेड----आईए को छोड़कर आईसीआरजेड म& भडंारण के िलए अनुमत पेJोआईए को छोड़कर आईसीआरजेड म& भडंारण के िलए अनुमत पेJोआईए को छोड़कर आईसीआरजेड म& भडंारण के िलए अनुमत पेJोआईए को छोड़कर आईसीआरजेड म& भडंारण के िलए अनुमत पेJोिलयम व रसायन उ> पािलयम व रसायन उ> पािलयम व रसायन उ> पािलयम व रसायन उ> पाद* कA सूचीद* कA सूचीद* कA सूचीद* कA सूची (i) कk चा तेल; (ii) 0वीकृत पेpोिलयम गैस; (iii) मोटर ि? @ट; (iv) कैरोिसन; (v) िवमानन �धन; (vi) उk च गित डीजल; (vii) लु�ीके�टंग ऑयल; (viii) t यूटेन; (ix) @ोपेन;  
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 (x) संपीिड़त @ाकृितक गैस;  (xi) नाvथा; (xii) फनzस ऑयल;  (xiii) लो स� फर हवैी ? टॉक;  (xiv) 0वीकृत @ाकृितक गैस;  (xv) उव
रक व उव
रक8 के उ� पादन हतेु कk चा माल; (xvi) एिस>टक अj ल;  (xvii) मोनो इथायलीन _ लाइकोल।  (xviii) पैराज़ाइलीन  (xix) इथेन  (xx) बुटाडाइन  (xxi) मेथनोल  (xxii) काि?टक  (xxiii) िबटुमने अनुबधंअनुबधंअनुबधंअनुबधं----IIIIIIIIIIII    अिभिहत आईसीआरजेड )े�* म& बीच �रजाटUअिभिहत आईसीआरजेड )े�* म& बीच �रजाटUअिभिहत आईसीआरजेड )े�* म& बीच �रजाटUअिभिहत आईसीआरजेड )े�* म& बीच �रजाटU    या होटल* या पयट�न िवकास प�रयोजनाO के िवकास संबंधी $दशािनदVशया होटल* या पयट�न िवकास प�रयोजनाO के िवकास संबंधी $दशािनदVशया होटल* या पयट�न िवकास प�रयोजनाO के िवकास संबंधी $दशािनदVशया होटल* या पयट�न िवकास प�रयोजनाO के िवकास संबंधी $दशािनदVश  1.1.1.1.    आईसीआरजेडआईसीआरजेडआईसीआरजेडआईसीआरजेड----IIIIIIII    पय
टक8 या याि�य8 के ठहरने के िलए आईसीआरजेड-।। के िनधा
>रत (े�8 म� बीच >रजोटw/होटल8 का िनमा
ण िनj निलिखत शतw के अS यधीन होगा, अथा
त:- (i) िनमा
ण क� अनुcा केवल िवxमान सड़क या िवxमान @ािधकृत िनधा
>रत संरचनाJ क� भिूम क� तरफ के िलए दी जाएगी।  (ii) िनजी सj पि� � य8 के आस-पास वन? पित (े� सिहत तारबाड़ तथा कंटीली तार-बाड़ क� अनुमित दी जाएगी बशतz �क तारबाड़ से �कसी भी तरह बीच पर जनता के आने-जाने म� बाधा न पड़े।  (iii) रेत के टील8 को समतल नह~ �कया जाएगा; (iv) खेल सुिवधाJ के िलए गोल पो? ट, नेट पो? ट और लैj प पो? ट के अित>रC त �कसी भी @कार के ? थाई िनमा
ण क� अनुमित नह~ होगी।  (v) तहखाने के िनमा
ण क� अनुमित इस आधार पर दी जा सकती ह ै�क संबंिधत भूगभ
 जल @ािधकरण स ेइस बात का अनापि� त @माण प� @ाF त करेगा �क िनमा
ण उस (े� म� भ-ूगभqय जल के मुC त @वाह को @भािवत नह~ करेगा।  (vi) संबंिधत भ-ूगभ
 जल @ािधकरण इस @कार से अनापि� त @माण प� जारी करने से पहले क� 0 सरकार 'ारा जारी �कए गए �दशा-िनदzश8 को S यान म� रखेगा।  
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 (vii) प>रयोजना (े� से उपचा>रत बिह�ाव8, ठोस अपिशi ट8, उ� सज
न8 क� गुणव� ता तथा S विन ? तर क� 0ीय एवं राD य @दषूण िनयं�ण बोड
 तथा पया
वरण (सरं(ण) अिधिनयम, 1986 सिहत स(म @ािधकरण8 'ारा िनधा
>रत मानक8 के अनुgप होगी।  (viii) बिह�ाव8 और ठोस अपिशi ट8 के उपचार के िलए आव& यक @बंध �कए जाएं और यह सुिनि& चत �कया जाए �क अनुपचा>रत बिह�ाव8 और ठोस अपिशi ट का िवसज
न जल म� अथवा बीच पर न �कया जाए; और बिह�ाव अथवा ठोस अपिशi ट का िवसज
न बीच पर न �कया जाए।  (ix) य�द प>रयोजना म� वने� तर @योजन8 के िलए वन भिूम का उपयोग शािमल ह,ै तो वन (संर(ण) अिधिनयम, 1980 के अंतग
त अपेि(त ? वीकृित @ाF त क� जाएगी और प>रयोजना के िलए लागू अB य क� 0ीय तथा राD य िविधय8 क� अपे(ाJ को पूरा �कया जाएगा; तथा राD य या संघ राD य (े� के पय
टन िवभाग क� अनुमित @ाF त क� जाएगी।  2.2.2.2.    आईसीआरज़ेडआईसीआरज़ेडआईसीआरज़ेडआईसीआरज़ेड----IIIIIIIIIIII        सैलािनय8 या याि�य8 के अ? थाई-िनवास हतेु आईसीआरज़ेड-।।। के िनधा
>रत (े�8 म� बीच >रसोटw या होटल8 के िनमा
ण, िनj नां�कत प>रि?थितय8 के अS यधीन ह8गे, अथा
त;  (i) िनजी सj पि� � य8 के आस-पास वन? पित (े� सिहत तारबाड़ तथा कंटीली तार-बाड़ क� अनुमित दी जाएगी बशतz �क तारबाड़ से �कसी भी तरह बीच पर जनता के आने-जाने म� बाधा न पड़े:  (ii) रेत के टील8 को समतल नह~ �कया जाएगा;  (iii) खेल सिुवधाJ के िलए, गोल पो? ट, नेट पो? ट और लैj प पो? ट के अित>रC त �कसी भी @कार के ? थायी िनमा
ण क� अनुमित नह~ होगी;  (iv) तहखाने के िनमा
ण क� अनुमित इस आधार पर दी जा सकती ह ै�क राD य भूगभ
 जल @ािधकरण से इस आशय का अनापिu @माण-प� @ाF त �कया जाएगा �क ऐसा िनमा
ण-काय
 उस (े� म� भ-ूगभqय जल के मुC त @वाह को @ितकूल gप से @भािवत नह~ करेगा; (v) भ-ूगभ
 जल @ािधकरण, इस @कार का अनापिu @माण प� जारी करने से पहले केB 0 सरकार 'ारा जारी �कए गए �दशा-िनदzश8 पर िवचार करेगा;  (vi) यxिप िवकास @ितिषb (े� म� vलोर ? पेस इंडCे स क� सगंणना के िलए �कसी भी @कार के िनमा
ण क� अनुमित नह~ ह,ै तथािप सj पूण
 भ-ूखy ड का (े�फल, िजसम� वह भाग भी शािमल होगा जो िवकास @ितिषb (े� के अंतग
त आता ह,ै को भी S यान म� रखा जाएगा; (vii) सभी तल8 (vलोर) का कुल ढका Gआ (े�, भ-ूखy ड के कुल आकार के 33 @ितशत से अिधक नह~ होना चािहए, अथा
त vलोर ? पेस इंडCे स 0.33 से अिधक नह~ होना चािहए तथा खुला (े� समतल होगा और उिचत वन? पितय8 से आk छा�दत होगा;  (viii) िनमा
ण-काय
, आस-पास क� ? थलाकृित एवं ? थानीय वा? तुकला शलैी के अनुgप होगा;  
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 (ix) िनमा
ण-काय
 म� छत क� कुल ऊंचाई 9 मीटर से D यादा नह~ होगी और दो तल से D यादा (नीचे का तल व उसके ऊपर का तल) का िनमा
ण नह~ होगा;  (x) भूगभ
-जल को उk च D वार रेखा म� 200 मीटर के नीचे से नह~ िलया जाएगा; 200-500 मीटर के ज़ोन म� इसे केB 0ीय या संघ राD य (े� के भू-जल बोड
 क� सहमित से ही िलया जा सकता ह;ै  (xi) उk च D वार रेखा के 500 मीटर क� दरूी म� बालू का खनन, समतल करना या बालू को खोदना, केवल भवन क� बुिनयाद या ? वीIमंग पुल को छोड़कर अनुcात नह~ होगा;  (xii) प>रयोजना (े� म� उदचा>रत बिह�ाव8, ठोस कचरे, उ� सज
न8 और S विन के ? तर और इसी @कार के अB य क� गुणव� ता, क� 0ीय @दषूण िनयं�ण बोड
 या संघ राD य (े� @दषूण िनयं�ण सिमित सिहत स(म @ािधकरण8 'ारा पया
वरण (संर(ण) अिधिनयम, 1986 के अधीन बनाए गए मानक8 के अनुसार होगी;   (xiii) बिह�ाव8 तथा ठोस कचरे के उपचार हतुे आव& यक } यव? थाय� क� जानी चािहए और इस बात को सुिनि�त करना चािहए �क अनुपचा>रत बिह�ाव तथा ठोस कचरे को पानी म� या बीच पर फ�का न जाए; तथा कोई भी बिह�ाव या ठोस कचरा, बीच पर छोड़ा नह~ जाएगा;  (xiv) बीच पर लोग8 क� पGचं को अनुcात करने हतुे �कB ह~ दो होटल8 या बीच >रज़ॉटw के मS य कम से कम 20 मीटर क� चौड़ाई का अB तराल होना चािहए; और �कसी भी ि?थित म� कुल अB तराल 500 मीटर से कम नह~ होगा; तथा  (xv) य�द प>रयोजना म� वने� तर @योजन8 के िलए वन भिूम का उपयोग शािमल ह,ै तो वन (संर(ण) अिधिनयम, 1980 के अंतग
त अपेि(त ? वीकृित @ाF त क� जाएगी और प>रयोजना के िलए लागू अB य क� 0ीय तथा राD य िविधय8 क� अपे(ाJ को पूरा �कया जाएगा; तथा राD य या संघ राD य (े� के पय
टन िवभाग क� अनुमित @ाF त क� जाएगी।  �ट� प�ट� प�ट� प�ट� पणी :णी :णी :णी :    पा>रि?थितक�य gप स े संवेदनशील (े�8 (जैस�ेक समु0ी पाक
 , मHKोव, @वालिभिu, मछिलय8 का जनन व पालने का (े�, वB यजीव पया
वास तथा ऐसे अB य (े� िजB ह� केB 0 या सघं राD य (े� @शासन 'ारा अिधसूिचत �कया गया हो) म� बीच >रज़ॉट
 या होटल8 के िनमा
ण क� अनमुित नह~ होगी।  अनुबधंअनुबधंअनुबधंअनुबधं----IV IV IV IV कककक    -ीप -ीप -ीप -ीप तटीय तटीय तटीय तटीय िविनिविनिविनिविन    यमन यमन यमन यमन ज़ोन (आईसीआरजडे) योजनाएं तैयार करन ेहेतु $दशाज़ोन (आईसीआरजडे) योजनाएं तैयार करन ेहेतु $दशाज़ोन (आईसीआरजडे) योजनाएं तैयार करन ेहेतु $दशाज़ोन (आईसीआरजडे) योजनाएं तैयार करन ेहेतु $दशा----िनदVशिनदVशिनदVशिनदVश    1.1.1.1. उF चउF चउF चउF च W वा W वा W वा W वार रेखा औरर रेखा औरर रेखा औरर रेखा और    िन, निन, निन, निन, न W वा W वा W वा W वार रेखा का िचE हांर रेखा का िचE हांर रेखा का िचE हांर रेखा का िचE हांकन कन कन कन         एनसीएससीएम 'ारा उk च D वार रेखा (एचटीएल) और िनj न D वार रेखा (एलटीएल) का �कया गया सीमा ंकन ही इस अिधसूचना के अधीन सभी @योजन8 के िलए लागू होगा। 2. ‘‘‘‘जोिखम रेखाजोिखम रेखाजोिखम रेखाजोिखम रेखा’:’:’:’:   सवz ऑफ इिyडया (एसओआई) 'ारा �कसी समयाविध म� Gए जल ? तर घट-बढ़, समु0 ? तर म� वृिb और तट रेखा प>रवत
न8 (अप(रण/संचयन) के कारण भू-(े� म� बाढ़ के िव? तार को S यान म� रखते Gए ‘जोिखम रेखा’ का सीमांकन �कया जा रहा ह।ै जोिखम रेखा का उपयोग अनुकूलक और उपशमन उपाय8 क� योजना बनाने सिहत तटीय पया
वरण के िलए आपदा @बंधन योजना बनाने हतुे एक उपकरण के तौर पर �कया जाएगा। तटीय समुदाय8 क� असुर(ा म� कमी करने और सतत आजीिवका सिुनि�त करने के िवचार से सीज़ेडएमपी को तैयार करते समय 
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 जोिखम रेखा और एचटीएल के बीच के (े� के िलए भिूम उपयोग क� योजना बनाते समय जलवायु प>रवत
न और तटरेखा प>रवत
न8 के ऐसे @भाव8 को S यान म� रखा जाएगा।        3.3.3.3.    आईसीआरजेड मानिच� का िनमा�ण आईसीआरजेड मानिच� का िनमा�ण आईसीआरजेड मानिच� का िनमा�ण आईसीआरजेड मानिच� का िनमा�ण     (i) 1:25,000 पैमाने का आधार मानिच� सवz ऑफ इिyडया (एसओआई) से अ|ज
त �कया जाएगा और जब कभी भी 1:25,000 पैमाने का मानिच� उपलt ध नह~ होगा तो ऐसी ि?थित म� आधार मानिच� तैयार करने के @योजन के िलए 1:50,000 पैमाने के मानिच� को 1:25,000 तक बड़ा करके @योग �कया जाएगा तथा ये मानिच� िनj ना�ंकत मानक िविनदzश8 के अनुgप ह8गे :–  इकाई   : 7.5 िमनट X 7.5 िमनट   अंकन   : सवz ऑफ इिyडया क� शीट क� सा  यांकन पbित के अनुसार   (ैितज आधार   : एवरे? ट या डt � यजूीएस 84   ऊS वा
धर आधार  : औसत समु0 ? तर (एमएसएल)  ? थालाकृित : एसओआई मानिच� क� ? थलाकृित को आधुिनक उपKह  इमेजेरी या ए>रयल फोटोKाफ का उपयोग करते Gए अxतन  बनाया जाएगा।  (ii) पया
वरण, वन और जलवायु प>रवत
न मं�ालय के काया
लय आदशे सं  या ज-े17011/8/92-आईए-।।।, तारीख 14 माच
, 2014 के 'ारा अिभcात �कसी भी अिभकरण 'ारा उk च D वार रेखा या एलटीएल के सीमांकन का उपयोग करते Gए 1:25,000 पैमाने का आईसीआरजेड मानिच� तैयार �कया जाएगा, जैसा�क एनसीएससीएम 'ारा �कया जाता है।  (iii) िविभB न िविनयामक रेखाएं अथा
त एचटीएल से \मश: 20 मीटर, 50 मीटर, 200 मीटर और 500 मीटर क� दरूी पर, जैसा�क िविभB न आईसीआरजेड �िेणय8 म� लागू ह,ै का िचB हांकन  �कया जाएगा और उB ह� आईसीआरजेड मानिच�8 म� ? थानांत>रत �कया जाएगा। (iv) एचटीएल, एलटीएल और आईसीआरजेड सीमाJ, यथा लागू, को भी आईसीआरजेड मानिच�8 म� D वार से @भािवत होने वाले अंतदzशीय जल िनकाय8 के तट8 के साथ िचB हां�कत �कया जाएगा।  (v) िविभB न समु0 तटीय (े�8 का वगqकरण, आईसीआरजेड अिधसूचना के अनुसार �कया जाएगा और मानक राi pीय अथवा अB तरराi pीय रंग कोड8 को @योग �कया जाएगा।  3.3.3.3.    ? था? था? था? थानीय ? तनीय ? तनीय ? तनीय ? तर के आईसीआरजेड मानिच� र के आईसीआरजेड मानिच� र के आईसीआरजेड मानिच� र के आईसीआरजेड मानिच�     (i) ? थानीय ? तर के आईसीआरजेड मानिच�8, आईसीआरजेड योजना के �\याB वयन को सकुर बनाने के िलए ? थानीय िनकाय8 तथा अB य अिभकरण8 के @योग हतुे हH। (ii) कराधान हतुे बनाए गए भ-ू? वािम� व (Kामीण) मानिच�, जो�क 1:3960 या इसके िनकटतम पैमाने पर हH और जो राज? व @ािधकरण8 के पास यथा उपलt ध हH, को आधार मानिच�8 के gप म� @योग �कया जाएगा। 
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 (iii) एचटीएल, एलटीएल और अB य आईसीआरजेड िविनयामक रेखाJ का िचB हांकन, कराधान हतुे बनाए गए भ-ू? वािम� व मानिच�8 म� �कया जाएगा और वगqकरण8 को ? थानीय सीज़ेडएम मानिच�8 म� ? थानांत>रत �कया जाएगा।  4444....    आईसीआरजेड )े�* का वग�करण आईसीआरजेड )े�* का वग�करण आईसीआरजेड )े�* का वग�करण आईसीआरजेड )े�* का वग�करण     (i) आईसीआरजेड मानिच�8 म� (े� क� भ-ूउपयोग योजना ? पi ट gप से िचिBहत क� जाएगी और एनसीएससीएम 'ारा तटीय राD य8 और संघ राD य (े�8 के @शासन को उपलt ध कराए गए मानिच�ण के अनुसार पा>रि?थितक�य gप से संवेदनशील (े�8 (ईएसए) या आईसीआरजेड-। क (े�8 को िचB हां�कत �कया जाएगा। ऐसे सभी ईएसए को रंग कोडो 'ारा समिुचत ढ़ंग से सीमां�कत �कया जाएगा।   (ii) 1000 वग
 मी. स ेअिधक के मHKोव (े�8 के चार8 ओर बफर (े� को, मHKोव (े� से िभB न करते Gए अलग रंग से िचB हा�ंकत �कया जाएगा। बफर (े� को भी आईसीआरजेड-। (े� के gप म� वगqकृत �कया जाएगा।  (iii) आईसीआरजेड (े�8 म�, मछुआरा समुदाय के गांव, उनक� साझा संपिuयां, मछली पकड़ने के घाट, बफ
  संयं�, मछली सुखाने के F लेटफाम
 अथवा (े�, मछुआरा और ? थानीय समदुाय क� ढांचागत सुिवधाJ जसेै �क दवाखाना, सड़क� , िवxालय इ� या�द को भू-कर पैमाने के मानिच� पर उपद|श
त �कया जाएगा। राD य, िव? तार और अB य ज़gरत8, साफ-सफाई, सुर(ा और आपदा तैयारी सिहत मूल सेवाJ क� } यव? थाJ को S यान म� रखते Gए तटीय मछुआरा समदुाय8 क� दीघ
कालीन आवासीय ज़gरत8 के िलए िव? तृत योजनाएं तैयार कर�गे।   (iv) आईसीआरजेड-IV के जल (े�8 को िचB हां�कत �कया जाएगा और य�द जल (े�सम0ु, लगून, बैकवॉटर, \�क, खाड़ी और मुहाना आ�द हो तो उसे ? पi ट gप स े िचB हां�कत �कया जाएगा और जल (े�8 के इस @कार के वगqकरण के िलए नैवल-हाइ{ोKै�फक काया
लय 'ारा @योग क� जाने वाली शt दावली का @योग �कया जाएगा। (v) जल (े�8 म� मछली पकड़ने के ? थान8 तथा मछली @जनन (े� को ? पi ट gप से िचिBहत �कया जाएगा।  (vi) समु0 क� ओर िवxमान @ािधकृत िवकास कायw को ? पi ट gप से िचB हां�कत �कया जाएगा। (vii) च\वात8, तूफान8, सुनािमय8 तथा इस तरह क� आपदा के दौरान बचाव तथा राहत कायw के उLे& य के िलए आईसीआरजेड योजनाJ म� च\वात आ�य8, वषा
 शािलकाJ, हिेलपैड8 तथा अB य आधारभूत संरचनाJ सिहत सड़क नेटवक
  जैसी िवशेषताJ को ? पi ट gप स ेउपद|श
त �कया जाएगा।  (viii)  भवन8 के िनमा
ण या अB य काय
कलाप8 को आईसीआरजेडपी के अधीन अनुcात �कया जाएगा बशतz �क ठोस तथा 0व अपिशi ट8 का उिच�त @बंधन तथा िनपटान पया
वरणीय मानक8, िनयम8 तथा कानून8 इ� या�द के अनुसार �कया जाएगा। �कसी भी प>रि?थित म� अनुपचा>रत बिह�ाव8 का तटीय जल म� िन? सारण नह~ �कया जाएगा।  5.5.5.5.        आईसीआरजेड योजनाO पर जनता स ेपरामश� आईसीआरजेड योजनाO पर जनता स ेपरामश� आईसीआरजेड योजनाO पर जनता स ेपरामश� आईसीआरजेड योजनाO पर जनता स ेपरामश�     (i) तैयार �कए गए @ाgप आईसीआरजेडपी का } यापक gप से @चार �कया जाएगा तथा पया
वरण (संर(ण) अिधिनयम, 1986 के अनुसार सुझाव और आ(पे @ाF त �कए जाएंगे। जन-सुनवाई, संबंिधत सीजेडएमए 'ारा िजला ? तर पर क� जाएगी।  
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 (ii) @ाF त सुझाव8 तथा आ(ेप8 के आधार पर आईसीआरजेडपी म� संशोधन �कया जाएगा तथा इस पर पया
वरण, वन और जलवायु प>रवत
न मं�ालय का अनुमोदन @ाF त �कया जाएगा।  (iii) अनुमो�दत आईसीआरजेडपी को पया
वरण, वन और जलवायु प>रवत
न मं�ालय क� वेबसाइट तथा संबंिधत राD य, सघं राD य (े� सीजेडएमए क� वेबसाइट पर रखा जाएगा तथा इसक� हाड
कॉपी पंचायत काया
लय, िजला कलC टर के काया
लय तथा इसी तरह के काया
लय8 को उपलt ध कराई जाएगी।  6. 6. 6. 6.         आईसीआरजेड योजनाO का पुनरी)ण आईसीआरजेड योजनाO का पुनरी)ण आईसीआरजेड योजनाO का पुनरी)ण आईसीआरजेड योजनाO का पुनरी)ण     (i) संदहे होने पर संबंिधत राD य या संघ राD य (े� के तटीय (े� @बंधन @ािधकरण, मामले को राi pीय संवहनीय तटीय @बंधन केB 0 को िनhद
i ट करेगा जो अxतन उपKह िच�� तथा वा? तिवकता के आधार पर आईसीआरजेडपी का स� यापन करेगा।  (ii) अपेि(त होने पर संशोिधत मानिच� को पया
वरण, वन और जलवायु प>रवत
न मं�ालय के िवचाराथ
 @? तुत �कया जाएगा।  अनुबंध-IV ख एकAकृत -ीप  बंधन योजना (आईआईएमपी) तैयार करनेएकAकृत -ीप  बंधन योजना (आईआईएमपी) तैयार करनेएकAकृत -ीप  बंधन योजना (आईआईएमपी) तैयार करनेएकAकृत -ीप  बंधन योजना (आईआईएमपी) तैयार करने    हतुे $दशाहतुे $दशाहतुे $दशाहतुे $दशा----िनदVशिनदVशिनदVशिनदVश  
1.  एक�कृत 'ीप @बंधन योजना वैcािनक पbित तथा िनमा
ण क� गई/िनमा
ण के िलए @? तािवत उपयुC त तटीय संर(ण सरंचनाJ के आधार पर तैयार क� जाएगी और (े� म� योजनाबb काय
कलाप8 के अित>रC त उपद|श
त क� जाएगी तथा सघं राD य (े� @शासन म� संबंिधत @ािधकरण 'ारा उसे अनुमो�दत कराया जाएगा। तदपुरांत, अंितम मंजूरी के िलए उसे एनसीजेडएमए के पास अKेिषत �कया जाएगा।  
2.  एक�कृत 'ीप @बंधन योजना (आईआईएमपी) तैयार  करने हतुे जलीय (े� सिहत संपूण
 'ीप के संबंध म� िवचार �कया जाएगा।  
3.  एक�कृत 'ीप @बंधन योजनाएं 10 वषw क� समय-सीमा के साथ सभी वत
मान और भावी िवकास कायw, संर(ण एवं प>रर(ण योजनाJ को उसम� उपद|श
त करते Gए तैयार क� जाएंगी।  
4.  एक�कृत 'ीप @बंधन योजना के अधीन समु0 तल से ऊंचाई, भ-ूआकृित िवcान, समु0 स्  तर के gझान8 तथा (ैितज रेखा िव? थापन के आधार पर जान-माल क� असुर(ा क� संभावना का समाधान �कया जाएगा और एक�कृत 'ीप @बंधन योजना म� उन (े�8 को उपद|श
त �कया जाएगा जो िनवास करने क� इकाइय8, आधारभूत ढांचे के िवकास और इस @कार के अB य कायw तथा ? थानीय समुदाय8 के जान-माल के उपयुC त सरु(ोपाय8, @ाकृितक जोिखम8 से िनपटने के िलए बुिनयादी ढांच ेके िनमा
ण आ�द के िलए सुरि(त ह8।  
5.  आंत>रक सड़क8 सिहत सभी मौजूदा सड़क8 को सुदढ़ृ �कया जाएगा C य8�क ये सड़क�  @ाकृितक जोिखम8 के दौरान आजीिवका, संचार, बचाव काय
, राहत काय
 और लोग8 को बाहर िनकालने के उपाय8 को काया
िBवत करने म� सहायक ह8गी।  
6.  आबादी वाल े(े�8 के समीपवतq उ� थािपत (े�8 या ऊंचाई वाल े? थान8 पर यथेi ट gप से च\वात शरण-? थल8 को िचिBहत और िन|म
त �कया जाएगा।  
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7.  िवxमान एवं नए िवxालय8, बाज़ार (े�8 तथा अB य जन-सुिवधाJ (साव
जिनक शौचालय8 को छोड़कर), जहां बड़ी सं  या म� लोग एकि�त होते हH, को सामाB य gप से सुरि(त (े�8, वरीयता के आधार पर उ� थािपत (े�8 या संरि(त (े�8, पर ? थािपत करने का सझुाव �दया जाएगा।  
8.  समु0 तट पर जल (े� क� ओर िम�ी को पया
F त जैव-संर(ण @दान करने हतुे उसम� म�Kोव वन? पितय8 सिहत ? थानीय वन? पित और वृ( लगाए जाएंगे तथा अB य ह� के सुर(ोपाय �कए जाएंगे।  
9.  रेत के टीले, जो बाढ़ क� घटना म� @ाकृितक अवरोधक का काम करते हH, का झाि़डयां लगाकर या उपयुC त उपाय8 के माS यम से संर(ण और अनुर(ण या पुनg� थान �कया जाएगा।  
10.  'ीप समूह के @शासन8 'ारा यथानुशंिसत मछली पकड़ने के उपकरण क� सं? थापना सिहत ? थानीय समुदाय8 'ारा पारंप>रक तरीके से मछली पकड़ने के संबंध म� कोई @ितबंध नह~ लगाया जाएगा।  
11.  इस योजना म� उिचत वैcािनक अS ययन करने के उपरांत िवशषे gप स ेसम0ु तल से रेत (15 मीटर स ेअिधक क� गहराई से) जैसी िनमा
ण सामKी के खनन क� अनुमित दी जा सकती ह;ै (i) बांस, ? थानीय वन� पाद8 जैसी वैकि�पक िनमा
ण सामKी को अिभcात करके उनका @योग �कया जा सकता ह;ै (ii) धातु, खाली �ट-t लॉक8 और इस @कार क� अB य सामिKय8 को मु  य भूिम से आयाितत �कया जाएगा। 
12.  गैर-पारंप>रक ऊजा
 संसाधन8, िवशेष gप से पवन ऊजा
, सौर ऊजा
 और D वारीय ऊजा
, िवलवणीकरण, जल पुन:च\ण के @योग और ? थानीय उ� पाद8 के @योग पर बल �दया जाएगा।  
13.  अिधमानत: एक�कृत 'ीप @बंधन योजना म�, @ाकृितक आपदाJ के मामले म� च\वात, सूनामी और इस @कार क� अB य आपदा के िलए शी� चेतावनी @णाली उपलt ध कराई जाएगी और लोग8 को  आपदा से बाहर िनकालने तथा राहत उपाय काया
िBवत करने क� योजना तैयार क� जाएगी 
14.  एक�कृत 'ीप @बंधन योजना म�, @ाकृितक आपदाJ के कारण िव? थािपत Gए लोग8 को अB य� बसाने तथा उनके पुनवा
स हतुे आव& यक उपबंध �कए जाएंगे।   
15.  एक�कृत 'ीप @बंधन योजना म�, मानव ब? ती वाले इलाक8 को भी शािमल �कया जाएगा और उनके भावी िवकास के िलए योजना तैयार क� जाएगी।  
16.  वन (संर(ण) अिधिनयम, 1980 (1980 का 69) या वB यजीव (संर(ण) अिधिनयम, 1972 (1972 का 53) के अंतग
त अिधसिूचत आरि(त वन8, संरि(त वन8, राi pीय उxान8 और अभयारy य8 के अधीन आने वाले (े�8 तथा पया
वरण (संर(ण) अिधिनयम, 1986 (1986 का 29) के अंतग
त सरंि(त (े�8 म� �कसी @कार के िवकास काय
कलाप8 क� अनुमित नह~ दी जाएगी।  
17.  योजना तैयार करते समय जो मानव बि?तया ंअथवा ? थानीय समदुाय8 क� बुिनयादी संरचनाएं मौजदू हH उB ह� िव? थािपत नह~ �कया जाएगा।  
18.  पुन|न
मा
ण काय
कलाप8 सिहत मौजूदा भवन8 या बुिनयादी ढांचे क� मरj मत क� अनुमित @दान क� जाएगी। 
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19.  आईआईएमपी बृहत ? तर पर आयोजना के िलए 1:25,000 पैमाने के मानिच� म� और लघ ु? तर पर आयोजना के िलए 1:10,000 पैमाने या कैड?े pल पैमाने के मानिच� म� तैयार क� जाएगी।  
20.  योजना तैयार करते समय सभी @योजन8 के िलए एनसीएससीएम, चेB नई 'ारा िचB हां�कत उk च D वार-रेखा का @योग �कया जाएगा।       अनुबधंअनुबधंअनुबधंअनुबधं----VVVV    प�रयोजना सचूना का िववरण प�रयोजना सचूना का िववरण प�रयोजना सचूना का िववरण प�रयोजना सचूना का िववरण     1. 1. 1. 1.     प�रयोजना िववरण प�रयोजना िववरण प�रयोजना िववरण प�रयोजना िववरण     क.  प>रयोजना का नाम  ख.  सवz नं./गांव/को|ड
नेट   ग.  िजला  घ.  राD य  ड.  �कसके िलए @? ताव (संबंिधत (े� का चयन कर�) ह ै:   (i) आईसीआरजेड के तहत नयी मंजूरी   (ii) पहले से जारी आईसीआरजेड क� मंजरूी म� संशोधन   (iii) पहले से जारी आईसीआरजेड मंजूरी क� वैधता को बढ़ाना   च.  आवेदक का नाम  छ.  आवेदक का पता  ज.  संपक
  का िववरण : (दरूभाष स ं या तथा ईमेल पता)  झ.  प>रयोजना क� लागत (करोड़ �. म�)  2.2.2.2.    प�रयोजना का लाभ प�रयोजना का लाभ प�रयोजना का लाभ प�रयोजना का लाभ     क.  प>रयोजना लाभ का िववरण  ख.  सभंािवत रोजगार का सृजन (हां/ना)   (i) अपेि(त कुल जनशि[    (ii)  ? थायी रोजगार (सं  या)  (iii) अ? थायी रोजगार (सं  या)   (iv)  अ? थायी रोजगार - िनमा
ण के दौरान (सं  या)   (v) अ? थायी रोजगार- @चालन के दौरान (सं  या  
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 3333. . . .     िवचाराधीन प�रयोजना का िववरण (प�रयोजना कA Yणेी का चयन कर&) : िवचाराधीन प�रयोजना का िववरण (प�रयोजना कA Yणेी का चयन कर&) : िवचाराधीन प�रयोजना का िववरण (प�रयोजना कA Yणेी का चयन कर&) : िवचाराधीन प�रयोजना का िववरण (प�रयोजना कA Yणेी का चयन कर&) :     क. क. क. क.     आYय/भवन/नाग�रक सिुवधाआYय/भवन/नाग�रक सिुवधाआYय/भवन/नाग�रक सिुवधाआYय/भवन/नाग�रक सिुवधाएं एं एं एं         (i) कुल (े�/िन|म
त (े� (वग
 मी. म�)   (ii) संरचना क� ऊंचाई   (iii) एफएसआई अनुपात   (iv)  संबंिधत नगर योजना @ािधकारी/पंचायत इ� या�द का नाम  (v) कार पा�कa ग (े� के @ावधान का िववरण  ख. ख. ख. ख.     तटीय सड़क& /तटीय सड़क& /तटीय सड़क& /तटीय सड़क& /? टी? टी? टी? टीZ टZ टZ टZ ट    पर सड़क&  पर सड़क&  पर सड़क&  पर सड़क&          (i) भिूम सुधार का (े�  (ii) उbार के िलए अनुमािनत मलवा/िम�ी क� मा�ा  (iii) प>रवहन क� (मता  (iv) सड़क का प>रमाप  ग. ग. ग. ग.     थम�ल पावर [ लोथम�ल पावर [ लोथम�ल पावर [ लोथम�ल पावर [ लो डाऊन स ेपाइपलाइन&  डाऊन स ेपाइपलाइन&  डाऊन स ेपाइपलाइन&  डाऊन स ेपाइपलाइन&     (i) पाइपलाइन क� लंबाई  (ii) आईसीआरजेड (े� क� लंबाई अनुपात   (iii) खुदाई क� गहराई   (iv) खुदाई क� चौड़ाई  (v)  समु0 के �कनारे से समु0 क� गहराई तक पाइप लाइन क� लंबाई  (vi)  समु0 जल क� सतह स ेआऊट F वांइट क� गहराई  (vii)    िन? सारण Iबंद ुपर प>रवेश के ऊपर बिह�ाव का तापमान घ.घ.घ.घ.    पाइपलाइन के मा] यपाइपलाइन के मा] यपाइपलाइन के मा] यपाइपलाइन के मा] यम से शोिधत बिह^ाव का समुM तट म& िनपटान म से शोिधत बिह^ाव का समुM तट म& िनपटान म से शोिधत बिह^ाव का समुM तट म& िनपटान म से शोिधत बिह^ाव का समुM तट म& िनपटान     (i) @वेश/िनकास का ? थान   (ii) आउटफाल Iबंद ुक� गहराई   (iii) पाइपलाइन क� लंबाई   (iv) आईसीआरजेड (े� क� अनु@ाय लंबाई  (v)  खुदाई क� गहराई  (vi)  खुदाई क� चौड़ाई  (vii) �कनारे स ेलकेर गहरे समु0 सकंरी खाड़ी तक पाइपलाइन क� लंबाई  
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 (viii) जल के सतह से आउट फाल Iबंद ुक� गहराई  (ix) िन? सारण Iबंद ुपर जल क� गहराई  (x) बिह�ाव, बीओडी, सीओडी, टीएसएस, तेल एवं Kीस, भारी धातुए ं ड. ड. ड. ड.     सामान*/रसायन* के भN डासामान*/रसायन* के भN डासामान*/रसायन* के भN डासामान*/रसायन* के भN डारण कA सुिवधारण कA सुिवधारण कA सुिवधारण कA सुिवधा        (i) रसायन का नाम    (ii) रसायन का अंितम उपयोग  (iii) भy डारण के िलए टHक8 क� सं  या  (iv) टHक8 क� (मता  चचचच....        अपतटीय ढांचा अपतटीय ढांचा अपतटीय ढांचा अपतटीय ढांचा         (i) अB वेषण या िवकास  (ii) समु0तल क� गहराई   (iii) >र_ स क� सं  या   (iv) F लेटफाम
 क� स ं या  (v) समूह जमाव ? टेशन8 का िववरण  छछछछ....        िवलवणीकरण  सयंं�िवलवणीकरण  सयंं�िवलवणीकरण  सयंं�िवलवणीकरण  सयंं�    (i) िवलवणीकरण क� (मता  (ii) कुल लवण जल उ� पादन  (iii) िन? सारण Iबंद ुपर प>रवेश से ऊपर बिह�ाव का तापमान  (iv) प>रवेशी लवणता  (v) िनपटान Iबंद ु जजजज....        दलु�भ भिूम/आणिवक खिनज* का खननदलु�भ भिूम/आणिवक खिनज* का खननदलु�भ भिूम/आणिवक खिनज* का खननदलु�भ भिूम/आणिवक खिनज* का खनन    (i) खनन क� (मता  (ii) िनकाले जाने वाले खिनज के @कार (iii) खिनज का अंितम उपयोग  (iv)  खनन प�ा/जांच पड़ताल तथा अनुमो�दत खनन योजना िववरण के िलए सरकारी आदशे  (v)  खनन प�ा (े� क� सीमा 
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 झझझझ....        मलजल शोधन संयं� मलजल शोधन संयं� मलजल शोधन संयं� मलजल शोधन संयं�     (i) (मता (ii) िनमा
ण का कुल (े�  (iii) सीपीसीबी/एसपीसीबी/अB य @ािधकृत अिभकरण8 'ारा यथािनधा
>रत बिह�ाव मापदंड का अनुपालन  (iv) C या िन? सारण समु0 जल/संकरी खाड़ी म� �कया जा रहा ह?ै य�द हां 
• समु0 तट/D वारीय नदी के �कनारे से समु0ी आऊट फाल Iबदं ुक� दरूी 
• समु0ी जल/नदी जल के सतह स ेआऊट फाल Iबंद ुक� गहराई  
• आऊट फाल Iबंद ुपर समु0 तल/नदी तल क� गहराई  ञञञञ....        लाइट हाऊस  लाइट हाऊस  लाइट हाऊस  लाइट हाऊस      (i) सं? थापना/F लेटफाम
 का कुल भूिम (े�  (ii) संरचना क� ऊंचाई   ट.ट.ट.ट.    पवन चR कAपवन चR कAपवन चR कAपवन चR कA        (i) (मता (मेगावाट)  (ii) पवन चC क� क� ऊंचाई  (iii) पवन चC क� का } यास   (iv) t लेड क� लंबाई   (v)  घूण
न क� गित  (vi)  @सारण क� �दशा, (ऊपरी या भिूमगत)  ठ.ठ.ठ.ठ.    अE यअE यअE यअE य            (i) कृपया मह� वपूण
 िवशेषताएं के साथ उ� लेख कर�  (ii) संगत कागजात8 को दशा
ए ं(केवल पीडीएफ म� अपलोड कर�)  4. 4. 4. 4.     सीआरजेड वग�करण के अनुसार प�रयोजना कA ि?थित सीआरजेड वग�करण के अनुसार प�रयोजना कA ि?थित सीआरजेड वग�करण के अनुसार प�रयोजना कA ि?थित सीआरजेड वग�करण के अनुसार प�रयोजना कA ि?थित (य�द प>रयोजना ? थल िविभB न/िभB न सीआरजेड �िेणय8 म� पड़ता ह ैतब भी उसका उ� लेख �कया जाए) ।  5. 5. 5. 5.     आईपीजेड अिधसूचना कA धारा िजसके तहत यआईपीजेड अिधसूचना कA धारा िजसके तहत यआईपीजेड अिधसूचना कA धारा िजसके तहत यआईपीजेड अिधसूचना कA धारा िजसके तहत यह प�रयोजना अनुमत/िविनयिमत काय�कलाप है। ह प�रयोजना अनुमत/िविनयिमत काय�कलाप है। ह प�रयोजना अनुमत/िविनयिमत काय�कलाप है। ह प�रयोजना अनुमत/िविनयिमत काय�कलाप है।     6.6.6.6.    प�रयोजना िनधा�रण के िलए आव_ यप�रयोजना िनधा�रण के िलए आव_ यप�रयोजना िनधा�रण के िलए आव_ यप�रयोजना िनधा�रण के िलए आव_ यक काय� )�े क काय� )�े क काय� )�े क काय� )�े     क.क.क.क.    एचटीएलएचटीएलएचटीएलएचटीएल, , , , एलटीएल सीमांकन दशा�त े`ए 1:4000 एलटीएल सीमांकन दशा�त े`ए 1:4000 एलटीएल सीमांकन दशा�त े`ए 1:4000 एलटीएल सीमांकन दशा�त े`ए 1:4000 प�रमाणप�रमाणप�रमाणप�रमाण    आईआईआईआईसीआरजेड मानिच� और एचटीएल से सीआरजेड मानिच� और एचटीएल से सीआरजेड मानिच� और एचटीएल से सीआरजेड मानिच� और एचटीएल से             समीपी प�रयोजना सीमासमीपी प�रयोजना सीमासमीपी प�रयोजना सीमासमीपी प�रयोजना सीमा    दीवार (मीटर म&) कA दरूी का उZ लेदीवार (मीटर म&) कA दरूी का उZ लेदीवार (मीटर म&) कA दरूी का उZ लेदीवार (मीटर म&) कA दरूी का उZ लेख $कया जाएगा:ख $कया जाएगा:ख $कया जाएगा:ख $कया जाएगा:    (i) अपलोड मैप (�कमी म� फाइल)  
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 ख.ख.ख.ख.    प�रयोजना कA ि?थित के वग�करण सिहत अE यप�रयोजना कA ि?थित के वग�करण सिहत अE यप�रयोजना कA ि?थित के वग�करण सिहत अE यप�रयोजना कA ि?थित के वग�करण सिहत अE य तैयार अिधसिूचत ईएसए के साथ  तैयार अिधसिूचत ईएसए के साथ  तैयार अिधसिूचत ईएसए के साथ  तैयार अिधसिूचत ईएसए के साथ आईआईआईआईसीआरजेड सीआरजेड सीआरजेड सीआरजेड             मानिच�मानिच�मानिच�मानिच�    ––––    1:4000 1:4000 1:4000 1:4000 प�रमाणप�रमाणप�रमाणप�रमाण    पर अ] यापर अ] यापर अ] यापर अ] यारोिपत प�रयोजना का अिभिवE यारोिपत प�रयोजना का अिभिवE यारोिपत प�रयोजना का अिभिवE यारोिपत प�रयोजना का अिभिवE यास स स स     (i) अपलोड मैप (�कमी म� फाइल) ग.ग.ग.ग.    प�रयोजना ? थप�रयोजना ? थप�रयोजना ? थप�रयोजना ? थल के आस पास स ेल के आस पास स ेल के आस पास स ेल के आस पास स े7777    $कमी d या$कमी d या$कमी d या$कमी d यास को शािमल करत े`एस को शािमल करत े`एस को शािमल करत े`एस को शािमल करत े`ए    1:250001:250001:250001:25000    प�रमाणप�रमाणप�रमाणप�रमाण    पर पर पर पर             आईआईआईआईसीआरजेड सीआरजेड सीआरजेड सीआरजेड मानिच� मानिच� मानिच� मानिच�     ::::    (i) अपलोड मैप (फाइल �कमी म�) 7. 7. 7. 7.     प�रयोजना कA ि?थित प�रयोजना कA ि?थित प�रयोजना कA ि?थित प�रयोजना कA ि?थित (चयन का @कार)  (i) कटाव न होने वाल ेतट  (ii) िनj न एवं मS यम कटाव वाले तट  (iii) अ� यिधक कटाव वाले तट  8. 8. 8. 8.     शािमल वन/कF छशािमल वन/कF छशािमल वन/कF छशािमल वन/कF छ वन? प वन? प वन? प वन? पित भिूम का िववरण (हां/ना) य$द हां तो ित भिूम का िववरण (हां/ना) य$द हां तो ित भिूम का िववरण (हां/ना) य$द हां तो ित भिूम का िववरण (हां/ना) य$द हां तो     (i)(i)(i)(i) अपव|त
त भिूम का िववरण     (ii)(ii)(ii)(ii) @? तुत क� जाने वाली पया
वरण मंजरूी (द? तावेज अपलोड कर�)     (iii)(iii)(iii)(iii) इस प>रयोजना म� काटे जाने वाले पेड़8 क� सं  या     (iv)(iv)(iv)(iv) @? तुत क� जाने वाली @ितपूरक वनीकरण योजना (द? तावेज अपलोड कर�)     9.9.9.9.    ईएसए/तटीय पाक� /वE यईएसए/तटीय पाक� /वE यईएसए/तटीय पाक� /वE यईएसए/तटीय पाक� /वE यजीव अe याजीव अe याजीव अe याजीव अe यारN यरN यरN यरN य        से  ? तासे  ? तासे  ? तासे  ? तािवत िवत िवत िवत प�रयोजना कA दरूीप�रयोजना कA दरूीप�रयोजना कA दरूीप�रयोजना कA दरूी        (i) प>रयोजना ? थल के 10 �कमी के दायरे म� (हां/ना) य�द हां  
• एनडt� यूबीएल स ेअनुमित को @? तुत करना (द? तावेज अपलोड कर�)  10.10.10.10.    राW यराW यराW यराW य/सघं राW य/सघं राW य/सघं राW य/सघं राW य )े� के  दषूण िनयं�ण बोड� स े ा� त )े� के  दषूण िनयं�ण बोड� स े ा� त )े� के  दषूण िनयं�ण बोड� स े ा� त )े� के  दषूण िनयं�ण बोड� स े ा� त अनापिG  माण प� या ? था अनापिG  माण प� या ? था अनापिG  माण प� या ? था अनापिG  माण प� या ? थापना कA सहमित पना कA सहमित पना कA सहमित पना कA सहमित (हां/ना) य$द हां (हां/ना) य$द हां (हां/ना) य$द हां (हां/ना) य$द हां     (i) एनओसी क� @ित @? तुत कर� (द? तावेज अपलोड कर�) (ii) लागू शतw का उ� लेख कर� (द? तावेज अपलोड कर�) 11.11.11.11.    ईआईए अ] यईआईए अ] यईआईए अ] यईआईए अ] ययन (संबंिधत िवषय को भर&) यन (संबंिधत िवषय को भर&) यन (संबंिधत िवषय को भर&) यन (संबंिधत िवषय को भर&)         क.क.क.क.    ? थ? थ? थ? थलीय अ] यलीय अ] यलीय अ] यलीय अ] ययन यन यन यन     (i) ईआईए (? थलीय) अS ययन का संि(F त t यौरा   (ii) ईआईए म� क� गई सं? तुित को अपलोड कर� (द? तावेज अपलोड कर�) (iii) अS ययन क� समयाविध का उ� लेख  ख. ख. ख. ख.     समMु तटीय अ] यसमMु तटीय अ] यसमMु तटीय अ] यसमMु तटीय अ] ययन यन यन यन     (i)(i)(i)(i) ईआईए (समु0ी) अS ययन के सारांश का िववरण     (ii)(ii)(ii)(ii) ईआईए म� क� गई सं? तुित को अपलोड कर� (द? तावेज अपलोड कर�)     (iii)(iii)(iii)(iii) अS याय क� समयाविध का उ� लेख    
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 12. 12. 12. 12.     आपदा  बंधन योजना/राI Jीआपदा  बंधन योजना/राI Jीआपदा  बंधन योजना/राI Jीआपदा  बंधन योजना/राI Jीय तेल पGन आपदा संभावना योजना (य$द लाग ूहो) य तेल पGन आपदा संभावना योजना (य$द लाग ूहो) य तेल पGन आपदा संभावना योजना (य$द लाग ूहो) य तेल पGन आपदा संभावना योजना (य$द लाग ूहो)     13. 13. 13. 13.     तरल बिह^ाव के िन? सातरल बिह^ाव के िन? सातरल बिह^ाव के िन? सातरल बिह^ाव के िन? सारण म& शािमल प�रयोजना : रण म& शािमल प�रयोजना : रण म& शािमल प�रयोजना : रण म& शािमल प�रयोजना :     (i) एसटीपी क� (मता     (ii) उ� पB न बिह�ाव क� मा�ा     (iii) शोिधत बिह�ाव क� मा�ा     (iv) शोधन और िनपटान क� पbित     14.14.14.14.    ठोस अपिशI टठोस अपिशI टठोस अपिशI टठोस अपिशI ट के िन? सा के िन? सा के िन? सा के िन? सारण म& शािमल प�रयोजना : रण म& शािमल प�रयोजना : रण म& शािमल प�रयोजना : रण म& शािमल प�रयोजना :     (i) ठोस अपिशi ट का @कार      (ii) उ� पB न ठोस अपिशi ट क� मा�ा     (iii) िन? सारण क� पbित      (iv) प>रवहन का ? वgप     15.15.15.15.    जल कAजल कAजल कAजल कA    आव_ यआव_ यआव_ यआव_ यकता (केएलडी) कता (केएलडी) कता (केएलडी) कता (केएलडी)     (i) अपेि(त जल क� मा�ा      (ii) जल का �ोत      (iii) य�द भिूमगत जल (सीजीडt � यूए या @ािधकृत िनकाय से अनुमोदन क� @ित अपलोड कर�)     (iv) य�द कोई अB य �ोत हो (स(म @ािधकारी स े@ाF त अनुमित क� @ित संल_ न कर�)     (v) प>रवहन का ढ़ंग      (vi) जलापू|त
 क� @ितबbता (द? तावेज अपलोड कर�)     16. 16. 16. 16.     जल शोधन तथा पुन_ चजल शोधन तथा पुन_ चजल शोधन तथा पुन_ चजल शोधन तथा पुन_ च%ण का िववरण (य$द कोई हो) (ब`िवध  िविSय* कA अनु(ा है)%ण का िववरण (य$द कोई हो) (ब`िवध  िविSय* कA अनु(ा है)%ण का िववरण (य$द कोई हो) (ब`िवध  िविSय* कA अनु(ा है)%ण का िववरण (य$द कोई हो) (ब`िवध  िविSय* कA अनु(ा है)    @कार/�ोत सृिजत अपिशi ट जल क� मा�ा (�कलो लीटर @ित �दन)  शोधन (मता (�कलो लीटर @ित �दन) शोधन (मता  िनपटान क� पbित छोड़े गए जल क� मा�ा (�कलो लीटर @ित �दन) पुन& च\ण/पुन: उपयोग म� @युC त शोिधत जल क� मा�ा                   17.17.17.17.    वषा� जल संचय का िववरण वषा� जल संचय का िववरण वषा� जल संचय का िववरण वषा� जल संचय का िववरण     (i)(i)(i)(i) भy डारण टHक8 क� सं  या     (ii)(ii)(ii)(ii) टHक क� कुल (मता     (iii)(iii)(iii)(iii) >रचाज
 ग ो क� सं  या     
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 (iv)(iv)(iv)(iv) ग ो क� (मता     18. 18. 18. 18.     अपेि)त ऊजा� और ^ोत अपेि)त ऊजा� और ^ोत अपेि)त ऊजा� और ^ोत अपेि)त ऊजा� और ^ोत     (i) कुल अपेि(त ऊजा
 (�कलोवाट एच)      (ii) �ोत    (iii) समझौते क� @ित अपलोड कर� (केवल पीडीएफ म� अपलोड कर�)     (iv) एवजी @बंधन (िववरण)     19. 19. 19. 19.     ऊजा� द)ता/बचत ऊजा� द)ता/बचत ऊजा� द)ता/बचत ऊजा� द)ता/बचत के उपाय के उपाय के उपाय के उपाय         (i) �ोत/? वgप   (ii) बचत का िववरण  20. 20. 20. 20.     राW यराW यराW यराW य तटीय )े�  बंधन  ािधकरण कA स?ं तु तटीय )े�  बंधन  ािधकरण कA स?ं तु तटीय )े�  बंधन  ािधकरण कA स?ं तु तटीय )े�  बंधन  ािधकरण कA स?ं तुित ित ित ित         (i) सीजेडएमए क� सं? तुित क� @ित अपलोड कर� (केवल पीडीएफ म� अपलोड कर�)    (ii) लागू शतw के अनुपालन क� ि?थित  21. 21. 21. 21.     R याR याR याR या  ? ता  ? ता  ? ता  ? ताव पर ईआई अिधसूव पर ईआई अिधसूव पर ईआई अिधसूव पर ईआई अिधसूचनाचनाचनाचना, 2006 , 2006 , 2006 , 2006 लागू है (हां/ना) लागू है (हां/ना) लागू है (हां/ना) लागू है (हां/ना)         (i) उसक� �ेणी का t यौरा C या ह?ै  (ii) ईसी के िलए @? ताव का t यौरा (जैसा लागू हो)  22.22.22.22.    सामािजक तथा पया�वरणीय मामल* तथा सझुाए गए उपशमन के उपाय* सिहत ले$कन आर एंड आरसामािजक तथा पया�वरणीय मामल* तथा सझुाए गए उपशमन के उपाय* सिहत ले$कन आर एंड आरसामािजक तथा पया�वरणीय मामल* तथा सझुाए गए उपशमन के उपाय* सिहत ले$कन आर एंड आरसामािजक तथा पया�वरणीय मामल* तथा सझुाए गए उपशमन के उपाय* सिहत ले$कन आर एंड आर, , , ,     जलजलजलजल, , , , वायुवायुवायुवायु, , , , खतरनाक अपिशI टखतरनाक अपिशI टखतरनाक अपिशI टखतरनाक अपिशI ट, , , , पा�रि?थितकAय पहलू इ> यापा�रि?थितकAय पहलू इ> यापा�रि?थितकAय पहलू इ> यापा�रि?थितकAय पहलू इ> या$द तक सीिमत नहh। (संि)� त$द तक सीिमत नहh। (संि)� त$द तक सीिमत नहh। (संि)� त$द तक सीिमत नहh। (संि)� त िववरण द&)  िववरण द&)  िववरण द&)  िववरण द&)     23.23.23.23.    E याE याE याE यायालय के मामल* का िववरण यालय के मामल* का िववरण यालय के मामल* का िववरण यालय के मामल* का िववरण C या प>रयोजना तथा या भिूम जहां प>रयोजना ? थािपत करने का @? ताव के िवgb कोई मामला B यायालय म� लंिबत ह ै(हा/ंना)   य$द हांय$द हांय$द हांय$द हा,ं , , ,         लंिबत या समा� तलंिबत या समा� तलंिबत या समा� तलंिबत या समा� त    (सुसंगत का चयन कर�)  (i) B यायालय का नाम (उk चतम B यायालय, उk च B यायालय, एनजीटी)  (ii) मामला सं  या  (iii) मामले का िववरण  (iv) B यायालय का आदशे/िनदzश य�द कोई हो तथा @? तािवत प>रयोजना से इसक� संगतता (द? तावेज अपलोड कर�)  24. 24. 24. 24.     अित�रR तअित�रR तअित�रR तअित�रR त सूचना सूचना सूचना सूचना, , , , कोई हो कोई हो कोई हो कोई हो     वचनब#ता : वचनब#ता : वचनब#ता : वचनब#ता : यह @मािणत �कया जाता ह ै�क उपयु
C त दी गई जानकारी मेरी जानकारी और िव& वास के अनुसार पूण
तया स� य ह ैतथा सीआरजेड अिधसूचना, 2011 के उपाबंध8 के उ� लंघन संबंधी �कसी भी त� य को छुपाया नह~ गया ह।ै    आवेदक का नाम और ह? ता(र   तारीख :  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 8th March, 2019 

 S.O.1242(E).—Whereas by notification of the Government of India in the erstwhile Ministry of Environment 

and Forests number S.O.20 (E),dated the 6
th

 January, 2011 (hereinafter referred to as the Island Protection  Zone 

Notification, 2011), the Central Government declared certain coastal stretches of Andaman and Nicobar and 

Lakshadweep as the Island Protection Zone (hereinafter referred to as the IPZ); under Section 3 of Environment 

(Protection) Act, 1986; 

And Whereas, the Ministry of Environment, Forest and Climate Change has received representations from 

Union territories (UTs) of Lakshadweep and Andaman and Nicobar, besides other stakeholders, regarding certain 

provisions in the IPZ Notification, 2011 related to management and conservation of marine and coastal ecosystems, 

development in coastal areas, eco-tourism, livelihood options and sustainable development of coastal communities etc; 

And Whereas, various stakeholders have requested the Ministry of Environment, Forest and Climate Change to 

address the concerns related to coastal environment and sustainable development with respect to the IPZ Notification, 

2011; 

And Whereas, the Ministry of Environment, Forest and Climate Change had constituted a Committee under the 

Chairmanship of Dr. Shailesh Nayak to examine various issues and concerns of coastal states and Union territories and 

various stakeholders, relating to the IPZ Notification 2011 and to recommend appropriate changes in the said 

Notification;  

And Whereas, the report submitted by Dr. Shailesh Nayak Committee has been examined in the Ministry and 

consultations have been held with various stakeholders in this regard; 

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 and in supersession of Island Protection Zone Notification 2011, 

vide number S.O.20(E), dated the 6th January, 2011, except as respects things done or omitted to be done before such 

supersession, the Central Government, with a view to conserve and protect the unique environment of coastal stretches 

and marine areas, besides livelihood security to the fisher communities and other local communities in the coastal areas 

and to promote sustainable development based on scientific principles taking into account the dangers of natural 

hazards, sea level rise due to global warming, does hereby, declare the coastal stretches of the eight bigger oceanic 

islands in  Andaman and Nicobar namely, Middle Andaman, North Andaman, South Andaman, Great Nicobar, 

Baratang, Havelock, Little Andaman, Car Nicobar Islands and the water area up to territorial water limits of the country, 

as the Island Coastal Regulation Zone (hereinafter referred to as the ICRZ) as under: 

(i) The land area from High Tide Line (hereinafter referred to as the HTL) to 200 meters on the landward 

side along the sea front for Group-I Islands and 100 meters on the landward side along the sea front 

for Group-II Islands. 

(ii) The eight bigger oceanic islands in Andaman and Nicobar (ICRZ Islands) shall be grouped as follows: 

Group-I:  Islands with geographical areas >1000 sq.km such as South Andaman, Middle 

Andaman, North Andaman and Great Nicobar. 

Group-II: Islands with geographical areas >100 sq.km but < 1000 sq.km such as Baratang, 

Little Andaman, Havelock and Car Nicobar. 

Explanation,- For the purposes of this Notification, the expression “High Tide Line” means the line on 

the land upto which the highest water line reaches during the spring tide, as demarcated by the 

National Centre for Sustainable Coastal Management (NCSCM), Chennai in accordance with the laid 

down procedures.  

(iii)(a) The ICRZ shall apply to the land area between HTL to 20 meters or width of the creek,  whichever is 

less on the landward side along the tidal influenced water bodies that are connected to the sea and the 

distance upto which development along such tidal influenced water bodies is to be regulated shall be 

governed by the distance upto which the tidal effects are experienced which shall be determined based 

on salinity concentration of five parts per thousand (ppt) measured during the driest period of the year 

and distance up to which tidal effects are experienced shall be clearly identified and demarcated 

accordingly in the Island Coastal Regional Zone Plans (hereinafter referred to as the ICRZ Plans). 

(b) The distance of the ICRZ along the tidal influence water bodies, thus determined, shall be demarcated 

accordingly in the Island Coastal Zone Management Plan (hereinafter referred to as the ICRZP).  
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(c)  The ICRZ boundaries along the creeks etc. as above shall however be subject to revision and final 

approval of the respective ICRZ Plans as per this Notification, framed with due consultative process 

and public hearing etc. and environmental safeguards enlisted therein. Till such time the ICRZ Plans 

to this notification is approved, the limit of 100 meters or width of the creek whichever is less, shall 

continue to apply. 

Explanation: For the purposes of this sub-paragraph the expression tidal influenced water bodies 

means the water bodies influenced by tidal effects from sea in the bays, estuaries, rivers, creeks, 

backwaters, lagoons and ponds etc. that are connected to the sea. 

(iv)   The intertidal zone means the land area between the HTL and the Low Tide Line (hereinafter referred 

to as the LTL). 

(v)  The water and the bed area between the LTL to the territorial water limit (12 Nm) in case of sea and 

the water and the bed area between LTL at the bank to the LTL on the opposite side of the bank, of 

tidal influenced water bodies. 

2. Classification of the ICRZ – For the purpose of conserving and protecting the coastal areas and marine waters, 

the ICRZ area shall be classified as follows, namely:- 

(i)  ICRZ-I areas are environmentally most critical and shall be further classified as under: 

(ii) ICRZ-IA: 

(a) The ICRZ-I A shall constitute the following ecologically sensitive areas and the geo-   morphological features 

which play a role in the maintaining the integrity of the coast viz.: 

(i)  Mangroves. In case mangrove area is more than 1000 square meters, a buffer of 20 meters along the 

mangroves shall be provided and such area shall also constitute CRZ –I A. 

(ii)  Corals and coral reefs;  

(iii)  Sand Dunes;  

(iv)  Biologically active Mudflats;  

(v)  National parks, marine parks, sanctuaries, reserve forests, wildlife habitats and other protected areas under 

the provisions of Wild Life (Protection) Act, the Forest (Conservation) Actor Environment (Protection) 

Act; including Biosphere Reserves;  

(vi)  Salt Marshes;  

(vii)  Turtle nesting grounds;  

(viii) Horse shoe crab’s habitat;  

(ix)  Sea grass beds;  

(x)   Seaweeds, 

(xi)  Nesting grounds of birds;  

(xii)  Areas or structures of archaeological importance and heritage sites.  

(b) A detailed environment management plan shall be formulated by the Union territories for such ecologically 

sensitive areas (ESAs) in respective territories, as mapped out by NCSCM, based on guidelines as contained in 

Annexure-I and integrated in the ICRZ Plans. 

(iii) ICRZ-I B: The CCRZ-IB shall consist of the intertidal zone i.e. the area between Low Tide Line and High 

Tide Line shall constitute the ICRZ-I B. 

(iv) ICRZ-II:  

(a) The ICRZ-II shall constitute the developed land areas up to or close to the shoreline, within the existing 

municipal limits or in other existing legally designated urban areas, which are substantially built-up with a 

ratio of built up plots to that of total plots being more than 50% and have been provided with drainage and 

approach roads and other infrastructural facilities, such as water supply and sewerage mains etc. 

(b) The Land areas along the creeks or tidal influence water bodies, located in the ICRZ II shall also be 

earmarked as ICRZ II and the distance upto which the ICRZ is to be reckoned as the land area between 

HTL to 20 meters or width of the creek,  whichever is less on the landward side along the tidal influenced 

water bodies that are connected to the sea and the distance upto which development along such tidal 

influenced water bodies is to be regulated shall be governed by the distance upto which the tidal effects are 

experienced which shall be determined based on salinity concentration of five parts per thousand (ppt) 
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measured during the driest period of the year and distance up to which tidal effects are experienced shall be 

clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans (hereinafter 

referred to as the ICRZ Plans). 

(v) ICRZ-III: The land areas that are relatively undisturbed (viz. rural areas etc.) and those do not fall under 

ICRZ-II, shall constitute ICRZ-III. 

Explanation.- 1. For Group-I Islands, the area up to 100 meter from the HTL on the landward side shall be 

earmarked as the No Development Zone (NDZ). 

Provided that the NDZ for development of eco-tourism activities shall be 50 m and the Andaman and Nicobar 

administration shall ensure that the concerns of the fishing community are fully protected.  

2. For Group-II Islands, the area up to 50 mts from the HTL on the landward side shall be earmarked as 

the No Development Zone (NDZ). 

Provided that the NDZ for development of eco-tourism activities shall be 20 m and the A&N administration 

shall ensure that the concerns of the fishing community are fully protected.  

(vi) Land area up to 20 m from the HTL, or width of the creek whichever is less, along the tidal influenced water 

bodies in the CRZ III, shall also be earmarked as the NDZ and the distance upto which the NDZ is to be 

reckoned as the land area between HTL to 20 meters or width of the creek,  whichever is less on the landward 

side along the tidal influenced water bodies that are connected to the sea and the distance upto which 

development along such tidal influenced water bodies is to be regulated shall be governed by the distance upto 

which the tidal effects are experienced which shall be determined based on salinity concentration of five parts 

per thousand (ppt) measured during the driest period of the year and distance up to which tidal effects are 

experienced shall be clearly identified and demarcated accordingly in the Island Coastal Regional Zone Plans 

(hereinafter referred to as the ICRZ Plans). 

Note: The NDZ shall not be applicable in such areas falling within notified Port limits. 

(vii)     ICRZ-IV.- The ICRZ - IV shall constitute the water area and shall be further classified as under: 

(viii) ICRZ- IVA.- The water area and the sea bed area between the Low Tide Line up to twelve (12) nautical miles 

on the seaward side shall constitute ICRZ-IV A. 

(ix) ICRZ- IVB.- ICRZ-IV B areas shall include the water area and the bed area between LTL at the bank of the 

tidal influenced water body to the LTL on the opposite side of the bank, extending from the mouth of the water 

body at the sea up to the influence of tide, i.e., salinity of five parts per thousand (ppt) during the driest season 

of the year.  

3.  Prohibited activities within ICRZ.- The following activities shall be prohibited, in general, within the entire 

ICRZ. Exceptions to these and other permissible or regulated activities in specific ICRZ categories viz. ICRZ-I, 

II, III & IV, shall however be governed by the provisions under para 5 of this Notification: 

(i) destruction of corals. 

(ii) mining of sand from in and around coral areas, nesting and breeding grounds of endemic and 

endangered species. 

(iii) shore protection works (hard constructions) on the seaward side of the corals. 

(iv) setting up of new industries and expansion of existing industries, operations or processes.  

(v) manufacture or handling of oil, storage or disposal of hazardous substances as specified in the 

notification of Ministry of Environment, Forest & Climate Change. 

(vi) setting up of new fish processing units. 

(vii) land reclamation, bunding or disturbing the natural course of seawater. 

(viii) discharge of untreated waste and effluents from industries, cities or towns and other human settlements. 

(ix) dumping of city or town wastes including construction debris, industrial solid wastes, fly ash for the 

purpose of land filling. 

(x) port and harbour projects in high eroding stretches of the coast. 

(xi) mining of sand, rocks and other sub-strata materials. 

(xii) dressing or altering active sand dunes. 
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(xiii) in order to safeguard the aquatic system and marine life, disposal of plastic into the coastal waters shall 

be prohibited. Adequate measures for management and disposal of plastic materials shall be undertaken 

in the ICRZ. 

(xiv) drawal of ground water. 

4.  Regulation of permissible activities in the ICRZ 

(I)      ICRZ-I.- 

(II) ICRZ–IA.- These areas are ecologically most sensitive and generally no activities shall be permitted to be 

carried out in the ICRZ-I A areas, with following exceptions: 

(a) Eco-tourism activities such as mangrove walks, tree huts, nature trails, etc., in identified stretches 

areas subject to such eco-tourism plan featuring in the approved ICRZ Plans as per this Notification, 

framed with due consultative process/ public hearing etc. and further subject to environmental 

safeguards and precautions related to the Ecologically Sensitive Areas, as enlisted in the ICRZ Plans. 

 (b) In the mangrove buffer, only such activities shall be permitted like laying of pipelines, transmission 

lines, conveyance systems/mechanisms and construction of road on stilts etc. that are required for 

public utilities. 

(c) Construction of roads and roads on stilts,  by way of reclamation in ICRZ-IA areas, shall be permitted  

only in exceptional cases for defence , strategic purposes and public utilities, subject to a detailed 

marine or terrestrial environment impact assessment or both, to be recommended by the Coastal Zone 

Management Authority (CZMA) and approved by the Ministry of Environment, Forest and Climate 

Change; and in case construction of such roads passes through mangrove areas or is likely to damage 

the mangroves, a minimum  three times the mangrove area affected or destroyed or cut during the 

construction process shall be taken up for compensatory  plantation of mangroves. 

(III) ICRZ-IB.- 

The activities shall be regulated or permissible in the ICRZ-I B areas as under: 

(i) Land reclamation and bunding etc. shall be permitted only for activities such as; 

(a) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, hover ports for coast 

guard and sea links etc. 

(b) Projects for Defence, strategic and security purpose; 

(c) Road on stilts, provided that such roads shall not be authorized for permitting development on the 

landward side of such roads, till the existing High Tide Line: 

Provided that the use of reclaimed land may be permitted only for public utilities such as mass rapid or 

multimodal transit system, construction and installation of all necessary associated public utilities and 

infrastructure to operate such transit or transport system including those for electrical or electronic 

signaling system, transit stopover of permitted designs; except for any industrial operation, repair and 

maintenance. 

(d) Measures for control of erosion. 

(e) Maintenance and clearing of waterways, channels, ports and hover ports for coast guard. 

(f) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure 

for prevention of salinity ingress and freshwater recharge. 

(ii) Activities related to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays, 

wharves, erosion control measures, breakwaters, pipelines, lighthouses, navigational safety facilities, coastal 

police stations, Indian coast guard stations and the like. 

(iii)  Power by non-conventional energy sources and associated facilities.  

(iv) Transfer of hazardous substances from ships to Ports, terminals and refineries and vice versa. 

(v) Facilities for receipt and storage of petroleum products and liquefied natural gas as specified in Annexure-II, 

subject to implementation of safety regulations including guidelines issued by the Oil Industry Safety 

Directorate in the Ministry of Petroleum and Natural Gas, provided that such facilities are for receipt and 

storage of fertilizers and raw materials required for fertilizers, like ammonia, phosphoric acid, sulphur, 

sulphuric acid, nitric acid etc.  
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(vi) Storage of non-hazardous cargo i.e. edible oil, fertilizers & food grains in notified Ports. 

(vii) Hatchery and natural fish drying. 

(viii) Existing fish processing units may utilize 25% additional plinth area for modernization purposes (only for 

additional equipments and pollution control measures) subject to the following:  

(a) FSI of such reconstruction not exceeding the permissible FSI permissible as per prevalent town and 

country planning regulations. 

(b) Additional plinth area is constructed only to the landward side. 

(c) Approval of the concerned State Pollution Control Board or the Pollution Control Committee. 

 (ix) Treatment facilities for waste and effluents and conveyance of treated effluents. 

 (x) Storm water drains. 

 (xi) Projects classified or identified as strategic, Defence related projects and Projects of Department of Atomic 

Energy. 

 (xii) Manual mining of atomic mineral(s) notified under Part-B of First Schedule of Mines and Minerals 

(Development and Regulation) Act, 1957 occurring as such or in association with one or other minerals in the 

inter-tidal zone by such agencies as authorised by Department of Atomic Energy, as per mining plan approved 

by the Department of Atomic Energy.  

  Provided that the manual mining operations are carried out only by deploying persons using baskets and hand 

spades for collection of ore or mineral within the intertidal zone and as per approved mining plan, without 

deploying or using drilling and blasting or Heavy Earth Moving Machinery in the intertidal zone. 

 (xiii) Exploration and extraction of oil and natural gas and all associated activities and facilities thereto;  

 (xiv) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water, intake water 

for desalination plants etc., and outfall for discharge of treated wastewater or cooling water from thermal power 

plants, in conformity with the environmental standards notified by Ministry of Environment, Forest and 

Climate Change and relevant directions of Central Pollution Control Board (CPCB) or the State Pollution 

Control Board (SPCB) or the Pollution Control Committee (PCC), as the case may be. 

 (xv) Pipelines, conveying systems including transmission lines. 

 (xvi) Weather radar for monitoring of cyclones prediction ocean observation platforms, movement and associated 

facilities. 

 (xvii) Salt harvesting and associated facilities. 

 (xviii) Desalination plants and associated facilities. 

 (xix) Mining of sand for construction purposes: 

Provided that the mining of sand shall be permitted by Andaman and Nicobar CZMA in identified non-eco 

sensitive and approved sites, as identified by Institute of Ocean Management (IOM), Chennai, subject to the 

following, namely:- 

(a) the mining plans shall stipulate sufficient safeguards to prevent damage to the sensitive coastal eco-system 

including corals, turtles, crocodiles, bird nesting sites and other protected areas. 

(b) total quality of sand to be mined shall be fixed taking into consideration the order of Hon’ble Supreme 

Court, dated 7
th

 May, 2002 in Writ Petition (Civil No.2002 of 1995). 

(c) the sand mining shall be monitored by a constituted Committee by the Lieutenant Governor of Andaman 

and Nicobar comprising of (1) Chief Secretary, Andaman & Nicobar, (2) Secretary, Department of 

Environment, (3) Secretary, Department of Water Resources, (4) Secretary, Andaman and Nicobar Public 

Works Department, (5) Representative from the Regional Office of Ministry of Environment, Forest and 

Climate Change, Bhubaneshwar and (6) Representative of an NGO based at Andaman and Nicobar. 

(IV) ICRZ-II 

(i) Activities as permitted in ICRZ-I B, shall also be permissible in ICRZ-II, as applicable. 
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(ii) Construction of buildings for residential purposes, schools, hospitals, institutions, offices, public places etc. 

shall be permitted only on the landward side of the existing road, or on the landward side of existing authorized 

fixed structures; provided that no permission for construction of buildings shall be given on landward side of 

any new roads which are constructed on the seaward side of an existing road. 

(iii) Buildings permitted as in (ii) above, shall be subject to the local town and country planning regulations as 

applicable from time to time, and the norms for the Floor Space Index or Floor Area Ratio prevailing as on the 

date of this notification in the official gazette, and in the event that there is a need for amendment of the FSI 

after the date of publication of this notification in the official Gazette, the Urban Local Body or the Union 

territory Administration shall approach the Ministry of Environment, Forest and Climate Change through the 

concerned Union territory Coastal Zone Management Authority (CZMA) and the concerned CZMA shall 

forward the proposal to the National Coastal Zone Management Authority (NCZMA) with its views in the 

matter, and the NCZMA shall thereafter examine various aspects like availability of public amenities, 

environment protection measures, etc. and take a suitable decision on the proposal and it shall be the 

responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per 

respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coastal 

waters.   

(iv) Reconstruction of authorized buildings shall be permitted, without change in present land use, subject to the 

local town and country planning regulations as applicable from time to time, and the norms for the Floor Space 

Index or Floor Area Ratio, prevailing as on the date of this Notification. and in the event that there is a need for 

amendment of the FSI after the date of publication of this notification in the official Gazette, the Urban Local 

Body or the Union territory Administration shall approach the Ministry of Environment, Forest and Climate 

Change through the concerned Union territory Coastal Zone Management Authority (CZMA) and the 

concerned CZMA shall forward the proposal to the National Coastal Zone Management Authority (NCZMA) 

with its views in the matter, and the NCZMA shall thereafter examine various aspects like availability of public 

amenities, environment protection measures, etc. and take a suitable decision on the proposal and it shall be the 

responsibility of the concerned Town Planning Authority to ensure that the solid Wastes are handled as per 

respective Solid Waste Management Rules and no untreated sewage is discharged on the coast or coastal 

waters. 

(v) Development of vacant plots in designated areas for construction of beach resorts/hotels/tourism development 

projects subject to the conditions or guidelines at Annexure-III. 

(vi)    Temporary tourism facilities shall be permissible in the beaches which shall only include shacks, toilets or 

washrooms, change rooms, shower panels; walk ways constructed using interlocking paver blocks and the like, 

drinking water facilities, seating arrangements, facilities associated for water sports activities etc.  and such 

facilities shall however be permitted only subject to the tourism plan featuring in the approved ICRZ Plan as 

per this Notification, framed with due consultative process and public hearing etc. and further subject to 

maintaining a minimum distance of 10 meters from HTL for setting up of such facilities and environmental 

safeguards enlisted in the ICRZ Plans. 

(vii) Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a case 

to case basis by CZMA. 

(viii) Mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals (Development 

and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such 

agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the 

Atomic Mineral Directorate for Exploration and Research. 

(V) ICRZ-III: 

(a) Activities as permitted in ICRZ-I B, shall also be permissible in ICRZ-III, as applicable. 

(b) Regulation of activities in the NDZ: Following activities shall be permitted or regulated in the NDZ.- 

(i) no construction shall be permitted within NDZ in ICRZ-III, except for repairs or reconstruction of 

existing authorized structure not exceeding existing Floor Space Index, existing plinth area and existing 

density; for permissible activities under the notification including facilities essential for activities and 

construction/reconstruction of dwelling units of traditional coastal communities including fisher folk, 

incorporating necessary disaster management provisions and proper sanitation arrangements. 

(ii)  agriculture, horticulture, gardens, pastures, parks, playfields and forestry. 
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(iii) construction of dispensaries, schools, public rain shelter, community toilets, bridges, roads, provision of 

facilities for water supply, drainage, sewerage, crematoria, cemeteries and electric sub-station which are 

required for the local inhabitants may be permitted on a case to case basis by CZMA. 

(iv) construction of units or auxiliary thereto for domestic sewage, treatment and disposal with the prior 

approval of the concerned Pollution Control Board or Committee. 

(v) facilities required for local fishing communities such as fish drying yards, auction halls, net mending 

yards, traditional boat building yards, ice plant, ice crushing units, fish curing facilities and the like;  

(vi) wherever there is a national or state highway passing through the NDZ of ICRZ-III areas, temporary 

tourism facilities such as toilets, change rooms, drinking water facility and temporary shacks can be 

taken up on the seaward side of the road.   

(vii) on landward side of such roads in the NDZ, Resorts / hotels and associated tourism facilities shall be 

permitted. Such facilities shall, however, be permitted only subject to the incorporation of tourism plan 

in the approved ICRZ Plans as per this Notification and the conditions / guidelines at Annexure-III, as 

applicable. 

(viii) temporary tourism facilities shall be permissible in the NDZ and beaches in the ICRZ-III areas and such 

temporary facilities shall only include shacks, toilets or washrooms, change rooms, shower panels; walk 

ways constructed using interlocking paver blocks and the like, drinking water facilities, seating 

arrangements, facilities associated for water sports activities etc.  and such facilities shall however be 

permitted only subject to the tourism plan featuring in the approved ICRZ Plan as per this Notification 

framed with due consultative process and public hearing etc. and further subject to maintaining a 

minimum distance of 10 meters from HTL for setting up of such facilities and environmental safeguards 

enlisted in the ICRZ Plans. 

(ix) mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals 

(Development and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or 

other minerals by such agencies as authorised by the Department of Atomic Energy, Government of 

India, as per mining plan by the Atomic Mineral Directorate for Exploration and Research. 

(c) For ICRZ–III Areas beyond the NDZ, activities shall be permissible and regulated as under: 

(i) development of vacant plots in designated areas for construction of beach resorts or hotels or tourism 

development projects subject to the conditions / guidelines at Annexure-III; 

(ii) construction or reconstruction of dwelling units so long it is within the ambit of traditional rights and 

customary uses such as existing fishing villages etc. Building permission for such construction or 

reconstruction will be subject to local town and country planning rules with an overall height of 

construction not exceeding nine meters and with only two floors (ground + one floor);  

(iii) the local communities including fishermen can be permitted to facilitate tourism through ‘home stay’ 

without changing the plinth area/ design or facade of the existing houses. 

(iv) construction of public rain shelters, community toilets, water supply drainage, sewerage, roads and bridges 

etc. 

(v) Construction or repairs of infrastructure facilities for Marine Coastal Police Stations may be permitted on a 

case to case basis by CZMA. 

 (d) Drawing of groundwater and construction related thereto shall be prohibited within 200 meters of HTL except 

for the use of local communities in areas inhabited by them.  In the areas between 200 meters - 500 meters of 

the HTL, groundwater withdrawal can be permitted only through manual means from ordinary wells for 

drinking, horticulture, agriculture and fisheries etc. where no other source of water is available.  Restrictions for 

such drawal may be imposed by the designated Authority by UT administration in the areas affected by sea 

water intrusion.  

(e) Mining of atomic minerals notified under Part-B of the First Schedule to Mines and Minerals (Development 

and Regulation) Act, 1957 (67 of 1957) occurring as such or in association with one or other minerals by such 

agencies as authorised by the Department of Atomic Energy, Government of India, as per mining plan by the 

Atomic Mineral Directorate for Exploration and Research. 

(VI) ICRZ-IV.- Activities shall be permitted and regulated in the CRZ IV areas as under: 

(i) Traditional fishing and allied activities undertaken by local communities. 

(ii) Land reclamation and bunding etc. to be permitted only for activities such as; 
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(a) Foreshore facilities like ports, harbours, Jetties, wharves, quays, slipway, bridges, sea links and hover ports 

for coast guard etc. 

(b) Projects for Defence, strategic and security purpose including Coast Guard. 

(c) Measures for control of erosion. 

(d) Maintenance and clearing of waterways, channels and ports. 

(e) Measures to prevent sand bars, installation of tidal regulators, laying of storm water drains or for structure 

for prevention of salinity ingress and freshwater recharge. 

(iii) Activities related to waterfront or directly needing foreshore facilities such as ports and harbours, jetties, quays, 

wharves, erosion control measures, breakwaters, pipelines, navigational safety facilities, and the like. 

(iv) Power by non-conventional energy sources and associated facilities.  

(v) Transfer of hazardous substances from ships to Ports. 

(vi) Storage of non-hazardous cargo like edible oil, fertilizers and food grains in notified Ports. 

(vii) Facilities for discharging treated effluents into the water course. 

(viii) Projects classified as Strategic and Defence related projects including coast guard coastal security network. 

(ix) Projects of Department of Atomic Energy. 

(x) Exploration and extraction of oil and natural gas and all associated activities and facilities thereto; 

(xi) Exploration and mining of atomic minerals notified under Part-B of the First Schedule of the Mines and 

Minerals (Development and Regulation) Act, 1957 (67 of 1957), occurring as such or in association with other 

mineral(s) and of such associated mineral(s).  

(xii) Foreshore requiring facilities for transport of raw materials, facilities for intake of cooling water and outfall for 

discharge of treated wastewater or cooling water from thermal power plants. Foreshore requiring facilities for 

transport of raw materials, facilities for intake of cooling water and outfall for discharge of treated wastewater 

or cooling water from thermal power plants, in conformity with the environmental standards notified by 

Ministry of Environment, Forest and Climate Change and relevant directions of Central Pollution Control 

Board (CPCB) or the State Pollution Control Board (SPCB) or the Pollution Control Committee (PCC), as the 

case may be. 

(xiii) Pipelines, conveying systems including transmission lines. 

(xiv) Weather radar for monitoring of cyclone prediction, ocean observation platforms, movement and associated 

facilities. 

5.      Island Coastal Regulation Zone Plan (ICRZP): 

(i) The Andaman and Nicobar administration shall revise or update their respective island coastal regulation zone 

plan (ICRZP) framed under IPZ Notification, 2011, as per provisions of this Notification and submit to the 

Ministry of Environment, Forest and Climate Change for approval at the earliest. All the project activities 

attracting the provisions of this Notification shall be required to be appraised as per the updated ICRZ Plans to 

this Notification.  Until and unless the plans are so revised or updated, provisions of this Notification shall not 

come in force and the plans as per provisions of IPZ Notification, 2011 shall continue to be followed for 

appraisal and CRZ clearance to such projects; 

(ii) The ICRZ Plans may be prepared or updated by engaging reputed and experienced scientific institution(s) or 

the agencies including the National Centre for Sustainable Coastal Management (hereinafter referred to as the 

NCSCM) of Ministry of Environment, Forest and Climate Change and in consultation with the concerned 

stakeholders;  

(iii)(a) Draft plans shall be prepared in 1:25,000 scale map identifying and classifying the ICRZ areas within the 

respective territories in accordance with the guidelines given in Annexure-IV of the notification, which involve 

public consultation;  

(b) All developmental activities listed in this notification shall be regulated by the Union Territory 

Administration, the local authority or the concerned CZMA within the framework of such approved ICRZ 

plans, as the case may be, in accordance with provisions of this notification;  

(iv) The draft plans shall be submitted to the A&N CZMA for appraisal, including appropriate consultations, and 

recommendations in accordance with the procedure(s) laid down in the Environment (Protection) Act, 1986; 
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(v) The Ministry of Environment, Forest and Climate Change shall thereafter consider and approve the plans; 

(vi) The ICRZ Plans shall not normally be revised before a period of five years after which, the concerned Union 

territory administration may consider undertaking a revision.  

6. Areas requiring special consideration: Small Islands of Andaman Islands and Nicobar and 

Lakshadweep: 

(i) All the smaller Islands in Andaman and Nicobar and Lakshadweep, other than those listed under the ICRZ 

categories, shall also be covered under this Notification.  

(ii) These smaller islands shall be managed through the respective Integrated Island Management Plans (hereinafter 

referred to as the IIMP). Integrated Island Management Plans (IIMPs) shall be formulated by respective Union 

territory administration for all such Islands as per guidelines contained in Annexure-IV, and submitted to 

Ministry of Environment, Forest and Climate Change for approval at the earliest. Until and unless the IIMPs 

are framed, provisions of this Notification shall not come in force and the IIMPs as per provisions of IPZ 

Notification 2011 shall continue to be followed.  

(iii) In view of the unique coastal systems and space limitations in these islands, a No Development Zone (NDZ) of 

20 meters from the HTL on the landward side shall uniformly apply to such islands and activities shall be 

regulated as under: 

(a) Existing dwelling units of local communities of these islands may be repaired or reconstructed within 20 

meters from the HTL and however, no new construction shall be permitted. 

(b) Foreshore facilities such as fishing jetty, fish drying yards, net mending yard, fishing processing by 

traditional methods, boat building yards, ice plant, boat repairs and the like, may be taken up in NDZ limits 

subject to due environmental safeguards. 

(c) Activities in the Coastal Water areas, inter-tidal zone and ecologically sensitive areas shall be permitted or 

regulated as in the ICRZ-I and ICRZ-IV areas under Para 4 of this Notification. 

(d) Development in these Islands beyond 20 meters of HTL shall be governed by the respective IIMPs and 

local regulations, as applicable. 

7. ICRZ clearance for permissible or regulated activities- Delegations 

(i) All permitted or regulated project activities attracting the provisions of this notification shall be required to 

obtain ICRZ clearance prior to their commencement. 

(ii) All development activities or projects in ICRZ-I and ICRZ-IV areas, which are regulated and permissible as per 

this notification, shall be dealt with by the Ministry of Environment, Forest and Climate Change for clearance, 

based on the recommendation of the concerned CZMA. 

(iii) For all other permissible and regulated activities as per this Notification, which fall purely in ICRZ–II and 

ICRZ-III areas, the ICRZ clearance shall be considered by the concerned CZMAs. Such projects in ICRZ –II 

and III, which also happen to be traversing through ICRZ–I and/or ICRZ-IV areas, ICRZ clearance shall, 

however be considered only by the Ministry of Environment, Forest and Climate Change, based on 

recommendations of the CZMA. 

(iv) Projects or activities which attract the provisions of this Notification as also the provisions of EIA Notification 

2006, shall be dealt with for a composite Environmental and ICRZ clearance under EIA Notification 2006 by 

the concerned approving Authority, based on recommendations of concerned CZMA, as per delegations i.e., 

State Environmental Impact Assessment Authority (hereinafter referred to as the SEIAA) for category ‘B’ 

projects and by the Ministry of Environment, Forest and Climate Change for category ‘A’ projects respectively. 

(v) In case of building and construction projects with built-up area less than the threshold limit stipulated for 

attracting the provisions of the EIA Notification, these shall be approved by the concerned local Union 

Territory Planning Authorities in accordance with this notification, after obtaining recommendations of the 

CZMA. 

(vi)     Only for self-dwelling units up to a total built up area of 300 sq. meters, approval shall be accorded by the 

concerned local Authority, without the requirement of recommendations of the CZMA. Such authorities shall, 

however, examine the proposal from the perspective of this Notification, before according approval. 

8. Procedure for ICRZ clearance for permissible and regulated activities: 

(i) The project proponents shall apply with the following documents to the concerned Union territory Coastal 

Zone Management Authority for seeking prior clearance under the ICRZ Notification: 
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(a) Project summary details as per Annexure-V of the notification. 

(b) Rapid EIA Report including marine and terrestrial component, as applicable, except for building 

construction projects or housing schemes. 

(c) Comprehensive EIA with cumulative studies for projects, (except for building construction projects or 

housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of 

the EIA Notification) if located in low and medium eroding stretches, as per the ICRZP to this notification.  

(d) Risk Assessment Report and Disaster Management Plan except for building construction projects or 

housing schemes with built-up area less than the threshold limit stipulated for attracting the provisions of 

the EIA Notification.   

(e) ICRZ map in 1:4000 scale, drawn up by any of the agencies identified by the Ministry of Environment, 

Forest and Climate Change vide its Office order number J-17011/8/92-IA-III dated 14
th

 March 2014using 

the demarcation of the HTL or LTL, as carried out by NCSCM. 

(f) Project layout superimposed on the above map duly indicating the project boundaries and the ICRZ 

category of the project location as per the approved ICZMP of this Notification. 

(g) The ICRZ map normally covering 7km radius around the project site also indicating the ICRZ-I, II, III and 

IV areas including other notified ecologically sensitive areas. 

(h) “Consent to establish” or NOC from the concerned State Pollution Control Boards or Union Territory 

Pollution Control Committees for the projects involving treated discharge of industrial effluents and 

sewage. In case prior consent of Pollution Control Board or Pollution Control Committee is not obtained, 

the same shall be ensured by the proponent before the start of the construction activity of the project, 

following the clearance under this Notification. 

(ii)     The Andaman and Nicobar CZMA shall examine the documents as in (i) above, in accordance with the 

approved ICRZ Plan or IIMP, as the case may be, and in compliance with ICRZ notification and make 

recommendations within a period of sixty days from date of receipt of complete application as under:- 

(a) For the projects or activities also attracting the EIA Notification, 2006, the CZMA shall forward its 

recommendations to the Ministry of Environment, Forest and Climate Change or SEIAA for category ‘A’ 

and category ‘B’ projects respectively, to enable according a composite clearance under the EIA 

Notification: 

Provided that, even for such Category ‘B’ projects located in ICRZ-I or ICRZ-IV areas, final 

recommendation for ICRZ clearance shall be made only by Ministry of Environment, Forest and Climate 

Change to the concerned SEIAA to enable it accord a composite EC and ICRZ clearance to the proposal. 

(b) ICZMAs shall forward their recommendations to the Ministry of Environment, Forest and Climate Change 

for the projects/activities not covered in the EIA notification, 2006, but attracting ICRZ Notification and 

located in ICRZ-I or ICRZ-IV areas. 

(c) Projects or activities not covered in the EIA notification, 2006, but attracting ICRZ Notification and 

located in ICRZ-II or ICRZ-III areas shall be considered for clearance by the concerned ICZMA within 

sixty days of the receipt of the complete proposal from the proponent. 

(d) In case of construction projects attracting CRZ Notification but with built-up area less than the threshold 

limit stipulated for attracting the provisions of the EIA Notification 2006, CZMAs shall forward their 

recommendations to the Union territory planning authorities, to facilitate granting approval by such 

authorities. 

(iii)  The Ministry of Environment, Forest and Climate Change, shall consider complete project proposals for 

clearance under the ICRZ Notification, based on the recommendations of the ICZMA, within a period of  

sixty days.  

(iv) In case the ICZMAs are not in operation due to their reconstitution or any other reasons, then it shall be 

responsibility of the Department of Environment in the Union territory Administrations, who are the custodian 

of the ICRZ Plans or IIMPs, to provide comments and recommend the proposals in terms of the provisions of 

the said notification. 

(v) (a)  The clearance accorded to the projects under this notification shall be valid for a period of seven 

years, provided that the construction activities are completed and the operations commence within seven years 

from the date of issue of such clearance. 

(b) The validity may be further extended for a maximum period of three years, provided an application is 

made to the concerned authority by the applicant within the validity period, along with recommendation 
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for extension of validity of the clearance by the concerned Union Territory Coastal Zone Management 

Authority. 

(vi) Post clearance monitoring:- 

(a) It shall be mandatory for the project proponent to submit half-yearly compliance reports in respect of the 

stipulated terms and conditions of the environmental clearance in hard and soft copies to the regulatory 

authority(s) concerned, on 1
st
 June and 31

st 
December of each calendar year and all such compliance 

reports submitted by the project proponent shall be published in public domain and its copies shall be 

given to any person on application to the concerned CZMA.  

(b) The compliance report shall also be displayed on the website of the concerned regulatory authority.  

(vii) To maintain transparency in the working of the CZMAs, it shall be the responsibility of the CZMA to create a 

dedicated website and post the agenda, minutes, decisions taken, clearance letters, violations, action taken on 

the violations and court matters including the Orders of the Hon’ble Court as also the approved ICRZ Plans or 

IIMPs of the respective Islands of the Union territory. 

9.  Enforcement of the ICRZ Notification:  

(i) For the purpose of implementation and enforcement of the provisions this notification and compliance with 

conditions stipulated there under, the powers either original or delegated are available under the Environment 

(Protection) Act, 1986 with the Ministry of Environment, Forest and Climate Change, and the Union territory 

Administration, NCZMA and SCZMAs;  

(ii) The composition, tenure and mandate of NCZMA and State Government or the Union territory CZMAs have 

already been notified by the Ministry of Environment, Forest and Climate Change in terms of Orders of 

Hon’ble Supreme Court in Writ Petition 664 of 1993;  

(iii) The Union territory CZMAs shall primarily be responsible for enforcing and monitoring of this notification and 

to assist in this task, the Union Territory shall constitute district level Committees under the Chairmanship of 

the District Magistrate concerned comprising at least three representatives of local traditional coastal 

communities including from fisherfolk;  

(iv) The Union territory administration may consider further delegation of the enforcement of this notification to 

the level of respective District Magistrates; 

(v) The dwelling units of the traditional coastal communities including fisher folk as were permissible under the 

provisions of the IPZ notification, 2011, but which have not obtained formal approval from concerned 

authorities under the aforesaid notification shall be considered by the respective Union territory CZMAs and 

the dwelling units shall be regularized subject to the following condition, namely:- 

(a) these are not used for any commercial activity. 

(b) these are not sold or transferred to non-traditional coastal community. 

 

[F.No.12-14/2018-IA-III] 

RITESH KUMAR SINGH,  Jt. Secy . 

Annexure-I  

CONSERVATION, PROTECTION AND MANAGEMENT FRAMEWORK FOR ESAs 

The coastal and marine Ecologically Sensitive Areas (ESAs) and the geo-morphological features play a vital role in 

maintaining the functions of the coast. Mangroves, beaches, coral reefs etc., aid in controlling coastal erosion, shoreline 

change, saltwater intrusion and also serve as natural defence against coastal hazards such as storm surges, cyclones and 

tsunamis. The ESAs maintain the biological integrity of the coast by providing direct and indirect ecosystem services to 

the coastal livelihood. In addition, several invaluable archaeological and heritage sites are also located along the coast.  

Hence conservation and protection of the above areas/ features/ sites become necessary.  

1.  General measures  

(i) All ESAs shall be identified and boundary delineated by NCSCM using satellite data. 

(ii) The State/UT Governments through the authorized agencies shall prepare CZMP as per the guidelines 

contained in the Notification highlighting the conservation and protection of the ESAs. 

(iii) Those activities permissible under this notification shall be included in the CZMPs. 
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Specific conditions shall be adopted for the conservation, protection and management of each of the ESAs as under:- 

A. Mangroves:  

(i) Mangroves declared as forest under Forest Conservation Act, 1980: 

Notwithstanding anything contained in this notification, such mangroves declared by the concerned UT 

Administrations or the Central Government as forest land under the Forest (Conservation) Act, 1980 shall 

attract the provisions of the Forest (Conservation) Act, 1980 only.  

(ii) Mangroves not declared under Forest (Conservation) Act, 1980.  

(a) Mangroves in Government land shall be protected based on a detailed plan to be prepared by the 

concerned State/UT Governments. In case the mangrove area is more than 1000 sq m, a buffer of 20 m 

along the periphery of mangrove area shall be provided. This buffer zone of 20 m may be utilized for 

public facilities for developing parks, research facilities related to mangrove biodiversity, facilities for 

conservation and the like.  

(b) Mangroves in private land will not require a buffer zone. 

B.  Corals and coral reefs and associated biodiversity:  

(i) Destruction of coral and coral reefs and the surroundings is a prohibited activity.  

(ii) All coral and coral reefs shall be protected except for those small quantities required for research 

purposes.  

(iii) Coral and coral reefs transplantation activities shall be through recognized research institutions wherever 

required for regeneration after obtaining necessary approvals under Wildlife (Protection) Act 1972.  

(iv) The dead and/or destroyed coral areas shall be taken up for rejuvenation and rehabilitation. The 

conservation and protection of corals and coral reefs shall be taken up as follows: 

(a) Active and live coral and coral reefs identified and delineated shall be declared and notified as ESA 

under Environment (Protection) Act 1986.  

(b) It shall be ensured that no activities that are detrimental to the health of corals, coral reefs and its 

associated biodiversity such as mining, effluent and sewage discharge, dredging, ballast water 

discharge, ship washings, fishing other than traditional non-destructive fisheries, construction 

activities and the like are taken up in and around the coral areas.   

C. The National Parks, marine parks, Sanctuaries, reserve forests, wildlife habitats and other protected areas 

declared under the provisions of Wild Life (Protection) Act, 1972 (53 of 1972), the Forest (Conservation) Act 

1980 (69 of 1980) or Environment (Protection) Act 1986 (29 of 1986); including Biosphere Reserves would be 

conserved and protected as follows: 

(i)  Conservation and protection of the above listed areas shall be as per the provisions of the respective 

Acts/notifications/guidelines. 

(iii) Efforts shall be made to increase the forest area in the coastal region in order to prevent loss of life and 

property from increased storms, tides and floods.  

(iv) The concerned Union territory administration shall provide for adequate funds for such measures to 

undertake shelter belt plantation or bio-shields with planting material suitable to the location.  

D. Salt marshes: 

The conservation and protection of salt marshes shall be as follows: 

(i) The salt marsh areas shall be conserved and protected and efforts shall be made to promote the endemic 

biodiversity in the salt marshes. 

(ii)  Only those activities required for overhead conveying or transmission of cables and underground laying of 

transmission line cables and so on, shall be permissible. 

(iii) Traditional fishing is permissible in salt marshes.  

(iv)   Temporary tourism facilities around the salt marsh areas could be considered subject to adhering to strict 

norms laid down in the guidelines. 

(v) Certain salt marshes which have less biodiversity, identified by NCSCM, Chennai and demarcated in 

ICRZ Plan can be considered for salt pan activities.  
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E. Turtle nesting grounds shall be protected and conserved as follows: 

(i) Turtle nesting grounds identified by the concerned UT shall be protected as per Wildlife (Protection) Act , 

1972. 

(ii) No activities shall be permitted in and around the turtle nesting ground including those causing light and sound 

pollution except for those required for conservation and protection of these sites.  

(iii) Strict management plans for protecting the turtle nesting grounds shall be undertaken and implemented by the 

concerned State/UT Authorities.  

F.  Horse shoe crab’s habitat shall be protected and conserved as follows: 

 (i) The habitat identified shall be taken up for conservation and protection.  

(ii) No activities shall be taken up in and around these habitats which affect the horse shoe crab ecosystem.  

G.  Sea grass beds shall be protected and conserved as follows: 

(i) Identified sea grass beds shall be conserved and protected.  

(ii) No developmental activities that have adverse effect on the sea grass bed shall be undertaken.  

(iii) Efforts shall be made to propagate sea grass beds along the coastal waters where ever possible by States/UTs as 

it acts as a carbon sink.   

H.  Nesting grounds of birds shall be protected and conserved as follows: 

(i) The nesting ground of birds including their local migratory route shall be protected. No developmental 

activities which have adverse impact on the nesting grounds and the migratory routes shall be undertaken 

including construction of wind mills, transmission lines and the like in the locality.  

(ii) Efforts shall be made to increase the forest cover and mangrove cover including enriching the biodiversity of 

salt marsh and other coastal water bodies so as to provide for suitable habitat for the avifauna.  

I. Geo-morphologically Important Zones shall be protected and managed as follows: 

(i)  Sand dunes identified shall be conserved and protected as follows: 

(a) Sand dunes identified shall be notified under Environment (Protection) Act, 1986; 

(b) No developmental activities be permissible except for providing eco-friendly temporary tourism facilities 

on stilts such as walkways, tents and the like; 

(c) Mining of sand from sand dunes is a prohibited activity except for the removal of rare earth minerals with 

proper replenishment using the tailings or other suitable sand;  

(d) No activities on the sand dunes shall be taken up that would lead to erosion/destruction of sand dunes;  

(e) Afforestation, if any, on the sand dunes shall be done only with native flora; 

(f) The States/UTs shall prepare management plans for the demarcated sand dunes.   

(ii)  Sandy beaches:  

(a) Mining of beach sand is prohibited except for manual mining of atomic minerals with proper replenishment 

using the tailings or other suitable sand. 

(b) When the permissible developmental activities are taken up on the beaches if loss of beach in the 

neighbourhood is predicted, necessary beach nourishment to compensate for the losses shall be undertaken 

by the project authorities and its long term maintenance shall be ensured by them. 

(c) The States/UTs shall prepare management plans for the demarcated beaches.   

(iii) Biologically active Mudflats:  

(a) Biologically active mudflats will be identified by NCSCM, Chennai in association with the UT 

administration. 

(b) The UT administartion shall prepare management plans for such demarcated biologically active mudflats.   
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J.   Areas or structures of archaeological importance and heritage value sites: 

(i) Union territory archaeological agencies shall be responsible for conservation and protection of all 

archaeological structures and heritage sites identified by Archaeological Survey of India, as per the provisions 

of the respective Acts/notifications/guidelines.  

(ii) No activities that are detrimental to the identified areas or structures of archaeological and heritage value shall 

be permitted.  

(iii) It shall be ensured that these structures or areas are preserved and activities undertaken without changing the 

façade/plinth of such structures. Such structures could be considered for use in accordance with the relevant 

norms after undertaking careful designing of the interiors without changing the exterior architectural design of 

the structure. 

Annexure-II  

List of petroleum and chemical products permitted for storage in ICRZ, except in ICRZ-IA  

(i) Crude oil;  

(ii) Liquefied Petroleum Gas;  

(iii) Motor spirit; 

(iv) Kerosene;  

(v) Aviation fuel;  

(vi) High speed diesel;  

(vii) Lubricating oil;  

(viii) Butane;  

(ix) Propane;  

(x) Compressed Natural Gas;  

(xi) Naphtha;  

(xii) Furnace oil;  

(xiii) Low Sulphur Heavy Stock;  

(xiv) Liquefied Natural Gas;  

(xv) Fertilizers and raw materials for manufacture of fertilizers; 

(xvi) Acetic acid;  

(xvii) Mono ethylene glycol; 

(xviii) Paraxylene; 

(xix) Ethane; 

(xx) Butadine; 

(xxi) Methanol; 

(xxii) Caustic; 

(xxiii) Bitumen. 

 

Annexure-III  

Guidelines for development of Beach Resorts or Hotels or Tourism Development Projects on the designated 

ICRZ areas 

1. ICRZ-II 

Construction of beach resorts or hotels in designated areas of ICRZ-II for occupation of tourist or visitors shall be 

subject to the following conditions, namely:- 

(i) Construction shall be permitted only to the landward side of an existing road or existing authorized fixed 

structures. 
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 (ii) Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties subject 

to the condition that such fencing shall in no way hamper public access to the beach;  

(iii) No flattening of sand dunes shall be carried out;  

(iv) No permanent structures for sports facilities shall be permitted except the construction of goal posts, net posts 

and lamp posts;  

(v) Construction of basement may be allowed subject to the condition that no objection certification is obtained 

from the concerned Ground Water Authority to the effect that such construction will not adversely affect fee 

flow of groundwater in that area;  

(vi) The concerned Ground Water Authority shall take into consideration the guidelines issued by Central 

Government before granting such no objection certificate;  

(vii The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area 

must conform to the standards laid down by the competent authorities including the Central or State Pollution 

Control Board and under the Environment (Protection) Act, 1986;  

(viii)  Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be ensured 

that the untreated effluents and solid wastes are not discharged into the water or on the beach; and no effluent 

or solid waste shall be discharged on the beach;  

(ix)   If the project involves diversion of forestland for non-forest purposes, clearance as required under the Forest 

(Conservation) Act, 1980 shall be obtained and the requirements of other Central and State laws as applicable 

to the project shall be met with; and approval of the State or Union territory Tourism Department shall be 

obtained.  

2. ICRZ-III  

Construction of beach resorts or hotels in designated areas of ICRZ- III for occupation of tourists or visitors shall be 

subject to the following conditions, namely:- 

(i) Live fencing and barbed wire fencing with vegetative cover may be allowed around private properties 

subject to the condition that such fencing shall in no way hamper public access to the beach;  

(ii) No flattening of sand dunes shall be carried out;  

(iii) No permanent structures for sports facilities shall be permitted except construction of goal posts, net posts 

and lamp posts;  

(iv) Construction of basement may be allowed subject to the condition that no objection certification is 

obtained from the Ground Water Authority to the effect that such construction will not adversely affect fee 

flow of groundwater in that area;  

(v) The Ground Water Authority shall take into consideration the guidelines issued by Central Government 

before granting such no objection certificate;  

(vi) Though no construction is allowed in the no development zone for the purposes of calculation of Floor 

Space Index, the area of entire plot including the portion which falls within the no development zone shall 

be taken into account;  

(vii) The total covered area on all floors shall not exceed 33 percent of the plot size i.e., the Floor Space Index 

shall not exceed 0.33 and the open area shall be suitably landscaped with appropriate vegetal cover;  

(viii) The construction shall be consistent with the surrounding landscape and local architectural style; 

(ix) The overall height of construction up to the highest ridge of the roof, shall not exceed 9metres and the 

construction shall not be more than two floors (ground floor plus one upper floor);  

(x) Groundwater shall not be tapped within 200 meter of the High Tide Line; within the 200 meter 500 meter 

zone it can be tapped only with the concurrence of the Central or Union territory Ground Water Board;  

(xi) Extraction of sand, leveling or digging of sandy stretches, except for structural foundation of building or 

swimming pool, shall not be permitted within 500 metres of the High Tide Line;  

(xii) The quality of treated effluents, solid wastes, emissions and noise levels and the like, from the project area 

must conform to the standards laid down by the competent authorities including the Central Pollution 

Control Board or UT Pollution Control Committee and under the Environment (Protection) Act, 1986;  

(xiii) Necessary arrangements for the treatment of the effluents and solid wastes must be made and it must be 

ensured that the untreated effluents and solid wastes are not discharged into the water or on the beach; and 

no effluent or solid waste shall be discharged on the beach;  
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(xiv) To allow public access to the beach, at least a gap of 20metres width shall be provided between any two 

hotels or beach resorts; and in no case shall gaps be less than 500metres apart; and  

(xv) If the project involves diversion of forestland for non-forest purposes, clearance as required under the 

Forest (Conservation) Act, 1980 shall be obtained and the requirements of other Central and Union 

territory laws as applicable to the project shall be met with; and approval of the State or Union territory 

Tourism Department shall be obtained.  

Note: Construction of beach resorts or hotels shall not be permitted in ecologically sensitive areas (such as marine 

parks, mangroves, coral reefs, breeding and spawning grounds of fish, wildlife habitats and such other area as 

may be notified by the Central or Union territory administration. 

Annexure -IVA  

GUIDELINES FOR PREPARATION OF ISLAND COASTAL REGULATION ZONE (ICRZ) PLANS  

1. Demarcation of High Tide Line and Low Tide Line 

Demarcation of High Tide Line (HTL) and Low Tide Line (LTL) as carried out by NCSCM shall be applicable 

for all purposes under this Notification. 

2. Hazard Line: 

A ‘Hazard line’ being demarcated by the Survey of India (SOI) taking into account the extent of the flooding 

on the land area due to water level fluctuations, sea level rise and shoreline changes(erosion/accretion) 

occurring over a period of time. The hazard line shall be used as a tool for disaster management plan for the 

coastal environment, including planning of adaptive and mitigation measures. With a view to reduce the 

vulnerability of the coastal communities and ensuring sustainable livelihood, while drawing the CZMPs, the 

land use planning for the area between the Hazard line and HTL shall take into account such impacts of climate 

change and shoreline changes. 

3. Preparation of ICRZ Maps  

(i) Base Maps of 1:25,000 scale shall be acquired from the Survey of India (SOI) and wherever 1:25,000 

maps are not available, 1:50,000 maps shall be enlarged to 1:25,000 for the purpose of base map 

preparation and these maps will be of the standard specification given below: 

Unit    : 7.5 minutes X 7.5minutes  

Numbering   : Survey of India Sheet Numbering System  

Horizontal Datum  : Everest or WGS 84  

Vertical Datum   : Mean Sea Level (MSL)  

Topography          : Topography in the SOI maps will be updated using latest satellite 

imageries or aerial photographs  

(ii) ICRZ Maps of scale 1:25,000 shall be got prepared by any of the agencies identified by the 

MoEF&CC vide its Office order number J-17011/8/92-IA-III dated 14th March 2014 using the 

demarcation of the High Tide Line or LTL, as carried out by NCSCM. 

(iii) Various regulatory lines viz. at a distance of 20 m, 50 m, 200 m and 500 m from HTL respectively, as 

applicable in various ICRZ categories, shall be demarcated and transferred to the ICRZ Maps  

(iv) HTL, LTL and ICRZ boundaries, as applicable, shall also be demarcated in the ICRZ maps along the 

banks of tidal influenced inland water bodies.  

(v) Classification of different coastal zones shall be done as per the ICRZ notification and Standard 

national or international colour codes shall be used.  

3.    Local level ICRZ Maps  

(i) Local level ICRZ Maps are for the use of local bodies and other agencies to facilitate implementation of 

the ICRZ Plans  

(ii) Cadastral (village) maps in 1:3960 or the nearest scale, as available with revenue authorities  shall be used 

as the base maps.  

(iii) HTL, LTL, other ICRZ regulatory lines shall be demarcated in the cadastral maps and classifications shall 

be transferred into local level CZM maps.  
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4.  Classification of ICRZ areas  

(i) The ICRZ Maps shall clearly demarcate the land use plan of the area and map out the Ecologically 

Sensitive Areas (ESAs) or the ICRZ-IA areas as per mapping made available by NCSCM to coastal State 

and Union territory administrations. All such ESAs shall be appropriately demarcated with colour codes. 

(ii) Buffer zone along mangrove areas of more than 1000sq mts. shall be stipulated with a different colour 

distinguishing from the mangrove area. The buffer zone shall also be classified as ICRZ-I area. 

(iii) In the ICRZ areas, the fishing villages, common properties of the fishermen communities, fishing jetties, 

ice plants, fish drying platforms or areas infrastructure facilities of fishing and local communities such as 

dispensaries, roads, schools, and the like, shall be indicated on the cadastral scale maps. States shall 

prepare detailed plans for long term housing needs of coastal fisher communities in view of expansion and 

other needs, provisions of basic services including sanitation, safety, and disaster preparedness.  

(iv)  The water areas of ICRZ-IV shall be demarcated and clearly demarcated if the water body is sea, lagoon, 

backwater, creek, bay, and estuary and for such classification of the water bodies the terminology used by 

Naval Hydrographic Office shall be relied upon.  

(v) The fishing Zones in the water bodies and the fish breeding areas shall be clearly marked.  

(vi) The existing authorized developments on the seaward side shall be clearly demarcated.  

(vii) The features like cyclone shelters, rain shelters, helipads and other infrastructure including road network 

may be clearly indicated on the ICRZ Plans for the purpose of rescue and relief operations during 

cyclones, storms, tsunami and the like.  

(viii) Construction of buildings or other activities shall be permitted under the ICRZPs provided adequate 

arrangements are made for proper management and disposal of solid and liquid wastes in accordance with 

the environmental standards, rules and statutes etc. Under no circumstances, untreated effluents shall be 

disposed of in the coastal waters.  

5.     Public consultations on the ICRZ Plans 

(i) The draft ICRZPs prepared shall be given wide publicity and suggestions and objections received in 

accordance with the Environment (Protection) Act, 1986. Public hearing shall be held at district level by 

the concerned CZMAs.  

(ii)  Based on the suggestions and objections received the ICRZPs shall be revised and approval of the 

Ministry of Environment, Forest and Climate Change shall be obtained.  

(iii) The approved ICRZP shall be put up on the website of the Ministry of Environment, Forest and Climate 

Change, concerned website of the State, Union territory CZMA and hard copy made available in the 

Panchayat Office, District Collector Office and the like. 

6. Revision of ICRZ  Plans 

(i) Whenever there is a doubt the concerned State or Union territory Coastal Zone Management Authority 

shall refer the matter to the National Centre for Sustainable Coastal Management who shall verify the 

ICRZP based on latest satellite imagery and ground truthing.  

(ii) If required the rectified map would be submitted to the Ministry of Environment, Forest and Climate 

Change for consideration.  

 

Annexure -IVB  

Guidelines for preparation of Integrated Island Management Plan (IIMP) 

1. The Integrated Island Management Plan shall be prepared based on scientific methodology and appropriate coastal 

protection structures constructed/proposed to be constructed shall be indicated in addition to activities planned in 

the area and got approved by the concerned authority in the UT administration. Thereafter it shall be forwarded to 

the NCZMA for final approval. 

2. The entire island including the aquatic area shall be considered for framing of the Integrated Island Management 

Plan (IIMP). 

3. Integrated Island Management Plans shall be prepared indicating therein all present and future developments, 

conservation and preservation schemes with frame of ten years. 

4. The Integrated Island Management Plan shall address vulnerability to human life and property based on elevation, 

geomorphology, sea level trends and horizontal line displacement and indicate suitable areas that are safe for 
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locating dwelling units, infrastructure, and the like, and appropriate safeguards measures to protect the life and 

property of the local communities, infrastructure from natural hazards shall be indicated in the Integrated Islands 

Management Plan. 

5. All the existing roads including the internal roads shall be strengthened, as these roads shall serve for the purpose 

of livelihood, communication, rescue, relief and evacuation measures during natural hazards. 

6. Adequate cyclone shelters shall be earmarked and constructed on elevated areas or on stilts adjacent to populated 

areas. 

7. The existing and as well new schools, market areas and other public facilities (excluding public toilets) where large 

number of public congregate, shall normally be located on safe areas preferably in elevated areas or protected areas 

shall be suggested. 

8. Along the seaward side sufficient bio-shield with local vegetation, trees including mangroves shall be planted and 

other soft protection measures. 

9. Sand dunes, being natural barrier in the event of flooding, shall be conserved and maintained or regenerated by 

planting shrubs or through appropriate measures. 

10. There shall be no restriction with regard to traditional fishing by local communities including installation of fish 

aggregating device as recommended by the Islands Administrations. 

11. The mining of construction material, especially sand from deep sea bed (beyond fifteen meters depth), after 

undertaking proper scientific studies may be permitted in the Plan; 

(i) The alternative construction material, such as, bamboo, local forest products may be identified and used; 

(ii)  the other materials, like, metal, hollow brick blocks, and the like, shall be imported from the mainland. 

12. Emphasis shall be given for use of non-conventional energy resources especially, wind, solar and tidal energy, 

desalination, water recycling, and use of local products.  

13. Early warning system shall be provided for cyclone, tsunami, and the like, and an evacuation and relief measure 

plan in case of disasters shall be built preferably into the Integrated Islands Management Plan. 

14. Necessary provision shall be made in the Integrated Islands Management Plan for relocation and rehabilitation of 

people displaced due to natural disasters. 

15. Integrated Islands Management Plan shall also include the areas under habitation and make plan for future 

development. 

16. No developmental activities shall be permitted in the area under reserve forests, protected forests, national parks 

and sanctuaries notified under the Forests (Conservation) Act, 1980 (69 of 1980) or the Wildlife (Protection) Act, 

1972 (53 of 1972) and the areas protected under the Environment (Protection) Act, 1986 (29 of 1986). 

17. The dwelling units or infrastructure of local communities as are existing at the time of preparation of Plan shall not 

be displaced. 

18. Repair of existing buildings or infrastructure including reconstruction activities shall be allowed. 

19. IIMP shall be prepared in 1:25,000 scale map for macro level planning and 1:10000 scale or cadastral scale for 

micro level planning. 

20. The High Tide Line demarcated by NCSCM, Chennai shall be used for all purpose while preparation of the Plan. 

 

Annexure-V 

PROJECT INFORMATION DETAILS 

1. PROJECT DETAILS 

A. Project Name 

B. Survey No./ Village/ Co-ordinates 

C. District 

D. State 

E. Whether the proposal is for (Select relevant field) 

(i) Fresh Clearance under ICRZ 

841826



¹Hkkx IIµ[k.M 3(ii)º Hkkjr dk jkti=k % vlk/kj.k 55 

 

(ii) Amendment to an already issued ICRZ clearance 

(iii) Extension of validity of an already issued ICRZ clearance 

F. Name of the Applicant 

G. Address of the Applicant 

H. Contact details (Telephone nos. and e-mail address) 

I. Cost of the project (Rs in crores) 

2. BENEFITS OF THE PROJECT 

A. Details  of Project Benefits 

B. Employment Likely to be Generated (Yes/No) 

If Yes 

(i) Total Manpower Requirement 

(ii) Permanent Employment (Numbers) 

(iii) Temporary Employment (Numbers) 

(iv) Temporary Employment- During Construction (Numbers) 

(v) Temporary Employment- During Operation (Numbers) 

3. DESCRIPTION OF THE PROJECT UNDER CONSIDERATION (Select the Category of the project): 

A. Resort / Buildings / civic amenities  

(i) Total area/Built-up area (in sqm.) 

(ii) Height of structure 

(iii) FSI ratio  

(iv) Name of concerned town planning authority/ Panchayat etc. 

(v) Details of provision of car parking area 

B. Coastal Roads / Roads on Stilt 

(i) Area of land reclamation 

(ii) Estimated quantity of muck/earth for reclamation 

(iii) Traffic carrying capacity  

(iv) Dimensions of road 

C. Pipelines from thermal power blow down 

(i) Length of pipeline 

(ii) Length traversing ICRZ area 

(iii) Depth of excavation 

(iv) Width of excavation 

(v) Length of pipeline from seashore to deep sea 

(vi) Depth of outfall point from surface of sea water 

(vii)Temperature of effluent above ambient at disposal point 

D. Marine Disposal of Treated Effluent through pipelines 

(i) Location of intake/ outfall 

(ii) Depth of outfall point 

(iii) Length of pipeline 

(iv) Length traversing ICRZ area 

(v) Depth of excavation 
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(vi) Width of excavation 

(vii) Length of pipeline from shore to deep sea/creek 

(viii) Depth of outfall point from surface of water 

(ix) Depth of water at disposal point 

(x) BOD, COD, TSS, oil & grease, heavy metals in the effluent 

E. Facility for storage of goods/chemicals 

(i) Name of chemical 

(ii) End use of the chemical 

(iii) No. of tanks for storage 

(iv) Capacity of tanks 

F. Offshore structures  

(i) Exploration or development 

(ii) Depth of sea bed 

(iii) No. of rigs 

(iv) No. of platform 

(v) Details of group gathering stations 

G. Desalination Plant 

(i) Capacity of desalination 

(ii) Total brine generation 

(iii) Temperature of effluent above ambient at disposal point 

(iv) Ambient salinity 

(v) Disposal point 

H. Mining of rare earth/atomic minerals 

(i) Capacity of mining 

(ii) Type of mineral to be extracted 

(iii) End use of the mineral 

(iv) Government order for mining lease/exploration and approved mining plan details 

(v) Extent of mining lease area. 

I. Sewage Treatment Plants 

(i) Capacity 

(ii) Total area of construction 

(iii) Compliance of effluent parameters as laid down by cpcb/spcb/other authorised agency 

(iv) Whether discharge is in sea water/creek? 

If yes 

• Distance of marine outfall point from shore/from the tidal river bank 

• Depth of outfall point from sea water/river water surface 

• Depth of seabed/riverbed at outfall point 
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J. Lighthouse 

(i) Total ground area of foundation/platform 

(ii) Height of the structure 

 

K. Wind Mills 

(i) Capacity (MW) 

(ii) Height of the windmill 

(iii) Diameter of the windmill 

(iv) Length of blade 

(v) Speed of rotation 

(vi) Transmission lines (overhead or underground) 

L. Others 

(i) Please specify with salient features 

(ii) Upload relevant Documents (upload PDF only) 

4.    PROJECT LOCATION AS PER ICRZ CLASSIFICATION (If project site falls in different/multiple CRZ 

categories the same may also be elaborated) 

5.    CLAUSE OF IPZ NOTIFICATION UNDER WHICH PROJECT IS A PERMISSIBLE /REGULATED 

ACTIVITY 

6.  MANDATORY FIELDS FOR PROJECT ASSESSMENT 

A. ICRZ map in 1:4000 scale indicating HTL, LTL demarcation and distance of the nearest project 
boundary (in meters) from HTL to be stated 

(i) Upload Map (kml file) 

B. Project layout superimposed on ICRZ Map 1:4000 scale with classification of project location including 

other notified ESAs prepared 

(i) Upload Map (kml file) 

C. ICRZ map 1:25000 scale covering 7 km radius around Project site 

(i) Upload Map (kml file) 

7.    PROJECT LOCATED IN (Select Type) 

(i) Non eroding Coast 

(ii) Low and Medium eroding coast 

(iii) High eroding Coast 

8.  DETAILS OF FOREST/ MANGROVES LAND INVOLVED (YES/NO) 

 IF YES 

(i) Detail of area diverted 

(ii) Forest clearance to be submitted (Upload document) 

(iii) No. of trees to be cut under the project 

(iv) Compensatory afforestation plan to be submitted (Upload document) 

9. DISTANCE OF PROPOSED PROJECT FROM ESA/MARINE PARK/ WILD LIFE SANCTUARY 

(i) Within 10 km radius from the project site (Yes/No) 

If YES 

• Permission from NBWL to be submitted (Upload document) 
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10. NOC OR CONSENT TO ESTABLISH FROM STATE/UT POLLUTION CONTROL BOARDS 

OBTAINED (YES/NO) 

 If YES 

(i) Copy of NOC to be provided (Upload document) 

(ii) Conditions imposed to be stated (Upload document) 

11. EIA studies (relevant fields to be filled) 

A. Terrestrial studies: 

(i) Summary Details of EIA (Terrestrial ) Studies 

(ii) Upload Recommendation made in EIAs (Upload document) 

(iii) State period of Study  

B. Marine Studies  

(i) Summary Details of EIA (Marine) Studies 

(ii) Upload Recommendation made in EIAs (Upload document) 

(iii) State period of Study  

12. DISASTER MANAGEMENT PLAN / NATIONAL OIL SPILL DISASTER CONTINGENCY PLAN (if 

applicable) 

13. PROJECT INVOLVING DISCHARGE OF LIQUID EFFLUENTS: 

(i) Capacity of STP 

(ii) Quantity of effluent generated 

(iii) Quantity of effluent treated 

(iv) Method of treatment & disposal 

14. PROJECT INVOLVING DISCHARGE OF SOLID WASTE: 

(i) Type of solid waste 

(ii) Quantity of solid waste generated 

(iii) Method of disposal 

(iv) Mode of transport 

15. WATER REQUIREMENT (KLD) 

(i) Quantity of water required 

(ii) Source of water 

(iii) If Ground water (Upload a copy of approval from CGWA or authorised body) 

(iv) If other Source (Upload a copy of permission from competent authority) 

(v) Mode of transport 

(vi) Commitment of water supply (Upload document) 

16. DETAILS OF WATER TREATMENT AND RECYCLING (If any) (Multiple Entries Allowed) 

Type/ 

Source 

Quantity of 

Waste Water 

Generated 

(Kilos Litre 

per Day) 

Treatment 

Capacity 

(Kilos Litre 

per Day) 

Treatment 

Method 

Mode of 

Disposal 

Quantity of 

Discharged 

Water (Kilos 

Litre per 

Day) 

Quantity of 

Treatment 

Water used in 

Recycling/Reuse 

(Kilo Litre per 

Day) 

       

       

 

17. DETAILS OF RAINWATER HARVESTING  

(i) No. of Storage tanks 

(ii) Total capacity of tanks 
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(iii) No. of Recharge Pits 

(iv) Capacity of pits 

 

18. ENERGY REQUIREMENT AND SOURCES 

(i) Total Power Requirements (kW.h) 

(ii) Source 

(iii) Upload Copy of Agreement (upload pdf only) 

(iv) Stand By Arrangement (Details) 

 

19. ENERGY EFFICIENCY/SAVING MEASURES 

(i) Source/Mode 

(ii) Details of savings 

20. RECOMMENDATION OF STATE /UT COASTAL ZONE MANAGEMENT AUTHORITY 

(i) Upload Copy of CZMA recommendations (Upload pdf only) 

(ii) Compliance status of the Conditions Imposed 

21. WHETHER PROPOSAL ATTRACTS EIA NOTIFICATION, 2006. (Yes/No) 

 If YES, 

(i) the category thereof 

(ii) Status of proposal for EC (as applicable) 

22. SOCIAL AND ENVIRONMENTAL ISSUES AND MITIGATIONS MEASURES SUGGESTED 

INCLUDING BUT NOT LIMITED TO R&R, WATER, AIR, HAZARDOUS WASTES, ECOLOGICAL 

ASPECTS, ETC. (Brief Details to be Provided) 

23. DETAILS OF COURT CASES Whether there is any Court Cases pending against the project and/or land in which 

the project is proposed to be set up? (Yes/No) 

      If Yes, 

      Pending or Disposed (Select relevant) 

(i) Name of the Court (Supreme Court, High Court, NGT) 

(ii) Case No. 

(iii) Case Details 

(iv) Orders/Directions of the court, if any and its relevance with the proposed project (Upload document) 

24. ADDITIONAL INFORMATION, If any 

UNDERTAKING: It is certified that the information given above are true to the best of my knowledge and belief and 

nothing contravening the provisions of CRZ Notification, 2011 has been concealed therefore. 

 

Name and Signature of the applicant: 

 

Date: 
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Ann QXrnr t R3

No.l 9Ol l/16/91 -lA.lll
Government of lndia

Minlstry of Environment. Forest and Climate Change
(lA Division)

lndira Paryavaran Bhawan.
Allganj, Joi Bagh Road.

New Delhi.ll0003,

Dated the 23d October. 2015

sub: lntegrated lsland Management plan (ltMp) of Lakshadweep tsland - regarding.

ln compliance to the Orders of Hon'ble Supreme Court in Writ Petition No.664 of
1993 vlde Orders of the Hon'ble Supreme Court dated ISth Aprtl. I996. the Ministry of
Environment & Forest had lssued the Lakshadweep Coastal Zone Management plan vicle
Mlnistry's letter No.J-l9Oll/16/91-lA-lll. dated 27th September. 1996 under the Coastal
Regulation Zone (cRZ) Notification. I99l as amended from time to time.

2. ln supersession of the cRZ Notification, l99l the MoEF lrad irsued the cRZ
Notiflcation.20ll and lsland Protection Zone (lPZ) Notification,2Oll vide S.O.l9(E) dated
6tr'January. 20l l and 5.O.20(E), dated 6rh January, 20ll, respectlvely.

3. The IPZ Notification. 20ll regulates developmental activities in the islands of A&N
and Lakshadweep.

4. As per para ll(a)(2) of the IPZ Notification, the Union Territory of Lakrhud*"no
Administration (UTLA) shall prepare the lntegrated lsland Management elan'itttvtRs; as per
the guidelines detailed out in the lsland Protection Zone (lPZ) Notificatipn.2Oll'for tne
purpose of integrated sustainable development of Lakshadweep islands.

l: The Hon'ble Supreme court in tts order dated ilrh May, 2012 tn civil Appeal
No.4625-4626 of 2012 flled by lWs Sea Shell Beach Resorts Vs. Union Territon) of
Lakshadweep and Others (Appellant) (arislng out of SLP (Civit) No.5967.596e of ZbtZl
appointed the Expert Commlttee under the Chairmanship of Justice R. V. Raveendran,
Former Judge. Supreme Coutl of lndia. One of the main ToRs of Justlce R, V. Raveendran
Committee is to evaluate the draft llMP received from National Centre for Earth Science
Studies (NCESS), Kerala and others that may be received in due course and make suclr
additions and alterations in the 5ame a5 it may consider proper.

6. Justice R. V, Raveendran Committee submitted its Report on 4rr' July, 2014. The
Expert Committee in its RePort at Chapter-9 para 3 have made recommendations to the
UTIA after carefully considering all materiats recelved or gathered by the Committee
including the llMPs prepared by NCESS.

7 The Ministry observed six gap areas in the llMPs prepared by NCESS and assigned
the work of addressing these six gap areas to National Centre for Sustainable Co-astal

iec/srrl!rl.*14
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earc.lt and devclepment Centre

8. The Hon'bre supreme court in rts order dated 196 August, 2015 rn crvil AppearNo'46254626 of 2ol2 dlreaed ttrelutirstiT to complete ttre t-tMps by addresslng the slxgap areas irdavrt by rgth Novemb"r, )ots. tn compttance to the aboveOrders, Npresented ffii:f;:il:i,
2015. The lMps and the
tap areai recommended the same to MoEF&CC vide thOctober.20l5.

9' ln accordance w.lf!-n-ara ll(a)(lo) and (ll) place the recommendations of LczMAalongwith a rePort of NCSTM u"i*.ih" riational coastai ztnl'rr,i.n.gement Authority(NczMA) that met on r5'|h october, zols. i't. NczMA,.a"li,,"..mmendations whrchwere approved by MoEF&CC.

l0' Now, in comoriance with the orders of Hon.ble Supreme court in civir AppealNo'4625-4626 ot zcitz, taklng into.onrla"i.tion rhe recomnienJ"ilo].,, made by Justice R.V' Raveendran commrttee ana the ,".o.r"na"tions made by LCZMA and NCZMA, thrs

[(i) f€varatti:
iii) Kiltan; (ix)
the gap areas

th:. dlrectioni to

A' Recommendarons made by Justice R, V, Raveendran committee rn their Reportdated 4'h July, 2ol4 in the para : oi*r" Chapter-9

"(i) The No Deveropment.Zone (NDZ) shart be a unrform 2om zone from HTt al
i;tr,,:i^?i::the 

or Lakhaaiipir,,a,. rh; ;;;;;;;;f,,*u,, or the istands
ptoposed in the ) shall be developed as

(ii) Approval ptoces under th
model of which is prcpared by the
Lakshadweep lslan '

ttaftlng of any de
developments commen
thall not be regularised.

(lii/., llt devetopmm| envitaged tn the ilMpwtth the elected tocat rcf-goviinriin;;"di*.
all forms of de
development for
adhere to the,Mk. , thall unlformly

and education of the islandert to create awatenege lslands and lhe need forcorni"tton of rhe conl*may be taken up on priority, e, 
" 

p"i-iirij
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@ntumlng pollutltg etyy, ctwtlon of
non-pollutlng altema nonfotttltlnt
tewage ditposal.

of ecotystems, These mapt may be pertodtcatty updated, say at least every s yean.

6. Agrlculture (mainly coconu? grcvel and horticutturc ned to fu modemised
to achieve better yleld and employnent generutlon. fuocessing and ma*etlrw tectort
requlrc spxlal dttentlon for maklng them rcmuneratlve and swtalnable. The
dwindllng of the area under hoftlculturc needt to be uryently
arreiled.

7. Deep sea ftshlng
with facllities to prccett
be developed. Slmultan

8. The Admlnlstratlon thould identify and encourage ettabllthment of non-
polluting lndurtries (elther based on the prcduce of the lslands and the tea or
otherwke) to create
sufrlciency for the isla
employment (whlch
populatlon) should be gradually rdurcd,

9. Having rcgard to the importa and people to
and frcm the UT and ako between th to be taken:

i. Therc should be a guarded upgrade of the alr strip at Agafti
primarlly thtough an extension away fiom the maln island.

ll, A second alrstrlp should be crcated at Mtnicoy,
,t l.

lncorporated in the draft llMpt).
iu lmprcved WOL seruices and infrastructwe thrcugh laryer

helicopten are rcommended along wtth seaplane serulcer.
v. lmptoved fadllties for gods and people by rhlps should be

governed by lagoon conseruatlon parametefi"
vl. tcope for offihorc anchorlng of larter tourbm vassels ln rcveral

lslands should be developed.

prctect corals, sea gnss and other earyfiems from
waste dltposal, pon development and assoclated

vlgatlonal channel and construction of breakwaten,
tourltm and related actlvitles, nad mtnlng, lntentive fiihlng etc

ll. coastal prctection by hatd firucturct murt be adopted only when the etosion
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B.

properties. The coastal prctectlon ilrudur$ thould fu deslgned, adoptd and
constructed only based on detalled sclentlflc studles. Tlll then, the existlttg ptoposab
for constructlng coastal prctection meatutet (thrcugh hard ttructurcy'tetrapodt)
should be dircontlnued.

12. The unscientlflc inditcriminate dumplng of concrete teffapdt on the lsland
beaches, which hat, led to etosion ln other parts of the islands and whlch has
destrcyed the aesthetics of the beachet and prevented access lo the beaches, should
be discontinued, The natural beaches and the coastal dunes must be preserved. The
ilrengthening of the rcefs urlng eco-friendly methods mwt be encouraged at a
solution to control coastal etosion.

13. Those who lose thelr land due to coastal erosion may be compensated either
financially or by rchabilltatlng them elsewhere ln the liland.

14. Technical feasibility of ln*alling wind mills in the eastern side of the islandt /
lagoons and introduction of more solar stations may be explored,

15. Touritm may be promoted by accommodating tourists ln authorlrcd Resorts
or Tourist Homes in the unlnhablted islands and uninhabited/sparrely occupied
portlons of the inhabited iilands. The number of 'ResorR' and Prlvate 'Tourist Homes'
to be licensed by the Administration hould however be limited, so that the total
tourist capacity at any given point of time does not exceed the permltted touritt
carrying capaclty of the respective islands.

16, ln view of the sffict social cuilomt and traditions of the insular lnhabltants of
the islandt and shong rciliance of the vast ma/orlt1t, the Committee does not
recommend 'Home stayt'at a tource of tourist accomnodation,

17. The Lakshadweep Administration thall formulate the condltions applicable to
(i) tourists, (ii) persons runnlng retorts,/ tourifi homes, (ili) resorts, and (iv) tourlst
homes.

18. Other tuggettlont and rccommendatlont made by the Commlttee in the rcport
should also be taken into account while implementihg the ltMPt.^

Recommendations made by NCSCM and approved by NCZMA and MoEF&cc with
regard to the slx gap areas

(a) Dweloping and designing an ecologically sustainable system for foreshore
protection along coral reefs, Simultaneously. evolving a system for effectlve solld
waste dlsposa! and effluent discharge system that does not affect the corat areas;

l. lmmediate lntervention

(l) The UT Administration in consultation with reputed scientlflc lnstitutions
such as CWPRS/ NCSCM shall undertake erosion control measures in the
identifled erodlng stretches by deploylng submerged soft structures (e.g.
geo-tubes, artificial reefs) in the coastal region includlng lagoon. Further,
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ln the hlgh erodlng stter tdentifled by NcscM];ahere sudr soft structurer
may not be ruitable, hard shora protec,tlon structurcr such as tctrapod/
grolns may be erected based on mlcro-level sclentlflc rtudl€s wlth moln
emphasis on protectlon of corals,

ll. Long-term lnterventlon

(li) whlle addresslng the shorerine change problems of the lsland. the UTLA
and the scientlflc lnstltutlons shall also ensure that such erosion control
measures proposed to be deployed do not destroy the aelthetics and
beauty of the lslandl and the coastline, which are cruclal to promoilon of
tourism.

(b) conservatlon ond protecilon of the coral and tts biodiversltyr

l. lmmediate Measures
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abide by the recommendatlons made by Juctlce R V. Raveendran
Commlttee wlth regard to the dredging in the navlgational channel.

(iii) The UTIJ shall engage with the fishing community in order to formulate
appropriate management plan ln consonance with the recommendatlons ln
Gap (e). ltem No. I (v). lncludlng regulatory measures for sustalnable fishing
in the reef areas.

ll. Short-term Measures

(iv) The UTLA shall take up an integrated approach involvrng all stakeholders
in the islands to promote conservation of'corar reefs and its btoJtversity.

lll. Long-term Measures

(l) Keeping in vlew the serlous nature of the iisue and urgent requlrement ofconservatron and protectron of corar reef and iis brodrversrty, ur
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mechaniim for planning and implementlnq the above recommendotlons.

(c) Stlpulatlons and regulations for potable water sourclng and dlstributlon,
desallnatlon, rainwater harvestlng. water recycling. sewage treatment wllh zero
dlscharge, solld waste dlsposal:

L Potable water

(i) Of the above flve scenarios, the flfth Scenarlo is recommended subject to
the assumption that "tertiary level" treated sewage is supplled for
noncontact purpose, through pipelines or other means to households etc.

(ii) ln view of the serious health risks on account of fecal contaminatlon ln
ground water aquifers, the UTLA shall take immedlate steps in providing
safe sanitary measures. includlng lts dlsposal (as discussed ln BAU Scenario
of Gap "c").

(iii) UT Admlnistration shall provlde plped water supply connection to
individual households to reduce the ground water dependency of the
resident populatlon, thus reducing health hazards (diseases due to water
contamination by E. coli, whlch is a resultant of the proximity of dug
wells to the soak plts). This will be taken up only after achleving the
Scenario 5.

(iv) The UTLA shall immediately undertake periodical decontaminatlon of
such areas/water bodles where there is fecal contaminatlon in order to
reduce the probabillty of outbreak of waterborne dlsease.

(v) UTLA in consultation wlth reputed scientlfic institution and also obtaining
lnputs from slmllar island states (such as Maldlves. Carribean), shall set up
STP to treat the sewage up to tertiary level.

(vi) Thereafter. the Scenario 5 shall be considered for implementatlon.

(vii) lf for any reason the STPs could not be established, then as an alternative
the UTIA shall augment the capaclty of the desalination plant. NCSCM
may also suggest and recommend sultable technologlcal interventions In

this regard.

ll. Desalination

(i) To meet the water requlrementl of any commercial actlvlty such as

tourism, water consuming industry, it will be the relponslblllty of the
individual unit owners to meet the requlrements of the water, The UT
Administration shall not extend water from the desallnatlon plants for
commercial activities, even on chargeable basis.

lll. Raln Water Harvesting (including groundwater)
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(l) lt has been observedlhat the neturat/artiflclal ponds (167 No.) tn fuattlare not rn proper use. The UTLA shall formutate a man.gemeni pun ror
rejuvenatlon/decontaminatiol_of 

lhese ponds and use rt edectrvetyio meet
the water.requrrement of 5.6s rakh fties per day rn 2o2r 

"oJi.b-o 
r.rn

litres per day in 2025.

0t) i nctudtng CGWBi for individual
the same wlthin

(lii).wltMrawal of groundwater by mechanized means shail be regulated bythe urLA in accordance with the rerevant provisions of rpZ Notrficatron.20il.

lV. Sludge

(i) The sludge from the srp shail be coilected. compo$ed rncruding vermi-composting. The verml-composted sludge, after decontaml;;t€d from coliforms, shall be used for horticulture.

(ii) No dlscharge/ dumping shalr be permifted on the ragoon side of the isrand

V. Solid Waste

(i) The UTLA.shall put in place. s radable and non-biodegradable), colleition,
grspos"ar. ai-per the provrsrons of ,?tTH'#; ,#time to tlme.

(li) Tlr: biodegradabres such as coconut husk and other prant materiar shail bedried and used as fuer for boirers useo for Rstr p.ocesstn!.- 
' "-'-' 'r

(iii) Non-biodegradabre., which mainry comprrse of prastics, the urLA shail setup a minr-prastic peiletizing unit. for which the uoir.ri.orii ltio-ue usea.

(iv) The other non-recycrabre sorid waste such as medicat weste shalr beincinerated as per Biomedlcal waste RuLs fl99S).

(v) Rerycrabre sorid waste (grass/metars. e-waste and other hazardous waste)shall be sent to malnland-for furtner'processing.

(vi) At no cost, the UTL\ sha, undertake rand-flr. within the isrands.

(vii) The UTIA shall prohibit the use of polythene carry bags irrespective of
il;.!:n[t 

and Lakshadweep lsla rds'shatt ue aeaareJ ai ..r.rJ''norytnene

(d) 
' 
The necesstty of tourrsm carryrng capacrty study and derermrnatronregulations of tourrsm rnrrastruciure 

-i-ncrudtng 
that for restrrctrons

and
and
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permlsslblllty of use of FSI and floon

The tourlsm carrylnt capoclty of the lslands wlll be assessed by i) Physicall ll)
Ecologlcal and lll) Soclal carrylng capacities.

l. Potable water

(l) UTLA may carry out feasiblllty rtudies regardlng installatlon of STPs ln the
islands and thereafter may take decislon regardlng implementation.
However. as proposed by UTLA it would have option to explore other
alternatives in case STPs are found to be unsuitable for island conditions to
achieve the results expected by installing STPs.

ll. Tourism Carrylng Capacity

(i) The Tourism Carrying Capacity is a multidisciplinary rtudy which requlres
considerable amount of data and time. Considering the pauclty of tlme and
the available data. NCSCM could not carry out on-field sun eys, However,
some scenarios have been dltcussed which needs further valldation and
verificatlon. Thus, glven the constralnts. NCSCM is not ln a position to
recommend any speclflc intervention and ls of opinion that the same can
be suggested only after detalled in-vivo studles are undertaken to
determine the quantum of impacts of tourlsm on the soclal, economlc and
environment aspects of the islands. The UTIS shall along wlth NCSCM
undertake detailed studies through extensive fleld surveys to assess the
tourism carrying capaclty for all islands.

(e) Flsherles development including improved technologles for flshlng, approprlate
gears, post-harvest technology and marketlng ln order to make the islander
economlcally self-sustalnable;

L Flsh Harvest

(i) The fishing fleet in Agatti shall be strengthened for endurance firhing. The
existing crafts shall be provided wlth modern equipment/facilltler for better
harvesting and post harvest handling. The fishlng crafts shall be provided
with devices for ldentlfuing the potentlal fishlng grounds. vessel location,
etc. and the pole and line fleet need to be modernlzed on priority to
include provisions for mechanization of water splashlng: adoption of
double poles, use of Fibre Relnforced Plastic (FRP) poles, etc.

(li) The UTLA shall also examine the possibility of deploying a

collectorAransportatlon vessel to collect the harvest from the smaller vessels

and transport them to the ldentlfled island for further processlng and
marketing.

(iii) The UTLA shall deploy Flsh Aggregating Devices (FAD, to augment the
fislr catch.
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mechanlsed boats withln the a
livellhood for the Rstrermen p
such time the UTLA shall abide

ll. Post Harvest

,', 
,]3i, ilty and other foreshore facitities shalt be suitably

suppt abr[L['1'"s 
vessels. unload tt'".ui.t and to toad

(u 
rnize the existing post harvest
h markets. etc., and shall establish
assessment of requlrement agalnrt

(iii)
, .ooperailon wlth local communities shail take
u ,mall+cale value added proar.t Uap) Units toe local communities.

(iv) uT Administration. sha, engage with rcAR-crFT for sustainabre

ffi*i#il: of fisheries trrroug;-iioption oi uppioprr.t"-,port harvest

(v) Ur Administration through reputed scientific instrtutions sha, exprore the
ffi|tJl?" ij",i:ilir:,*rni'flr" "n"igvl"rr.es for the above post harvest

lll. Sustainable Flsheries management

(i) ert agencies shall monitor baitfish and reef flshapproprtate r.gllllory mearures shali' be frameJfor sustainable fishing.

(li) The UTr-A
irlands and ng data collectlon system in the
lnformation oevelop a web-enabled flshery
through i-A ata compilation and reportlng,

(iii) UT[A shall strengthen fisheries co-oo
s p ec i a r ro.,, o n *,3,"-i; ff ffi #;:!! ::::r fill#,,: 

"T.rlH 
s,l:fisheries in the islands througir tf.,. io*1 lommunities.

lV. Mariculture includlng ornamental fish culture
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(l) UTIA shall explore the posslbllltler to scale up the commerclal operatlon of
the captlve breedlng of ornamental flshes, wlth a vlew to lmprove'the
Itvelihood of the local communltles and to promote tourlsm'

(ll) UTIA in consultatlon wlth ICAR-CMFRI shall undertake captlve breeding
of specles requlrlng conservatlon, whlch would also support the gro,trlng

tourlsm lndustry.

(f) Development of alternate and non-conventlonal sources of energy;

(i) The UTIA shall enhance the exlstlng capacity of solar power and enture proPer
and sustained malntenance of these installations

(il) The UTLA shall make lt mandatory for certain speclfled commercial
establishments (especially tourlsm and lndustry) to have self sustalnlng source of
energy. The category of establishments to be covered shall be determlned by
the UTLA.

(ill) The UTLA shall examine the installation of pilot solar farms in the offshore

areat on the sea side of the kland along with NCSCM

(iv) The UT Administratlon shall develop a Hybrid energy system coupling offshore
wlnd for monsoon seasons when production from solar energy is low.

(v) The UTLA shall put in place enerSy generated through biomass uslng coconut
husk and other wastes for which feaslbillty studles wlll be made by NCSCM,

(vi) The UTLA shall explore the possibilities of conversion of sewage sludge to solid

fuels

(vii) The UTLA shall amend the Building Bye Laws 50 as to make solsr roof top
mandatory for buildings wlth specific plinth area.

C. Other condltionsr-

(i) The UTLA shall take necessary lmmediate steps in the lmplementation of the
provision of the IPZ Notiffcatlon. 2011.

(ii) ln accordance with the Orders dated 20rh January. 2015 of the Hon'ble Supreme

Court in Clvil Appeal No.46254626 of 2012, the High Tlde Line (HTL) on the
ground shall be got demarcated. Accordingly. the NDZ shall be demarcated on
the landward slde from the HTL demarcated by the above approved ag€ncy.

(iil) To protect the island communities from the impacts of cllmate change and

vulnerability of the islands to the hazards from the sea, UTIA shall put In place a

disaster management plan in consultation with National Dlsaster Management
Authority,
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mpllance of the above condlilons. The UTIA
the above condltlons lncludlng the Orders of
4625-4626 of Z}tZ to MoEF&CC quarterly

a,,r","r2'i.lisues 
with the approval of Hon'bte Minister for Environm d, forestf ana

Jolnt Secretary

Copy to:-

ribal Affairs

5

l.Llil.u., Erosron Directorate
anagernent Authority

List of enclosures:-

ittee
it Appeal No.4625_4626 of 2012, dated 20,h

mely, (i) lGvaratti: (ii) Agatfl; (ilt) Androthl
l) Chetlat; (viii) Kiltanr ltx; ettri; and (xj

(lv) Report on completron of [Mps by addressrng the six gap areas by NCSCM for the tenislands namelv' (i) Ka.vlfttt: (li) Agatti: (iii) endrotnl'1iq 
-Amiii; 

(v) t6damar: (vi)Kalpeni: (vit) Chetlat: (viii) Kittanl 1ix'j eitrai and (x) Minicoy 
"."
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